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LOK SABHA
Friday, Septembder 4, 1958/Bhadra 13,
1881 (Saka)

L

The Lok Sabha met at Eleven of the
Clock.

IMr. SPesxER in the Chair)

ORAL ANSWERS TO QUESTIONS

Free-trade Area in Europe

*1132, Shri Harlsh Chandra Msthar:
Will the Minister of Commerce aund
Industry be pleased to state:

(a) whether Government is aware
of & new scheme for a Free-trade
Area 1 Europe sponsored by UK.

(b} 1t so, the nature of the scheme,
and

(c) how it iz likely to affect India’s
trade?

Tis Minister of Comraerce (Shri
Kanungo): (a) Yes, Sir.

(b) A draft plan for setting up a
Free-trade Area in industrial products
between the United Kingdom, Den-
mark, Austria, Switzerland, Portugal,
Sweden and Norway has been agreed
fo by the Ministers of the seven
countries and has now been submitted
to the respective Governments.

{&) Developments are being careful-
ly watched. A fuM assessment can
be made only alter details of arrange-
ments in regard to various aspects of
the Scheme have been finalised.

Shrl Harish Chandra Mathur: May
I know if this has already been dis-
cuseed with our country? If mot, is
there any likelihood of its being dis-
cussed in the pear Mture?

413 L8D—),
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Shri Kanungo: No. At present the
discusniony are between the seven.

Shrl Harish Chandra Mathur: When
the Finance Minister goes abroad, hag
he on his programme to discuss this
matter, particularly with reterence to
the Iree market proposs. which u
already there?

Shri Kanungo: 1 have no definite
information, but I think it is prems.
ture for India or any Indian repre-
sentative to discuss the matter,

Shri Tyagi: Are Government con-
sidering any proposal on similar lines
to have a scheme for a iree trade
area in East Ana?

Shei Kanange: No, Sir

Shri Harish Chandra Mathur; Is it a
fact that the hon, Finance Minister is
likely to attend the GATT Conference
at Tokyo, and is this subject and the
counter-praposal likely to be discuss-
ed there?

Shri Kanoogo: No. The Finance
Minister 13 not attending the GATY
Conference. A Minister from  the
Ministry of Commerce and Industry
will be attending. This item doea not
find 3 place in the GATT Conference
because it is a scheme in ideas only;
nothing has emerged.

Shri Braj Raj Stogh: Will Govern-
ment have some such scheme, if not &
free-trade scheme, between Indis and
Pakistan?

Shyl Kanunge: We are tryigg to
discuss with Pakistan how to accele-
rate the trade. The atage of Sree
trads has not yet come.

Shyf Harish Chandra Mathur: Is it
a fact that even the African countries
sre going into the orbit of the Buro-
pean Common Market proposalt it so,
pow 38 it lkely ¢ affect our trade?
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Shri Kanungo: Yes, not in this free-
trade scheme but in the European
Common Market scheme which has
already been inaugurated on the 1st
January this year The colonial areas
m Africa are mncluded therem for
certain commodities

Demonstration before Indian Consu-
hhatuluu

Shri P G, Deb:
{Shrl Rajendra Singh.
1188 Shri Raghunath Singh.
Shri Tridib Kumar
Chaudhuri:
( Shrimati Mafida Ahmed

Will the Prime Minister be pleased
to state

(a) whether 1t 15 a fact that some
time back over 500 Tibetans forced
their way into the Indian Consulate at
Lhasa and demanded to know whether
the Dalai Lama was under duress In
India,

(b) 1f so, did Government ascertarn
who had been responsible for or
gamsing this demonstration, and

(c) was any protest lodged with
the Chinese Government?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Rhan): (a) to (c) No, Sn
There was no such demonstration at
Lhasa

Shri P. G. Deb: Is 1t a fact that the
Tibetans wanted from the Indian
Consulate-General the latest photo
graph of the Dala1 Lama 1n Mussoune
to be sure that he is safe”

Shri Sadath Ali Khan: We received
no such request As I have sad, there
was no such demonstration of any
kind 1n Lhasa

Shri P. G. Deb: May 1 know whe-
ther film shots of the Dalaz Lama
taken by the Films Division at Tez-
pur, Sarnath and Mussourie were
ghown to the Tibetans in Lhasa, as
desired by them?

SEPTEMBER 4, 1080
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Shri S8adath All Khan: No, Sir

Shri Raghunath Singh: After the
palal Lama episode, how many times
were demonstrations staged before
the Indian Consulate at Lhasa?

Shri Sadath Al Khan:
notice

I require

Shri P. G. Deb: Does it not show
that our Consul-General at Lhasa was
prevented from discharging his duty
by the Chinese authorities?

Mr. Speaker: It has been asked
again and again The hon Prime
Minister humself has already replied
to it

Heavy Electricals Limited, Bhopal

+
Shri Subodh Hansda:
1134 Shri 8. C. Samanta:
Shri Kalika Singh:

Will the Minister of Commerce and
Industry be pleased to state

(a) whether the construction of the
main bwlding for the factory of
Heavy Electricals Limited, Bhopal has
started,

(b) if so the progress made up to
date,

(¢) whether the plant and equp-
ment for the factory have been
received, and

(d) 1if so, the total amount spent
on the plant and equipment so far?

The Minister of Industry (Shrl
Manubbal Shah): (a) and (b) Yes,
sir, foundations for the main factory
blocks, required for the first phase,
are being laid from the Bhopal Fac-
tory Fabrication of steel work of
these is in progress including erection
of the mantenance block. The con-
struction of fhe main services tunnel,
one and a half mile long, whieh will
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water, gas and compressed sir
pipes and electric cables to the fac-
tory is mearing completion.

(c) Placement of orders for the
plant and machinery required for the
first phase has commenced and some
of the machines have already been
received.

(d) The tota] expenditure on the
project upto end of July, 1959 is
estimated at Rs. 6 83 crores. No exact
separate figures for plant and equip-
ment have been worked out.

Shri Subodh Hansda: May 1 know
when the construction is likely to be
completed?

Shri Manubhai Shah: It will be
according to the schedule The first
production of the transformers is like-
1y to be completed by the end of 1961

Shri Subodh Hansda: In accordance
with the schedule, it was to go into
production in 1980. Will this sche-
dule be maintained?

Shri Manubhal Shah: No, Sir It
was never so. As a matter of fact, as
the House is aware, at one time, a
year before last, due to the foreign
exchange difficulties, the programme
had to be cut into two phases. Now
fortunately with the new improved
situation, we have tried to accelerate
both the phases and make them into
one. It will go according not only
to the original schedule of the whole
factory but even an accelerated one

Shri 8. C. Samanta: May 1 know
whether the negotiations with a group
of British bankers for credit facilities
have been completed?

Shri Manubhal Shah: It is as a
resuly of the completion of those
negotiations that actually already
placement orders have begun to be
finalised and some of the machinery
has started arriving.

Shri Palaniyandy: May I  know
whether indigenous manufacturers
manufacture some items of heavy
electricals? If so, will Government
get those items from them?

BHADRA 13, 1881 (SAKA)
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Shri Maunbhai Shah: Actually, these
are very heavy capacity turbines,
turbo-alternators, rectifiers, conden-
sers, transformers and switch gears
which are so far not being manufac-
tured in the private industrial sector.
But as a result of the very great ex-
pansion that is taking place in electri-
fication, if any private industrialist
wants to establish such capacities, we
will welcome it,

Mr. Speaker: Copies of the annual
reports have been circulated to hon.
Members. There is a motion pending
before me. I have admitted a no-
day-yet-named motion for discussion.
All these matters that are asked here
are contained in the reports. I donot
know for what purpose these reports
are distributed. It is a waste of time
of the Government and much more of
the House. Shall 1 ask Government
not to place these reports on the Table
of the House hereafter?

Some Hon, Members: No, no.

Mr. Speaker: Then why iz it that
questions are asked about what is
contained in those papers?

Dr. Ram Snbhag Singh: That is
wrong.

Mr. Speaker: Hereafter, hon. Mem-
bers will try to read through the re-
ports as soon as they are published.
Whatever is supplied to them in the
evening or at night, they should go
through in the morning and know
about what is contained therein.

Shri Jaganatha Rao: Have Govern-
ment considered the fact that the
Bhopal s0il is black cotton soil which
is unsuitable for installation of this
factory?

Shri Manubhai Shah: All those mat-
ters have been gone into. The soil
has been tested and proper and ade-
quate measures, wherever the piles
have to be sunk, are being taken.
That is why the progress is so much
more satisfactory than perhaps the
House would have anticipated,
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Shrt Vidya Charan Shokia: May 1
know 1f the construction costs in
Bhopal are much higher than those
in other cities of the country?

Shri Manubhat Shah: In some ways,
they are cheaper, but in some other
ways, being the capital of a big State,
the rates are bound to be highcr But
on balance, the project seems to be
getting on well

Shri 8. C. Samanta: With reference
to part (c), the hon Mimster has said
that plant and equipment for the fac-
tory are coming May I now whether
equipment for the traiming school has
also come?

Shri Manubhai Shah: Most of 1t has
already come As a matter of fact,
that was the first portion of the
machinery to armve Actually, the
traimning block 1s also ready The pro-
gramme has already started

Movable Properties of Displaced
Persons

Shri Ajit Singh Sarhadi:
Shrimati Ila Palchoudhuri®

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
refer to the reply given to Unstarred
Question No 252 on the 13th February,
1959 and state the progress made so
far m settlng the 1ssues pending bet-
ween India and Pakistan pertaining
to the movable properties of displaced
persons®

The Deoputy Minister of Rehabilita-
tion (Shri P, S8 Naskar): There has
been no further progress

Shri D. C. Sharma: Is the hon
Minister aware of the statement 1ssu-
ed by the Pakistan Minister of Re-
habilitation that such issues will be
taken up only after the refugees had
been resettled properly in Pakistan?
If 80, what are the reactions of the
Government of India to that state-
ment® .

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand

+
Shri D C Sharma
*1135,

SEPTEMBER 4, 1059
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Khaana): Sir, recently 1 made twe'
communications to my couaterpart in
Pakistan, one was in relation to the
movable property agreement and the
other was in regard to the verifica-
tion of claims on the spot on & reci-
procal basis between the two Govern-
ments Recently, I have received a
reply to both

A= regards the former, that is the
mmplementation of the movable pro-
perty agreement, the Rehabihitation
Minister of Pakistan, Gen Azam Khan
said that he was in full agreement
with me that we should do something
for these unfortunate people but at
the moment he was rather too busy
with other matters and that he will
fake 1t up with me a lhittle later

As regards the verfication of
claims, he has sfated that the matter
was initiuled by them, but on account
of the ma-tial law regime 1n Pakistan
the exaggerated claims that wére filed
by the claimants were looked into and
withdrawn and there was no necessity
now for the verification of claims on
the spot between the two countries

Shri D, C. Sharma: May I take 1t
that the evacuee property issue bet-
ween India and Pakistan and the
movable property issue between India
and Pakistan, both are now in a con-
dition of stalemate and no furthe: pro
gress 1§ possible?

Shri Mehr Chand Khanna: There
are two very important 1ssues  still
pending between us and Pakistan In
relation to evacuee property we feel
that we have left properties worth
about Rs 500 crores in Pakistan, on
the other hand, the Muslim evacuees
left properties worth Rs 100 crores
In regard to that the Government of
Pakistan 13 not prepared even to start
any negotiations

The other I referred to relates to
the implementation of the movable
property agreement In that there
are certain mmportant items like bank
deposits, lockers, safe deposits, stocks
of the joint-stock companies etc
They are of the value of crores of
rupees That I am trying to pursue
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¥For the time being the Pakistan Minis-
ter has said that he will be willing to
discuss these matters with me later
But as regards evacuee property issue,
there is hardly anything that is hap-
pen!ng. in the matter,

8hri Ajit Singh SBarhadi: May 1
ask if there is any possibility of fixing
any date between the two Ministers in
this connectiop?

Shri Mehr Chand Kbanna: It is
very easy for us to fix a date and
this is what the Government of Pakis-
tan would like me to do because they
owe us hundreds of crores of rupees.
We want to get the problem resolved
and see if we can solve it and get as
much a8 we can from Pakistan

8hri Ajit Singh Sarhadi: It was re-
ported in the Press that there was a
declaration by the Minister there that
he would like to settle the issue of
movable property and evacuee pro-
perty at an early date.

Shri Mehy Chand Khanna: I have
just stated that the reference I made
was in regard to two specific matters,
the implementation of the movable
property agreement and the evaluation
of the claims. As I said. a reply has
come in regard to both the matters

&% www fag : w1 T SRR A
R N g o fr fggem ok
affem § feadt  feaelt Teadew
wEt gfeay SR ¢
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o w1 wew 8, gdY s '@
wrfy, ared Wk 3% fenfaew ¢
S e i g frarforee oai wed
F1omowawrafi g ¢, v aw
e il gy v gfww § fie figget
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Shri D. C. S8harma: From the reply
the hon. Minister gave it appears that
the martial law regime was standing
in the way of the implementation of
these things. May 1 know whether
the restoration of democracy in Pakis-
tan will be much more conducive to
the settling of this issue?

Shri Mehr Chand Khanna: As re-
gards the second part of the question,
I think, it may be addressed to the
Prime Minister. I am only concerned
with the first part of the question.
According to the Rehabilitation Minis-
ter of Pakistan, what he has said is
that our work has been made easy to
a certain extent because on account
of the martial law regime the fraudu-
lent claims have been withdrawn by
the claimants.

Meeting of Press Correspondent with
Naga Rebels
+
*1136 f Shri Ram Krishan Gupta:
"\ Shri Aurcbindo Ghoeal:

Will the Prime Minister be pleased
to refer to the reply given to Unstar-
red Question No. 4002 on the 5th May,
1959 and state:

() whether suitable gction has been
taken agsainst the officers of the tea
estates for their part in helping the
Daily Express correspondent to meet
Naga rebels in January last; and

(b) it so, the nature of the action
taken against them?

The Deputy Minister of External
Affairs (Shrimati Lakshmi Menon):
(a) Yes.

(b) The displeasure of the Indian
Tea Association was conveyed to both
the planters und they were also warn-
ed. One of them has left India in
June last as & result.
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Sthri Ram Krishan QGupia: May I
know whether the purpose of his
wvisit has been ascertained?

Shrimati Lakshmi Menon: The pur-
pose of his vist was to interview the
Naga hostiles and get from them
whatever information he wanted

Shri Hem Barua: May I know whe-
ther it 1s a fact that Mr Johnstone,
Assistant Manager of the Kotombar:
Tea Estate, who actively assisted the
representative of the Datly Express
has not been externed from this coun-
try, but on the other hand Govern-
ment made an informal request to the
management to transfer him from
Assam? If so, may I know whether
the steps taken by Government are
commensurate with the mischief that
has been done to this country?

Shrimati Lakshmi Menon: An ex-
ternment order was served on Mr
Johnstone and he left India on 3rd
June, 1959

Mr, Speaker: It 1s more than a
month now

Shri P. C. Borooah: Did the Daily
Express correspondent interview the
Naga rebels or Naga contractors”

Shrimati Lakshmi Menon: Through
the son of a Naga contractor he man-
aged to get an interview with  the
Naga hostiles

Dr Ram Subhag Singh: What 1s the
harm if some enterprising newspape:
man gathers some information,
especially when we did not ourselves
go there to get accurate information’

Mr. Speaker: This 1s a malter of
opinion

Shri Hem Barua: This representa
tive of the Daily Express has report-
ed that m the course of two years
35,000 Nagas were slaughtered by th
Indian Army and that type of infor-
mation we do not want in foreign
papers

Shri P. C. Borooah: Is it a fact that
a very voung English lad of about 20
years of age who came to India onlv
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3 or 4 months before the incident was
unnecessarily harassed and ordered fo
leave Assam even though he did not
actually help the Daily Express cor-
respondent?

Shrimati Lakshmi Menon: As far as
the young man is concerned--his name
18 Rigby—the Government had gerved
an externment order on him and by
the intervention of his mother who
pleaded that he was not really guilty
of the charges against him, the ex-
ternment order was withdrawn: and
he is still in India

Shri Hem Barua rose—

Mr. Speaker: The hon Member who
comes from that area must be inform-
ed about the man who was externed
more than a month ago and he shou'ld
not have put a question

Shri Hem Barua: It 13 not about
that, Sir 1 want to know from the
Deputy Minuster whether there 13 any
ban imposed on Mr Johnstone's re-
entry into this country He has gone
on leave for two months

Shrimati Lakshmi Menon: He has
been externed An externment order
was served on him

Indians in Goa Jalls

+
Shri D. C. Sharma:
Shri Goray:
*11388.{ Shri Vajpayee:
Shri Damar:
 Shri S8 A. Mehai:

Will the Prime Minigter be p'eased
to lay a statement showing:

(a) whether the Portuguese aatho-
rities 1n Goa have released any of the
Indian nationals from their jails
during 1959, so far,

(b) 1f so, their names,

(c) the names of persons still 1n Goa
prison,

(d) the terms of thewr imp:ison-
ment; and

(e) the steps taken to secure hetter
treatment for them?
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(8) and (b). The following Indians
have been released in 1959:
Shri Madhusudan Guntuk.
Shri Gangadhar R, Manjrekar,
Shrimati Sudha Joshi.

(c) to (e). One Indian, Shr1 Mohan
Ranade, sentenced to 26
yoars, is stfll in prison. The Govern-
ment of India have repeatedly drawn
the attention of the Portuguese autho-
rities in a variety of ways to the need
for proper treatment of all political
prisoners.

Shrl D, C. Sharma: Will the hon
Minister tell us what are the variety
of ways in which the attention of the
Portuguese Government has beert
drawn to this problem?

Shrimati Lakshmi Menon: May I
have the question repeated?

Shri D, C. Sharma: The hon. Deputy
Minister stated in her reply that the
Government of India has been trying
to draw the altention of Portuguese
authorities to this problem in a vsriety
of ways. May I know what are those
various ways in which their attention
has been drawn?

Shrimati Lakshmi Menon: Through
the U.AR. Embassy which is acting
for us. The Counsellor of the U.AR.
Embassy went to Goa, interviewed the
prisoners, inspected the jails and made
certain suggestions for the improve-
ment of the conditions. These were
taken up and some changes have
taken place there

Shri D. C. Sharma: May I kacw
when the First Secretary of the U.A.R.
Embassy visited the Gom prison last
and when his report was sent to the
External Affairs Ministry?

Shrimati Lakshmi Menon: The last
visit was in October, 1988.

Shyi D. C. Sharma: May I know
whether the difference between
October 1958 and 4th September, 1958
is so negligible that some other visit
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could not even be arranged by that
gentleman so that we could have
known the situation much more
precisely than now?

hrl!naﬂ Lakshmi Menon: From Le
repo:t 1t was evident that much of
the allegations made about the treat-
ment of prisoners were not true, and
some of the difficulties experienced by
the prisoners were brought to the
notice of Red Cross as well as Portu-
guese guthorities as a result of which
action was taken in order to provide
increased facilities for prisoners.

Shri Vajpayee: There was some
dispute between India and Portugal in
regard to the nationality of Mr.
Ranade who is still in jail there. May
I know what steps have been taken
by the Government of India to eon-
vince the Portuguese that Mr Ranade
is an Indian national?

Shrimati Lakshmi Menon: [ do
not remember any dispute with re-
gard to the nationality of Mr. Ranade;
the dispute was about the nationality
of Sudha Joshi

Shri Joachim Alva: May I know
what concrete steps are taken by Gov-
ernment to render assistance to ihese
prisoners and their families on their
release?

Shrimati Lakshmi Menon: There is
only one prisoner left—Shri Ranade.

Mr. Speaker: He wants to know
whether on their release any assis-
tance is given by the Government.

Shrimati Lakshmi Menon: I want
notice for that

Shri Vajpayee: Some time back the
Prime Minister of the United King-
dom offered his services to mediate
between India and Portugal on the
Goan issue May I know whether
that offer had been explored”

Shrimati Lakshmi Menon: No offer
was made.
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USA. Trade Mimion

<+

tlm_{mm’lcmm
Shri Ram Krishan Gupta:

Will the Minister of Commerce and
Indusiry be pleased to state:

() whether Government have re-
ceived the recommendations of the
US.A. Trade Mission which wvisited
Indig recently, regarding American
finance and technical co-operation n
promoting small Industries in India,

(b) if so, broad features of the
recommendations; and

(¢) 1if the reply to part (a) above
be in the negative, the stage at which
the matter rests at present?

The Minister of Industry (Shri
Manubhal Shah): (a) to (c¢) As the
House was informed, in answer to
Unstarred Question No 1451 on the
24th August, 1939, the U8 Trade Mis-
sion had come to orgamise their ex-
hibits only and therefore there is no
question of their submitting any re-
port to Government of India though
they have made some useful sugges-
tions by which Indo-American techni-
cal and economic co-operation could
be enlarged

Shri Vidya Charan Shukla: 8ir, my
question relates to those suggestions
only I want to know what specific
suggestions have been made for giving
encouragement to small-scale indus-
tries in our country?

Shri Manubhai Bhab: Those are b
way of increasing the productivity
through different fields by employing
more modern techniques for  which
the American Government and Amer:-
can industrialists would be prepared
to give necessary assistance to us
Another suggestion was to develop
certain types of handicrafts for which
there is a ready market available end
could be expanded in the Uniled
States Various other small and big
suggestions regarding specific indus-
tries were also made

Shri Vidya Charsa Shukia: May I
know if the question of developing
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small-scale industries as anciliaries of
big industries was aiso discussed and
any suggestions mafle regarding this?

i Shrl Manubhat Shah: This delege-
tion did not really come up for that
specific purpose For axcillary indus-
tries, as the House is already aware,
we are faking so many steps. But
ancillary industries, if I may remind
the House, is not the only way of
developing  small-acale industries.
There are end-product industries, self-
contained industries and other differ-
ent activities of small-scale industries
including ancillary and feeder indus-
tries to the large scale sector which
are also being developed in the coun-
try

Mr Speaker: He wants to know
whether this matter was discussed,

Shri Manubhal Shah: I have already
answered that this delegation did not
come up for that specific purpose

Shri Ram Krishan Gupta: May I
know whether any technical help has
been received so far for development
of small scale industres?

Shri Manubhai Shah: This hardly
arises out of this question A large
orbit of help comes from different
countries of which the hon Member
and the House 1s already aware

Shri Tangamani: This Mission came
in connection with the small-scale
industries exhibition which was going
to be set up in Madras May I know
whether this exhibition was held, for
what period and with what result?

Shri Manubhai Shah: If I have your
permussion, Sir, I would hke to club
Question No 1144 which 1. on the
same subject and which also covers
the point that my hon friend, Shri
Tangaman has raised

This Mission did go to Madras and
they are also helping in arranging the
exhibits of small-scale industries. I
have no doubt that as a result of this
exhibition appearing in different parts
of the country there will be defisite
promotion of small-scale industries.
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Shail I read out the answer to Ques-
tion No, 1144?

Mr. Speaker: The hon Member who
has tabled the question is not here
Anyhow, hon Ministers have always
got the nght to give the House—
whether the Member concerned is pre-
sent or not—the answer to a particular
question if they want to clear up any
differences or any misunderstanding

Shri Manubhai Shah: The hon
Member Shri Raghunath Singh has
come now

Mr. Speaker: He has come after I
had called hmn Therefore, half the
question may be answered (Laugh-
ter)

Shri Manubhal Shah: I have already
rephed to half of it I may reply to
the other half also, with your per-
mission

[ 14 (1) (1] L 1)

Mr. Speaker: Yes He may answer
Question No 1144 also

U8 Trade with India

*1144 Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state

(a) whether 1t 15 a fact that a US
Business Conference on Trade with

India was held at Cleveland (Ohio),
and

(b) 1if so, the decisions of the Con-
ference regarding trade with India?

The Minister of Industry (Shri
Manubbal Shah): (a) The United
States Trade Mission to Eastern India
on their return to US.A held a Con-
ference which was attended by many
businessmen in Cleveland to dissem-
nate the knowledge gained by them
during their stay in India

(b) Discussions at the Conference
are reported to have centred round
the trade and business opportunities
for the American entrepreneur in
India
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Displaced Persons in Faridabad
Industrial Concerns

*1140. Shri Ajit Singh Sarhadi: Will
the Minister of Commerce and Indms-
try be pleased to state

(a) whether any conditions have
been 1mposed or instructions issued to
the loanees of industrial concerns in
Faridabad that they must give
priority to the recruitment of displaced
persons settled in Faridabad township,
and

(b) whether 1t 1s a fact that a very
small percentage of the employees 1n
these concerns 13 from the refugee
population of this township?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir

(b) No, Sir In accordance with
information available, employment of
displaced persons in the schemes 1s
86 7 per cent

Shri Ajit Singh Sarhadi: Is i1t not a
fact that when some of the displaced
industrial concerns were given grants
a condition imposed was that they
should employ displaced persons at
Fandabad?

Shri Manubbai Shah: That was pre-
cisely why this scheme was adum-
brated and implemented As made out
m my answer, out of 1,825 people
employed m the Faridabad industrial
colonies, 1,200 and more are refugees

¢ Expunged as ordered by the Chair
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or displaced persons It is true that
hundred per cent of them are'not dis-
placed persons, but, as the House will
appreciate, these are all techmecal
matters and some of the important
posts have got to be filled up by
experienced people Therefore, we
could not necessarily insist on hundred
per cent employment of displaced
persons.

Shri Ajit Singh Sarhadi: May I just
ask whether the 66 per cent. which
the hon. Minister just now mentioned
has been arrived at as a result of a
recent survey or an earlier survey’

Shri Manubhai Shah: This 15 as
recent as I could lay my hands on,
but we continuously go on looking
mto this matter As my hon friend
the Rehabilitation Minister has already
told the House, m the new set-up also
we are trying to enforce that the
employment will be as far as possible
restricted to displaced persons
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State Trading Corporation

*1141. Shri Panigrahi: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether 1t 1s a fact that an
order of 70,000 tons of iron ore was
placed with a firm in Bombay
1957-58 through the State Trading Cor-
poration,

(b) whether 1t 1s also a fact that
the said firm went into hquidation,
and

(e¢) whether any advance was made
to this firm?

The Minister of Commerce (Shri
Kanungo) (a) 49,743 tons only, pre-
suming the reference 1s to Mls Assd-
ciated Enterpriser, Bombay

(b) No, Sir
(c) Yes, Sir

Shri Panigrahi: May I know whe-
ther the advance which has been
made, according to the answer to part
(c) of the question, has been realised
from this firm by now?
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Shet Kanungo: Yes, Sir The balance
was Rs 16,000 only over the whole
contract There was an advance of
Rs 20 lakhs plus certain amounts in
regard to demurrages Now, all the
outstandmgs have been secured by
secunities and collection 1s going on
apace

Shri Panigrahi: May I know whe-
ther any fresh order has been placed
with this irm for 1958-59”

Shri Kanungo. Yes, Sir

Shri Supakar- For that year, did
they fulfil the contract”

Shri Kanungo: Yes, Sir

Shri Vidya Charan Shukia, What
was the total amount of the order and
what was the amount paid as advance
to the company?

Shri Kanungo., I have not got the
value of the order as such and the
quantities, but the advance paid was
somewhere about Rs 20 lakhs I
would submit that this was in the
mitial stages of the State Trading Cor
poration’s business, when wmost of
the shippérs and mne owmers had
non-co-operated

Shri Thirumala Rao In regard to
part (c) of the question, the hon
Minister said that an advance had
been made to the firm But, 15 1t a
fact that the firm i1s 1in vervy great
difficulties and will the Government
look to the other sub-contractors,
shipping agents, etc, who have got
commection with this firm and whose
montes are tied up with this firm®

Shri Kanungo: No, Sir As far as
my information goes, this 1s a partner-
ship firm which never went into
ligudation There was some dispute
and 1t had been settled The firm s
working satisfactonly

Shri Morarka: The hon Minster
just now said that an advance of
Rs 20 lakhs was paid to this firm
May I know what was the security
aganst which this advance of Rs 20
lalhs was paid®
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Shri Kaaungo: Security of goods 01
movement

Shri Morarka: Is it a fact that these
goods were not taken into possession
when the advance was made®

Shri Kanungo. It might be that cer-
tain goods were not taken possession
of It was the accountmg period, 1t
was almost a year As I said, 1t was
1n the initial stages when the shippers
and mine-ownergs had firmly non-co-
operated with the Corporation

Rise in Price of Dhal

*1142 Shri Nag1 Reddy: Whll the
Minister of Commerce and Industry be
pleased to state

(a) whether the Madras Provincial
Foodgrains Merchants Association has
addressed any communication regard-
ing the steep rise in the prices of
Dhal due to illegal forward trading
by speculators in Agra, and

(b) it so, whether Government have
taken any steps to punish those wha:
were responsible for the rise 1n prices”?

The Mmister of Commerce (Shm
Kanungo)* (a) Yes, 8Sir

{b) The matter i1s under investiga
tion

Shri Nagi Reddy. May I know what
was the rise m prices in that period
in the State of Madras and whether
steps have been taken to supply dhal
from this market by now?

Shri Kanungo. I would submt that
the prices in Madras did not rise very
much The point 1s the fluctuations
werc not very sigmficant though the
prices rose The reason for 1t 1s
explained by a smaller crop of dhal
in the years 1957-58 compared with
that i 1956-57 The complaint was
about 1llegal forward transactions in
certain dhals 1n certain places and
that matter 15 being investigated

Shri Nagi Reddy. My question was
not answered I want to know
whether arrangements have been made
now
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Bhri Xanungo: It is not a controlled
rcommodity. The movements are free
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Shri Kanungo: Fluctuations are
there But, as I said, the fluctuations
are not significant It 18 a normal
fluctuation

Shri Shivananjappa: What sort of
«control does the Government exercise

-over forward trading?

Shri Kanungo: There 1§ an Act of
Parliement which i1s administered by
the agency of the Forward Market

Commussion

Shri Nagl Reddy: May I know the
form 1n which the Government 18 try-
ing to enquire mto the matter and
how long it will take to finish the

enquiry?

Shri Kanungo: The complammt was
made somewhere about June The
investigations are gong on It 15 a
widespread investigation, and it will
take a little time
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Shri Kanungo: As I have swud, the
prices have a tendency to increase by
small values, but that i1s mamnly due

to lower production m the year
1857-58 compared to that m 1956-57
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Shri Kanungo: There 13 no control
of dhal trade as such There is a
severe control or, rather, a prohibition
of forward trading in dhal There-
fore, the complaint was that illegal
forward trading was indulged in by
some parties, that 1s being enquired
mto Forward trading is prohibited
Trade in dhal 1s free

Service Conditions in Mim Labowr

*1143. Shri Vajpayee: Will the Minis-
ter for Labour and Empleyment be
pleased to state

(a) whether Government's attention
has been drawn to a resolution passed
by the Conference of film workers
held 1n Bombay on the 4th June, 1959
demanding early steps to regulate
the working and service conditions of
film labour, and

(b) 1t so, Government's reaction
thereto?

The Deputy Minister of Labour
(Shri Abld AlD): (a) Yes

(b) Government of Bombay being
the appropriate authority, its labour
directorate 1s attending to thys matter

Shri Vajpayee: May 1 know 1if the
Bombay Government appomnted a
committee some time back to enquire
into the conditions of work of film
labour and, if so, whether a copy of
the report will be placed on the Table
of the Sabha?

* 8hri Abid A The enqury was
conducted by the Government of
Bombay imn 1855 The Labour Mims-
try has not received the report

Shri Vajpayee. In view of the fact
that film labour s spread over the
whole country, may I know if there
18 any proposal to hold a Central
Government enquiry mto the working
conditions of ilm labour?

8hri Abld Ali: Not at present

s el gwely  w IR o T
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Shri Tangamani! In view of the fact
that film labour 1s concentrated
mainly m the three States of Bombay,
West Bengal and Madras, will the
Government request the State Gov-
ernments of Madras and West Bengal
to go into the question of the eondi-
tions of service among film labour so
that there can be umiform conditions
on the lines of the enquiry which was
conducted in Bombay”

Shri Abid All: The State Govern-
‘ment can take up the work them-
selves

Shri Tangamani: My question was,
whether the Central Government will
request the two State Governments
concerned, 1n view of the fact that
these are the two States, apart from
Bombay, where there 1s concentration
of film labour?

Mr. Speaker: Let the members of
the State Legislatures concerned take
up the matter

Shr: Vajpayee: The question 18
whether the Central Government will
take the imtiative

Mr. Speaker: He does not propose
to do so I cannot ask why How-
ever, the Minister may say why the
Centre itself does not take up the
matter

Shri Abid All: As the hon Member
saud, it 15 concentrated in three or four
States The State Governments are
alive to their responsibilities

Shri Ansar Harvani: In view of the
fact that some of the film stars get

Doscusesme -y .. 1 (SAKA)

Oral Answers 6326

fat salaries at the cost of the lower
rungs of the industry, will the Gov-
ermrment propose to put a celling on
their salartes?

Shei Abld All: I think 1t does not
arise

Press Plots in Delbi

*i1146. Shri Keshava: Will the
Minister of Works, Housing and Sup-
ply be pleased to state.

(a) whether 1t 1s a fact that the
Central Government are taking or
have taken back the two plots m the
Press ‘Estate near Mathura Road,
Delhi, and

(b) if s0, the reasons therefor®

The Minister of Works, Housing
and Supply (Shri K. C. Reddy): (a)
and (b) The Chief Comnussioner,
Delhi has exercised the rght of
re-entry m respect of three plots due
to non-comphance of the terms and
conditions of the agreements for leases
but physical possession has not yet
been secured

Shri Keshava: May we know if the
Government has under its considera-
tion another scheme for forming a
journalists’ colony and allot house-
building sites for the working jour-
nalists who are an unenwable lot?

Mr. Speaker: Why all these epithets?

Shri K. C. Reddy: I do not know
about their unenviable lot If they
have any dificulties, 1 have my
sympathies for them But as far as
1 know, there 1s no such proposal at
present

Pandit D. N. Tiwary: May I know
the reasons for not taking physical
control of the plots?

Shrl K. C. Reddy:
catch the question

Mr, Speaker: What 1s the reason for
not taking physical possession pf this
property®

Shri K. C. Reddy: These are ail”
legal matters Ag I have sad in the-

I do not quite
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.answer, the Chief Commussioner has
exercised hus right of re-entry Some
-of the parties are conte-ting the deu-
sion and we have to take action under
the Public Premses (Evichon of
Unauthorised Occupants) Act, which
was passed in the House in 1958 We
have taken action or propose to take
.action under that Act All those pro
«cesses have to be gone through before
we take back physical possession of
those sites

Shri Joachim Alva May I know
whether the hon Mmister 1s awage
that 1n hus own State, plots have been
_granted for working journalists? Is
the Minister ready to examine that
scneme and do something here on
tnose lines*

Shrl K. C Reddy. The answer 1s
-‘yes’ {0 both parts of the question

Import Restrictions on Non-ferrous
Metals
+
Shri Bhanja Deo
1149,

Shri Jaipal Singh
Shri M B Thakore

Will the Minister of Commerce and
Industry be pleased to state

(a) whether Government 1s aware
.of the difficulties caused to manufac-
turers using non-ferrous metals owing
to import restrictions, and

(b) 1t so, what action 1s contem
plated to ameliorate the situation?

The Minister of Industry (Shri
Mannbhal Shah). (a) Yes, Sir

(b} A statement 1s laid on the
*Table of the House {See Appendix
III, annexure No 121]

sbrl Bhanja Deo: Substitutes can
pe manufactured for non-ferrous
metals in which we are short Will
«Government consider setting up indus-
4mnes for manufacturing such substi-
-tutes which have been experimented
.at the National Metallurgical Institute
at Jamshedpur?
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Ai: Speaker: It 1s a suggestion.
The hon Member evidently wants to
know 1f there 1s a proposal to establish
manufacturing unts for all those
impotrted non-ferrous metals?

Shri Manubhai Shah: To the first
part of the question, I had the privilege
to place before the House several
schemes which are under considers-
tion for the development of the non-
ferrous metal industries, of which the
most important 15 alummium. The
other day we had a question here
about the Rihand project The pro-
sect at Salem in Mettur 1s also being
considered for the development of
aluminium The proposal for the
third project i1n the private sector has
been received today, viz, the Koyna
aluminium project We are setting
up many more as far as aluminium is
concerned

Regarding copper, as the House is
aware, the expansion 1s taking place
at Ghatsila for almost doubling up the
capacity of the present smelter The
Government of India 1s also thinking
of establishing a smelter at the Khetn
mines, after they are properly
assessed and the ore resources are
proved In the matter of zinc, as the
House 13 aware, in Rajasthan, we have
a proposal for setting up a smelter at
Udaipur based on the Zawar mines.
This project 1s now more enlarged
than what was ongmnally contem-
plated From 10,000 tons, now the
project 1s contemplated for 45,000 tons
of zinc and 25,000 tons of lead

Shri Tangamani. From the state-
ment we find that aluminium, copper
and nickel are bemg suppled by
Canada under the Colombo Plan Aid
Programme May I know how much
has been supphed during this year
and how 1t has been allotted to the
varnious States?

Shri Manubhai Shah: As the hon
Member rightly mentioned, & portion
of the imported copper 1s canalised
through the State Trading Corpora-
tion About 6,500 tons of copper is
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expected toarnive under the Canadian
Plan Al canplised imports through
the S.T.C. and some portions of other
mmports are distributed to the =small-
scale industries on pro rate basis based
on the past consumptions and requre-
ments

Shri Tangamani: May I know
whether the Directors of Industries of
the various State Governments and
representatives of small-scale indus-
tries and scheduled industries are
hikely to meet” so as to review the
distnbution and also the possibility of
production in this country?

Shri Manubhai Shah: If the hon
Member refers to para 8 of the state-
ment, he will find that g series of
meetings are being separately called
with the Directors of Industries of
State Governments, representatives of
small-scale industmes and representa-
tives of scheduled industries to review
further the distribution of non-
ferrous metals and allied questions

International A!myl Plane

*1150. Shri Shree Narayan Das*
Shri S. A. Mebdi:

Will the Prime Minister be pleased
1o state

(a) whether the Government of
India have received any communica-
tion from the Pakistan Government
stating that a Pakistan International
Airways plane was buzzed by Indian
Air Force fighter aircrafts some
months ago, and

(b) 1f so, the precise nature of the
complant and the reply given?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): (a) and (b) A
statement is placed on the Table of
the House setting out the position mn
the matter [See Appendix III,
annexure No 122.]

Shei Hem Baroa: May I know
whether before coming nearer to the
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un.dentified Pakistan aircraft, our
aircraft tried to establish radio contact
with the umdentified aircraft and if
so, what was the result?

Shri Sadath AN Khan: The details
of the whole thing are set out m the
statement

Shri Hem Barua: In the statement
1t 18 only said that that Pakistam air-
craft did not establish radio contact
with us It is not said specifically in
the statement that we tried to esta-
blish radio contact before coming
nearer to the Pakistan1 arcraft in
order to decipher its identity

Mr. Speaker: He wants to know
whether we on our part tried to
establish contact

Shri Sadath Ali Khan: I cannot say
just now whether we did it first or
they did 1t first I will have to find
out

Shri Vidya Charan Shukia: The
statement says that our interceptor
which went to see the umdentified
plane was unarmed May I know why
our fighters are unarmed when they
go n the air to find out unidentified
planes?

Shri Sadath Ali Khan: That is the
internationally accepted rule

Dandakaranya Project

+
( Shri Panigrahi:

*1151. { Shri Sanganna:
Shri Kumbhar:

Will the Mmister of Rehabilitation
and Minority Affairs be pleased to
state

(a) the area of forest reclaimed for
cultivation 1n the States of Ornssa
and Madhya Pradesh in the Danda-
karanya Project area, and

(b) what 1s the area of land so
reclaimed and assigned to the Adivasis
of each State so far”
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The Minjster of Rebabilitation and
Minority Affalry (Shri Mehr Chand
Kbhamna): (a) About 3,000 acres in
Madhya Pradesh only.

(b) No allotment has been made to
the Adivasis so far

finrl Panigrahl: The Government
assurad that when lands are reclamed
m these areas, a certain percentage of
land would be allotted to the local
adivasis When 2,000 acres of land
have been reclaimed, may I know
why no land has been allotted to the
adivasis?

Shri Mehr Chand Khanna: As I said
in the House earlier, we have decided
that about 25 per cent of the reclaim-
ed land wil] be allotted to the adivasms
It 1s not essential that 25 per cent out
of every chunk that we reclaim should
be given to them That will be the
aver-all proportion and the allotment
1s made taking into consideration the
requirements of the tribal population
Our difficulty up till now has been
that we have not been able to appoint
the tnbal adviser We are trying to
select 2 good man Once we get a
man, we are going to set up a proper
organisation under that tribal adviser
in the Dandakaranya project to look
after and advance the interests of the
inbals

Shr: Vidya Charan Shukla: Is 1t a
fact that while reclaiming the forests,
the Dandakaranya authorities des-
troyad large tracts of valuable forests,
on which the Madhya Pradesh Gov-
ernment made strong protests and
stopped further reclamation? May I
know what 13 the present position
about 1t

Shri Mehr Chand Khanna: I would
not go so far as that When we made
the start last year, we started operat-
tng in the Pharasgaon area Then we
were told we will be given certain
Nishtorl forests and not the forests in
which we were operating. I had &
meeting with the Chief Ministers of
MP and West Bengal and the Finance
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Minister of Orissa only towards the
middle of iazst month. According to
the arrangement arrived at between
me and the Siate Governments, I am
going to get about 2 lakh acres i
MP and Orissa From now onwards,
for this season, we are getting about
60,000 or 70,000 acres—I am talking
from memory—and for the next season,
we will get some more land

Shri Vidya Charan Bhukia: I want
to know what is the cost of the
reserve forests destroyed and what is
the present pomtion Are the MP
Government allowing the Danda-
karanya authoriltes to reclaim the
area or have they stopped the opera-
tions?

Shri Mehr Chand Khanna' I do not
know the cost of the forests destroyed
The position 1s—I am talking subject
to correction—I reclaim the area and
I get the land, but the timber goes to
the State Government concerned In
fact, I am helping the State Govern-
ments 1n salvaging the timber at the
expense of the Government of India
and the timber becomes their property

Mr Speaker: All that he wants to
know 18 whether the cutting of the
reserve forest 1s with the consent of
the Madhya Pradesh Government

Shri Mehr Chand Khanna: I may
say that when we started last year
the views of the State Government
were taken into consideration Now,
these arcas have been allocated to me
by the State Government and I
consultation with the State Govern-
ment I am domg 1t I go & step fur-
ther In the Dandakaranya authonty
the Chief Secretaries of the two State
Governments, namely, Madhya Pra-
desh and Orssa, are represented

Shri Panigrahi: The Dandakaranya
authonties started a pilot project in
Omarkot area in Orissa part of the
scheme May 1 know the progress
made in carrying out that pilot pro-
ject and the amount of land relaimed
in that area?
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She! Mok Cismg Kiwali: We have
mot started reclamation 18 Umarkote
area as yet. But 1 think we are gomng
40 operate 1n Umarkote, Paralkote and
Minghechal in the coming year But
1 eannot say which area I am going
%o take first It will depend on com-
munications, bridges and transport
ezrangements,
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Shri Panigrahl: May I know land
will be alloted to Adibasis?

Shri Mehr Chand Xhanna: 1 have
et now lmwered the question. I
am trymng to set up an organisation
and then we will take that into
consideration
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1188, Shri I. Achaw Singh:
Shri Anthony Pillai:

Will the Minmister of Labour amd
Employment be pleased to state:

(a) whether any steps are being
taken to review and revise the mini-
mum wages prescribed prior to 1056
under the Mimumum Wages Act, 148
in the light of the increased cost of
hving, and

(b) if so, the nature thereof®

The Parliamentary Secreiary ts the
Minister of Labour and Employment
and Planning (Shri L. N. Miskra):
(a) and (b) Yor certain categories
of workers iIn the Central sphere
undertakings under the Mimmum
Wages Act, 1848, rates of wages noti-
fied prior to 1956 have been revised.
Revision has been generally upwards
taking into consideration the increased
cost of living and other relevant fac-
tors

2 Some State Governments have
also revised the rates

shri S. M Banerjee: The hon Mins-
ter has stated that certain wages have
been revised May 1 know the cate
gortes 1n which it has been revised
and to what extent”

Shri L. N Mishra: We have alreav
notified the revised rates in June 1959
on the basis of the recommendations
of the Committee We have revised
the rates for certain categories of
workers m the following the Indian
Agricultural Research Institute, New
Delhi, the Central Potato Research
Institute, Patna, All India Radio,
Indore, employees 1n the tanneries and
leather manufacturies under the
Ministry of Defence, certain categories
of workers in the construction of
bulding operations carried on by the
Central Water Power Station at
Khadakwasla and the Films Division,
Bombay, under the Ministry of Infor-
mation and Broadcasting Regarding
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the extent, though I cemnot give the
exact figure, it is definitely upward

Skrl 8. M. Banerjee: To what ex-
ten® What is the difference?

Shri L. N. Mishra: I cannot say the
exact percentage But i1t has been in-
creased

Shri Palaniyandy: May I know
whether the Government has taken
sny decision to notify some more
cotton ginning factories 1n the
schedule to the Minimum Wages Act”

Shri L. N. Mishra: 1 requre notice

Shri Ram Krishan Gapta: May I
know the nature of the steps taken so
far to implement these revised rates?

Shri L. N Mishra: There 15 a defin-
1te provision for the 1mplementation
of the recommendations
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Shri Tangamani: Certawn norms for
fixing minimum wages were accepted
m the Fifteenth Indian Labour Con-
ference 1n July, 1957 I would like to
know whether after these decisions
were taken revision of minimum wages
has taken place in any of the States
on the basis of the recommendations

Shri L N, Mishra: So far as the
States are concerned, I have no infor-
mation So far as the Central sphere
13 eoncerned, & revigion has definitely
takn place after that

Oral Aviewers w-
Labour Bmployed by Centrasiors

Shrl L. Achaw Singh:

Wwill the Minister of Labpur and Em-
ployment be pleased to state:

(a) whether any enquiry has been
conducted into the conditions of labour
employed by contractors,

(b) whether Government have
formulated any steps for the elimina-
tion of this form of employment, and

s1154 {Mmﬂﬂm

(c) if so, the details thereof?

The Parliamentary Secretary te the
Minister of Labour and Employment
ang Planning (Shri L. N Mishra):
(a) Special surveys are being conduct-
ed by the Director, Labour Buresau,
Simla 1n regard to the condition of
contract labour in five selected 1ndus-
tries, Mz

(1) Building and construction
(1) Iron Ore Mines,

(1ii) Ports,
(1v) Railways, and

(v) Petroleum

(b) and (c) No such propossls
have yet been formulated The ques-
tion will be examined when the
reports of the surveys are received

Shri Palaniyandy: May I know
whether Government would suggest to
private employers to encourage co-
operative societies instead of contrac-
tors, thereby eliminating intermedi-
aries’

Shri L. N Mishra: That is our
policy We want to eliminate cont-
ract labour m & progressive manner

Shri S, M Banerjee: May I know
when the survey 1s Iikely to be com-
pleted * Is it likely to be completed
within this year®

Shri L. N. Mishra: Labour Bureaus
have done quite a good work in
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Decumentary Films on Exportable
Goods

*1155. Shrimati Mafida Ahmed: Will
the Minister of Commerce and Indus-
try be pleased to state

(a) whether 1t 13 a fact that Govern-
ment have decided to produce docu-
mentary films on various exportable
goads of the country; and

(b) 1f 50, the broad details of the
programme?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on
the Table of the House.

STATEMENT

With a view to stepping up publicity
for ouyr exportable surpluses in foreign
countries, the Filme Division have
beem, requested to lay special emphasis
on exports. The following films have
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already been produced for export pro-
motion publicity:— .
(i) Promotion of exports (Genersl
fiim). {
(1i) ‘Made in India’ (Film on engl-
neering products of India).
The following films are in the stage
of completion:—
(1) Promotion of exports (im
Fastern Markets)
(u) Promotion of exports (in Wes-
tern markets).

The following films have been in-
cluded in the production programme
for the current year:—

(i) Quality Control for Exports

(1i) The Story of Leather

(iii) India and Your Home

(iv) Food and Fruit Products of

India.

The documentary films s¢ produced
are sent to Indian Missions abroad
through the External Publicity Divi-
sion of the Ministry of External
Affairs and the Trade Missions are
requested to make suitable arrange-
ments for exhibiting them in their
respective areas

In addition to the above films, the
Tea Board has produced independent-
ly the following two films:—

1 Tea Garden to Tea Pot
2 The Cup that cheers.

The Indian Jute Mills Association
have also produced on thewr own two
films of the Jute Industry called: ‘The
Yarn worth spinning’ and The Land
of Bengal’

Corporation for Closeg down
Industries

S
[ Shri 8. A, Mehdi:
'1153.4 Shri Assar:
| Shri Aurobindo Ghosal:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government have fins-
lised the scheme to establish a Corpo-
ration to run industries which have
closed down,



6339 Oral Answers SEPTEMBER 4, 1800 ,

(b) if not, when it will be finalised,

{¢) whether Government have made
sy arrangements or formulated any
scheme to run such industries until
the establishment of & corporation,
and

(d) it so, what are those arrange-
ments or schemes and how many in-
dustries have been taken over?

The Minister of Industry (Shri
Manubhal Shah): (a) to (d) Gov
ernment do not have under considera-
tion any scheme to establish a Corpo-
ration to run industries which have
closed down However, &ll necessary
steps are being taken to examine the
cases of every closed unit or units
whuch are closed or likely to get closed
and necessary steps are being taken
i order to restart them, 1f these units
are found economic to work, with
different formg of assistance, technical,
financial, managerial etc that the Cen
tral Government and other agencies
could extend to them Suitable mction
wherever necessary and possible 1s
being taken under the Industries Act
and other measurr are being taken
%0 help restarting or continuing work
mg of such units

Severnt Cntton Textile Mills, jute
sugar .:d engmeering units have
been enabled to restart working in this
manner

Shri 8 A. Mehdi: May I know whe-
ther any application has been received
from U.P about the close-down of any
industry?

Shri Manubhai Shah: The Artherton
West Mills from UP has been taken
over by the UP Government as
authorized controller , In the Mahesh
wan Dev: Jute Mills We are nterven-
ing and trying to give some financial
asuistance So, there also it has start-
ed working

Shri 8. M. Banerjee: May I know
the number of such closed industries,
the number of those likely to be
cloged and the number of those taken
over by Government®
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ghri Manwbhal Shahk: About 14 Inz-

tile milly, 9 sugar factories and ome
angineering concern were investigated
under this procedure of which thres
textile mills, seven sugar mifls snd
one engmneering concern were taloem
over by the authorised controller

ghri Keshava: May we know if this
procedure has been adopted in coanec-
tion With the closing down of the hotel

mdustry, particularly that of closing
down Hotel Cecll?

shri Manubhal Shah: That does not
extend to Hotel Ceail

ghri Hem Barua: May I know whe-
ther tea gardens that have been clos-
«d dawn. are mncluded. 1n. thia scheme
and» if 30, whether the request of the
State Government to legslate for
taking them over has been granted by
the Central Government?

Mr. Speaker: He wants to know
whether tea gardens, which have been
closed down, also come withuin the
purview of this

ghri Manubhai Shah: Regarding tea
gardens, as my hon colleague had the
pleasure of informing the House the
other day, we are trymg to bring in a
geparate piece of legislation, i1f neces-
sary They are not covered by ths
Act, but there will be a separate Act
for them They are agricultural
plantations rather than industrial
unyts

12 hrs

SHorT NoTIcE QUESTIONS
US Rocket Bases in Pakistan

SN.Q [ Shri S M Banerjee:
No 9. °| Shri Panigrahi:

Will the Prims Minister be pleased
to sﬁte

(a) whether the attention of the
prime Minister has been drawn % a
news from Moscow—Red Star* (ep-
pesring in the Hindustan Times dated
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e 27th August, 1939) that Pakistan
has U.8. Rocket bases;

(b) whether certain strategic bases
hitherto under Pakistan control
under Pakistan—U.S. agreement are
now passing under the control of the
U.8. command;

(e¢) whether thig is against the as-
surance of the U.S. Government; and

(d) it so0, the steps taken by Govern.
ment in the matter?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nebru): (a) Government have seen a
néwspaper report to this effect.

(b) and (c). The Government of
India have no precise information but
a Government spokesman in Karachi
had described the newspaper report as
“utterly false”. We have also seen a
press release on the U.S.-Pak agree-
ment issued by the U.S. State Depart-
ment on July 18, 1859, which refers to
the establishment and operation of a
communication unit at Peshawar, as
part of a world-wide United States
communications system.

(d) Does not arise,

Shri 8. M. Banerjee: May I know
whether intensive work of building
American military bases in Pakistan
was continuing and, if so, whether we
have any information through our
sources?

Shri Jawaharlal Nehru: It 15 rather
difficult to say as to what is a military
base. Every airfleld made is a poten-
tial base. It is big enough to be a
potential base which can be converted
into such, if necessity arises. Every
other military establishment may
become a base. But apart from that
we have no defthite information.

Shyl Panigrahi: May I know whe-
ther these so-called communication or
military bases in Pakistan do not
constitute any danger to India, in
view of what the hon. Prime Minister
‘has said?

BHADRA 13, 1881 (SAKA)
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Mr. Speaker: Will the hon Member
please repeaf his guestion?

Shri Jawsharial Nebru: I have got
it. That entirely depends on the
minds and intentions of the people
there.

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to discussiong in the
United States Congress to the effect
that US military aid to Pakistan is
progressively being utilised against
India?

Skri Jawaharial Nehru: Yes 8ir,
and I have answered some questioms
on that point here in this House.

Raja Mahendra Pratap: Are we to
understand that this base at Peshawar
15 directed against Afghanistan? Now
that'you are going to Afghanistan you
can talk it over and we can have &n
alhance with Afghanistan on this
point

Mr. Speaker: There is no question
mnvolved 1n it.

Shri Vajpayee: May I know if this
question of American military assis-
tance to Pakistan was referred to at
the meeting which the hon. Prime
Minister held with the Pakistan Presi-
dent recently and whether his atten-
tion was drawn to the reaction that
has been created in India as a resuilt
of this miltary assistance?

Shri Jawaharlal Nehru: No, Sir It
was not referred to,

Shri Panigrahi: The report says
specifically that there are three bases
—one 1n Quetta, another in Gilgit and
the third in Peshawar. May I know
whether the Government of India’s
information 1s that there are no such
bases n these three places?

Shri Jawaharlal Nehru: I have said
that 1t is very difficult to know what
to call a base. Every airfleld and
every military establishment is a
minor base. But normally the word
base Is used as a major jumping-oft
ground to attack some place at a
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dstance I have no precise informa-
tion but I have read the denials of
the people concerned

Shri B C. Kamble: May I know
whether the Government of India
have studied

Shri S. M. Banerje. One question,
Sir

Shri H N. Mukerjee: May I know

Mr. Speaker: Shr Muker)ee

Shri H N. Mukerjee: As far as I
recollect, in the newspaper report
referred to 1n the question, there was
a clause which said that Pakistan
would be obstinately denying the
truth of thus kand of a report but that
it was true In wiew of this kind of
statement from a foreign source and
from a friendly country, may I know
if special efforts are bemng made by
the hon Prime Minister to make sure
that this kind of thing 15 not done
and that US.A in particular, gives
us very special guarantees 1n the
matter”

Shri Jawaharial Nehru: We do our
best to keep 1n touch with facts

Shri B. C. Kamble. May I know
whether the Government of India
have studied the sigmificance of the
shifting of the Pakistan capital® It
so, with what result® /

Mr Speaker. Has that anything to
do with this*

Shri Jawabarial Nehra We have
certainly been nformed of it and we
try to understand and find out the

reasons for 1t

Raja Mahendra Pratap My ques-
tion has not been answered, namely,
whether this base at Peshawar 1s
directed against Afghanistan

Shri Jawaharial Nehru: 1 do not
kwow

Shri B. C. Kamble: My gquestion
remamns unanswered. 1 asked whe-
ther the mgnificance of shifting of
Pakisten capital has been studied and
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if s0, with what resnlt That has mot
been answered

Mr Speaker: The hon Minister is
not able to say anything about it

Rise in Price of Sugar in Madrss
State

+
Shrimati Parvathi Krishnan:
SNQ { guri Warlor:
Ne. 10.{ guri Nagi Reddy:
{ Shri Mubammed Eliss:

Will the Munuster of Food and Agri-
cuilture be pleased to state

(a) whether Government are
aware of the phenomenal rse mn the
price of sugar in the Madras State,

(b) whether it has been brought to
the notice of Government that the
traders are hoarding the stocks of
sugar, and

(c) if so, what steps Government
propose to take to ease the situation?

The Deputy Minister of Food and
Agriculture (Shri A. M Thomas): (a)
Yes, Sir, there has been a rise in the
price of sugar 1n Madras State

(b) From press reports 1t appears
that there 18 a hoarding tendency both
among the sugar trade and the con-
sumer

(c) A meeting of the representa-
tives of the four States in the South
has been called to consider the situa-
tion

Shrimati Parvathi Krishnan® What
quantity of stocks have been w®ent
from Andhra to Madras State during
these past few months and what are
the regsons in Government’s opinion
for this scarcity®

Shri A M Thomas: It has been
stated that the rise 1n prices 15 due to
inadequate supplies from the Andhra
Pradesh factories whose surplus was
bemng taken up by the inflated
demand within that State

Shri Warier: How much sugar has

been hoarded in Madras State accord-
ing to the Government'’s estimate?
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Shei A. M. Thomas: With regard
{0 the State of Madras, its require-
ments are estimated to be about 10,000
tons per month. The relemse from
the Madras factories comes to about
8,768 tons. That 18 for the current
month So the sugar must move from
the surplus areas of Andhra Pradesh
and Mysore.

Mr. Speaker: He only wanted to
know if the hon. Minister has got an
estimate of the quantity that has been
hoarded in Madras.

Shri A. M. Thomas: There 15 no
such estimate

Shri Nagi Reddy: May 1 know whe-
ther the Government is aware that
due to the phenomenal rise in price
of sugar, that is, from Rs 1i8}- to
Rs 2.8-0 per viss, the hotels in the
whole of Madras State have raised
the pree of a cup of coffee? Is Gov-
ernment prepared to take immediate
steps to eliminate this situation?

Shri AL M. Thomas: 1 am not
aware of any rise 1n the price of
coffee

Mr. Speaker: Many consequences
flow out of that Coffee is one.

Shri V P. Nayar: It affects the
common man

An. Hon. Member: This 15 very
serious.

Shrimati Parvathi Krishnan: May I
know whether Government i1s aware
of the fact that as a result of the
scarcity of sugar the price of country
sugar and jaggery has also gone up’
What steps do they propose to take
to check that rise?

Shri A. M. Thomas: That 15 a fact.
It 18 not possible at all to control the
prices of gur and other country
sugar

Shri Thirmmala Rae: The hon
Minister was pleased to say that the
demand from the Andhra Government
was inflated. May I know what was
the normea! demand in  Andhra for
sugar and what is the new figure of
inflstion?
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Shri A. M. Thomas: It has been
estimated that the Andhra State re-
quires about 6260 tons per month.
The present requirement is estimated
to be more than 8000 tons.

Shri Narasimhan: The Mster
stated that there was going to be a
conference of three States. When and
where will it take place?

Shri A M. Thomas: Shortly, on the
6th and 7th; here in New Delhi.

Shri Subbiab Ambalam: May 1
know whether any representation has
been received by this Government
from the South Indian Sugar Mills
Association and the Madres Govern-
ment to the effect that the quantity
that 1s allowed to be released per
month at the rate of 28,000 tons per
month 1s only sufficient for the next
two months and unless supply 18
effected from the North for the month
of November, practically no stock will
be available for supply to the local
people? May I know what steps Gov-
ernment are taking to release stocks
for the month of November®

Shri A M. Thomas: In normal cir-
cumstances, the South Indian States
taken together are more or less self-
sufficient in the matler of sugar,
because the requirements are est-
mated to be about 27,500 tons. We
have been releasing at the rate of
28,000 tons per month. Normally, it
should be sufficient to meet the
requirements of a@ the States The
rise 1n the prices in the south has
been more or less a recent develap-
ment It might have been sympathe-
tic rise because sugar prices in the
north have gone up. There has been
representation from the South Indian
Sugar Mills Association. They esti-
mated m June that the consumption
requirements would be about 27,500
tons. Now, they say that with the
ncrease in demand, the requirements
will be something more, and there
must be an additional allotment from
the north As the hon House knows,
the sugar position in the north also is
rather tight.

Seme Hen, Members rose—
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Mr. Speaker: Next question. 1 have
allowsd a number of questions.

Natienal ang Grindiays Bank Disputs

BN.Q No 11. Shri Keshava: Will
the Minister of Labour and Employ-
ment be pleused to state:

(a) whether Government have
received any report of the mediator
who was appointed to help the settle-
ment of digpute between the em-
ployees of the National and Grindlays
Bank Ltd and its mansgement;

(b) if so, with what results;

{c) whether this has resulted In
any salutary effect; and

(d) if so, whether this course will
be adopted in respect of such disputes
1 the pnivate sector as well?

The Deputy Minister of Labour
(Shri Abid AH): (a) Yes

(b) to (d) The .nediation has
sailed

8Shri Joachim Alva: Is the hon.
Minister aware that during the course
of the strike at the Connaugit Circus
branch of the Grindlay's bank, the
workers got on the tables of the exe-
cutives and managets and kept on
shouting creating a verv unfavourable
mmpression m the minds of the out-
c1ders? What assistance was given to
the bank when the workerz created
such &n ujly scene?

Shri Abid Ali: Reports to nis effect
were recerved Sometimes the help
of the police also was sougit

Shri Prabhat Xar: May - know
whether it is a fact that due to the
refusal of the management to accept
the mediator’s terms, the mediation
has faled”

Shri Abid Ali: Mediation has failed

That 13 the report of the mediator
nothing more

Shri Xeshava: In view of the fact
that mediation has failed, what fur-
ther steps do the Government propose
to take i this matter?
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Shei ABM All: There was Lhe guwos-
tion of referring the matter to adjud-

cation.

Shri Tangamani: May I krow wha-
the the mediator Shri V K. 1. Manen
has suggested that those six employess
who were dismissed must be taken
back and the managemenc refused to
take them back and that is the reason
why mediati~n has failed?

Shri Abid Ali: The mediator was
appointed It was informal mediation
The mediation has failed and he has
said, as I said earbier, I beg to report
that mediation has fmled Nothing
more, nothing less.

Shri Tangamani: 1 would hke ¢o
know the reasons.

Mr. Speaker: The mediator has not
given the reasons

Shrl V. P Nayar i« :t tnat there
was only one serntence in the report?

Shri § M Banerjee: After the fai-
lure of the mediation as sta*~1 hy the
hon. Mmuster, I want to krw when
the Labour Ministry is going to refer
it to adjudication and the causes of
the failure of mediniion

Shri Abid All: After the report of
the mediator, the Union represeuta-
tives were called and the question of
referfing the matter to adjudication
and the terms of reference, etc., were
discussed with them They wanted
some time to give reply Still their
reply 1s awaited

Shri Prabhat Kar: In wview of the
fact that the Labour Minister has
explained today that the policy will
be one of mediation, may I know
whether 1t has been ascertained why
the first effort of the Labour Ministry
has failed?

Shri Abid Ali: We have had -
tion on several occasions pre:::zy
also and successfully too Recause it
18 informal private mediation, what
the parties contend before the media-
tor need not be made public Cer-
tainly so far as I am concerned, I am
not aware of 1t
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Shri : In the recent
Indian Labour Conference ir Madras,
it was agreed by all the parties that
instead of referring the issues for
adjudicstion, arbitration should be the
method Here, mediation was resort-
od t0 by the Government May we
know whether the Government will
compel that party which has not ac-
cepted the final decision of the
mediator? ~ ¢

St Abld Ali: We can take a horse
to water; we cannot force it to drink
Mediation and arbitration are of a
voluntary nature If we force the
parties to agree, then 1t becomes
something else not mediation.

WRITTEN ANSWERS TO
QUESTIONS

Hindt Type-Writers

*1187. Shri Pangarkar: Wil the
Minister of Commerge and Indastry
be pleased to state:

(a) the steps taken, if any to pro
duce India’s requirements of Hindi
typewnters, and

(b) the result achieved so far?

The Minister of Industry (Shri
Manubhal 8hah): (a) and (b) There
are three manufacturers of standard
typewniters 1n the country and they
can manufacture typewriters with
vernacular key boards including
Hindi, within their overall sanctioned
capacty of 33000 Nos per annum
However, only one manufacturer has
been producing Hindi typewnters and
production of this type in the first six
months of 1959 was about 1000 Nos

Dandskaranya Scheme

*1145. Shri Tridib Kumar Chan-
dhuri: Will the Minuster of Rebabili-
tation and Minority Affairs be pleased
to state

(a) whether 1t 15 a fact that the
Gévernment have adopted a new pro-
cedure for the selection and disposal

of displaced families from camps in
West Bengal for the Dandakaranya
Project,

(b) if so0, 1n what way this new pro-
cedure differs from the one in vogue
up till now, and

(c) whether the opinion of the West
Bengal Government has been ascer-
tained 1n regard to thig matter?

The Minister of Rehabilitation amg
Minority Aftairs (Shrl Mehr Chand
Khanna): (a) to (¢) The proceduse
for the selection of displaced families
from camps :n West Bengal for em-
ploymentjrehabihtation m the Danda-
karanya Project 1s that the Danda-
karanya Authority will indicate therr
requirements from time to time which
would be conveyed to the State Gov-
ermnment  Selection will be made by
the State Government from the camp
families m West Bengal to swit the
specific requirements of the Danda-
karanya Authonity This procedure
has been evolved 1n consultation with
the West Bengal Government

Modernisation of Cotton Textile and
Jute Mills

*1147 Shri Damani: Will the Minig-
ter of Commerce and Industry be
pleased to refer to the reply given to
Starred Question No 2064 on the 27th
Apni], 1959 and state the Jprogress
made so far as a result of the intro-
duction of a new scheme by the
National Industnal Development
Corporation for speeding up the pace
of modernisation and rehabihtation of
Cotton Textile and Jute Mlls in India®

The Minister of Industry (Shri
Mannbhai Shahk): Details of the new
scheme were finalised by the Cor-
poration only in the end of July, 1959,
Three applications were received from
Cotton Textile Mills upto 15th August,

1959 These applications are under
consideration

The progress of National Industrial
Development Corporation assistance
for modermisation of Cotton Textile
and Jute mills so far 15 given m the
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statement laid on the Table of the
House [See Appendix III, “annexure
‘No 123.]

International Film Festivals

*1148. Shri Bibhuti Mishra: Will the
Minister of Information and Broad-
gasting be pleased to state.

(&) the names of Indian flims that
were sent to International Film Festi-
vals held during the year 19568-59,

(b) the criteria adoptea 1n selecting
these films, and

(c) whether Government were
consulted 1 the selection of these
films?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) A
.statement 1s laid on the Table of the
House. [See Appendix III, annexure
No 124]

Ab) Films are selected keeming 1n
view the standard of the film and the
rules of the Festivals concerned

(c) Entries are generally made by
.Government in consultation with the
Film Federation of India except in a
few cases in which the rules of a
particular Festival require entries be-
g made by the film ndustry or the
producers themselves

Hindustan Antibiotics Ltd.

*1152. Shei P. K Deo: Wil the
Minster of Commerce and Industry
be pleased to state:

(a) whether any research has been
,done at the Hindustan Antibiotics Ltd,
for the treatment of ‘Eczema’,
‘Leprosy’ and ‘Leucaemia’;

(b) 1if 0, the result of the research,
and

(c) the steps taken for the mass
production of the drugs discovered”

The Minister of Indmsiry (Shri
Manubhali Shah): (a) and (b). The
Mycology Department of the Hindu-
ofan Antibiotics Limited is conducting
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preliminary experiments on the ex-
ternal treatment for Eczema and
Leprosy; no work on Leucaemia has
been taken in hand.

(c) Further research work is neces-
sary before mass production of the
drugs for treatment of these disenses
could be recommended.
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Cement Produotion

*1158 Shri Tangamani: Will the
Minister of Commerce and Indwstry
be pleased to state:

(a) whether Government have fixed
the target for output of cement for
the year 1959-60; and

(b) 1f so, how i1t compares with the
total production of 1958-39?

The Minister of Industry (Skri
Manubhat Shak): (a) On the basis of
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e ipprovdd schemes which are hke-
1y to bé dmpleted during the remain-
ing of the year, actual product-
iom 1959-80 is estimated at 7'5
miYMeis tons.

®) Production m
sbout 8 million tons

Indiin Davis Cup Team ia US A
Shri Narasimhan:

r
- Shri A K. Gopalan:
”""'iw Parvathi
Krishnan:

1958-390 was

Will the Prime Minister be pleased
to state:

(a) whether his attention has been
drawn to a report appearing in the
Tindu’ dated the 20th August, 1969
econcerning alleged lack of attention by
Indian Officials in US.A to the Indian
Davis Cup players visiting that coun-
try, and

(b) the detailed facts of the case”

Sadath AN Kban): (a) and (b) We
have seen reports on the subject 1n the
Hindu of 17th and 18th August, 1959,
but not of 20th August We have
written to our Embassy 1n Washington
about these reports and are waiting
for their reply We shall inform the
House about the Embassy’s comments
8% 300n as they have been received

Uksi Power and Irrigation Project

n“rﬂlﬂl R. Patel:
|\ Shri Fatebainh Ghodasar:

Will the Mimster of Plamniag be
plegsed to state:

(a) whether the Planmng Com-
mission have got the Uka: Power and
Irmgation Project wrveyed by ex-
perts; and

(b) it ao, whether they have receiv-
«<d the reports of the experts®

‘The Doputy Minister of Planaing
(Shri 5. N. Mishra): (a) and (b)
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This will be answered by the Minis-
ter of Irrigation and Power on a sub-
sequent date

Industrial Estate at Gaghati (Assawm)

*1161. Shri Basumatari: Will the
Minister of Commerce and Industry
be pleased to state

(a) whether it is a fact that con-
struction of industnal estate at
Gauhat: 15 held up due to non-avail-
ability of iron and steel, and

(b) if so, the steps taken by Gov-
ernment in the matter so far®

The Minister of Industry (Shri
Manubhai Shah): (a) and (b) The
construction work of the Gauhati in-
dustrial Estate has progressed satis-
factorily 52 sheds of the Gauhati
Estate have already been comstructed
and allotted to the industrialists The
expenditure so far mcurred on the
construction 15 Rs 1925 lakhs The
construction of the Industrial Bstate
15 not held up due to non-availability
of 1ron and steel

lnn!thn(hm

;gsz

Nannlnas:
Chandra

T

!'
*1162 {
i

EpEERERE

i)

Lsmnvmnm

Will she Minister of Planaing be
pleased to refer to the reply gaven to
Starred Question No 847 on the Srd
March, 1959 and lay a statement show-
ng’

(a) the further progress made so far
in  replacing the Block Adwvisory
Boards and District Development
Advisory Committees by Block Deve-
lopment Councils and Zila Parnshads
(State-wise), and

(b) whether any target date has
been fixed within which every State
has to implement the recommendat-
1ons of the Study Team for Commumity
Development”
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The Deputy Minister of Planning
(Shrl 8. N. Mishra): (a) A statement
is laid on the table of the House. [See
Appendix III, annexure No. 125].

(b) No target date has been fixed.

Pakistani Police Attack on Amruka

*1163. 8hri D, C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1112 on the 11th March, 1959 and
etate: \

(a) whether the reply received
from the Government of Pakistan
with regard to the attack made by
the Pakistan armed police on the
Indo-Pakistan border at the Amruka
irrigation, canal in Punjab has alnce
been examined; and

(b) if so, Government’s reactions

thereto?

The Parliamentary Secretary to the
Minister of External Affzirs (Shri
Sadath Al Khan): (a) Yes, Sir

(b) The Government of Pakistan's
claim to de¢ facto possession of the
right bank of the Amruka Minor, and
their version of the incident are not
supported by facts. The matter is
again being taken up with the Gov-
ernment of Pakistan.

Calcutta Dock Workers (Regulation of
Employment) Scheme

Shri Pangarkar:

Shri 8. M. Banerjee:
*1164.{ Shri Jagdish Awasthi:

Shri A. K. Gopalan:

Shri Kunhan:

Will the Minister of Labour and
Employment be pleased to state-

(a) whether the one-member Com-
mittee appointed to review the work-
ing of the Calcutta Dock Workers
(Regulation of Employment) Scheme
has submitted any report so far:

(b) 1f the reply to (a) above be in
the negative, the time when the re-
port is expected; and
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(c) it the reply to (a) abova be in
the sfiirmative, the findings or reogm~
mendations thereof?

The Depuly Minister of Labier
(Shri Abia All): (a) No

(b) Shortly.
(c) Does not arise.

Distribution of Raw Films

*1165. Shri Keshava: Will the Min-
1ster of Commerce and Industry be
pleased to state:

(a) whether Government have amy
scheme to arrange the distribution of
raw films in a manner that the re-
gions get the allotted stock witheut
the least delay; and

(b) whether Government are allet-
ting a separate quota of raw films to
Karnataka through the Mysore Fitm
Chamber of Commerce?

The Minister of Commerce (Bhri
Kanungo): (a) The distribution of raw
films is made in accordance with the
advice of Regional Advisory Com-
mittees. No change to the present
procedure is envisaged

(b) No, 8ir.

Promotion of Exports

Shri Damani:
#1166. { Shri Ram Krishan Gupta:
Shri Anirudh Sinha:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether any approach has been
made to shipping companies and Rail-
way Ministry for revision of rates to
accelerate promotion of exports; and

(b) if so, the outcome of discussion
with the respective agencies®

The Deputy Minister of 'Commerce
and Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) A statement is placed on the
Table of the House. ?« Appendix
111, annexure No. 1261.
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. Indian Exports

. o11¢1, Shri NMavishh Chandra Mathur:
Wil the Minister of Commerce amd
be pleased to state:

(a) whether any study has been
made ¥y experts into the causes of
failing e in spite of increased
producti

(b) whether it is a fact that home
eansumpfion is cutting into our ex-
poris; and

¢e¢) what steps Government propose
to take to correct the situation?

The Deputy Minister of Commerce
aad Industry (Shri Satish Chandra):
(a). The presumption that exports in
general are continuing to fall is not
correct, although such a trend has
been noticed in respect of some com-
modities. The causes of such decline
are under constant review.

(b) Yes, in respect of certain com-
medities the production of which has
not increased adequately.

(¢) Steps are taken from time to
time to raise production with a view
to ereating larger export surpluses.
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Compensation to Dispiaced ;Hod
Concerns

*1169. Shri Ajit Singh Sarhadi: Will
the Minister of Rehabllitation and
Minority Affairs be pleased to state:

(a) the steps taken to rectify the
assets of Limited concerns displaced
from West Pakistan whose claims have
not been verified; and ,

(b) whether there is any proposal
under consideration to pay them any
compensation?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Under Section 2(e)(ii)
of the Displaced Persons (Compens-
ation and Rehabilitation) Act, 1954
no compensation is payable to Limit-
ed Companies. Therefore, their
claims were not verified and it veri-
fied, no compensation is being peid
against them.

{b) No.

Dandakaranya Scheme

*1170. Shri Sangauna: Will the
Minister of Rehabllitation and Miner-
ity Affairs be pleased to state:

(a) whether any organisation has
Leen get up in the Dandekaranys De-
velopment Project to look after the
Welfare of the tribal people;
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(b) if so, whether any coxaplsints
have been received by the Orgsnisat-
jon from the tribal people; and
(c) if so, the nature of the com-
plaints?
The Minister of Rehabilitation and
Affairs (Shet Mehr Ohand
Ehaums): (2) A post of Adviser; Tri-
bal Welfare, was sanctioned but it
has not so far been possible to re-
cruit a suitable person. A Special
Organisation will be set up after this
offiosr has joined.

(b) and (c). No complaints have
been received.

Per Capita National Income

«1171. Skl Panigrahi: Wil the
Prime Minister be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the de-
cline in the per capita national income
in 1057-58 as revealed in the Estimates
of National Income' and

(b) if so, whether Government have
agcribed any reason for this fall in
the per capita national income 1mn
1057-58?

The Deputy Minister of External
Affaive (Shrimati Lakshmi Menon):
(a) Yes.

(b) The main reason was the failure
of agrieultural crops during 1937-
58 due to unfavourable weather con-
ditions.

Cure for “Root-rot” in Plants

*1172. Shei P. X. Deo: Will the
Minigter of Commerce and Industry
be plessed to state:

(a) whether any research has been
dane at the Hindustan Antibiotics Ltd.
to cure the root-rot disease in the
Chili and Tobecco plants; and

(b) it so, the results of the research?

The Minister of Industry (Bhrl
Manubha! Shah): (a) Yes, Bir.

SEPTEMBER 4, 1089

Written Answers 6360

Export of Hondleosa Cloth

*1178. Shri Tangamani: Wil the
Minister of Commerce and Industry be
pleased to state:

(a) whether any target has been
fixed for the quantity and value of
handloom cloth to be exported during
the year 1959; .

(b) how does it compare with ex
port figures in 1957 and 1038; and

(c) what is the quantity and value
exported during the firet six months
of 19597

The Minister of Commerce (Shsi
Kanango): (a) No target for oxport
of handloom cloth in 1959 hag beet
fixed

(b) Does not arise.

(c) 12:418 million yards valued at
Rs. 21069 lakhs upto May, 1966.
Figures of exports for June 1969, are
not yet available.

Ancillary and Feeder Indusiries

Shri Harish Chandra
"1 gathar:
{ 8hrl K. N. Pandey:

Will the Minister of Commerce aad
Industry be pleased to state:

(a) whether Government have fina-
lised any scheme for the growth of
ancillary and feeder industries;

(b) if so, what is the nature of the
scheme; and

(c) what results have so far been
achieved in adjusting relationship bet-
ween large scale and small scale in-
dustries?

The Minister of Industry (Shei
Manubhat Shah): (a) Yes, Sir.

(b) The Scheme envisages approach
by various agencies to large scale units
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parts from small scale ancillary units,

(¢) A number of large manufactur-
ing concerns both in the private and
public sectors have approved the
Scheme in principle and several an-
cillary units are in an advanced stage
of establishment. Of these feeder
units to give only some illustrations,
four units will be for Sen Raleigh
Industries of India, three for Hindu-
stan Machine Tools; one for Premier
Automobiles; one for M/s. Kirloskar
Oit Engines; one for Jay Engineering
works and one for Indian Telephone
Industries. A very large number of
ancillary and feeder units are already
functioning in the country and a great
number will be further established
as a result of this policy

Speeches and Writings of Netafi
Subhas Chandra Bose

*1175. Shri D, C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the re-
ply given to Starred Question No.
1802 on the 14th April, 1959 and state
the further progress made with regard
to the publication of a collection of
speeches and writings of Netaji
Subhas Chandra Bose?

The Minister of Infermation and
Broadcasting (Dr. Keskar): The rol-
lection of material 1is still in progress

Death Sentence for an Indian in
Pakistan

“117¢. Shri Ram Krishan Gupta:
Will the Prime Minister be pleased to
refer to the reply given to Unstarred
Question No. 2380 on the 26th March,
1959 and state:

(2) whether Government have since
recetved & copy of the judgement and
full facts of the case of Shri Sardool
Singh of Amritsar; and

(p) if so, Government’s reactions

?

The Parliamentary Secretary to the
Minigjer of Extermal Affairs (Shri

Sadath All Khan): (a) and (b). Whie
a copy of the judgement of the Ad-
ditiona]l District Magigtrate, Sialkot,
séntencing Shn Sardool Singh ‘o
death has been received, according to:
later press reports in Pakistan, the
West Pakistan High Court has com-
muted the death sentence to 10°
years’ rigorous imprisonment. The
Pakistan Government have been re-
quested to confirm whethér the press
report 15 correct and to supply a copy
of the judgement of the High Court.
A reply from the Pakistan Govern-
ment is still awaited.

Steel Quoiz for Bombay

*1177. Shri Pangarkar: Will the
Minister of Commerce and Indasicy
be pleased to state-

(a) whether 1t 1s a fact that the
Bombay Government have requested
the Central Government to increase the
State’s quota of steel to meet the re-
quirements of Small Scale Industries-
during 1059-60;

(b) if so, with what results; and

(¢) the quantity of steel allotted
during 1958-59 and to be allocated
during 1059-60 for Small Scale In-
dustries in the State”?

The Minister of Industry (Sharl
Manubbai Shah): (a) to (¢). The de-
mand of the State Government for
1958-59 and April-September, 1959
were 18,300 tons and 12,968 tons res-
pectively. Against this, 15,707 tons
were allotted in 1958-59 and 12,266
tons in April-September, 1959 1e,
s1x months.

Loanees in Panjab

*1178. Shri Ajit Singh Sarbadi:
Will the Minister of Rehabilitation
and Minerity Affairs be pleased ton
state’

(a) whether 1t 1s a fact that a la=ge
number of displaced loanees are un-
traceable 1n Punjab;

(b) 1f so, the amount involved; and
(c) the steps taken to trace them®



‘Minority Affatrs (Shri Mehr Cland
Khansa): (a) and (b). The amount
jnvolved is about Rs. 3200 lakhs.

(c) In the case of urban loans names
of untraceable displaced persons have
been circulated by the Punjab Gov-
ernment to other State Governments
and all the Regional Set!lement Com-
migsioners for making efforts to trace
their whereabouts. In the case or
rural loanees District authorities and
the additional staff appointed for re-
covery work have been directed to
make vigorous efforts to trace the de-
linquent loanees or their sureties

Labour Co-operative Societies im
Delhi

2145. Shri Ram Krishan Gupta: Will
the Minister of Works, Housing and
Sapply be pleased to state:

(a) the number of Labour Co-opera-
tfive Societies registered so far in the
Union Territory of Delhi; and

(b) how many of them were award-
ed minor works of construction by the
CP.WD. without calling for tenders?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a}
Sixteen

(b) One

Holiday Homes for Factory Workers,
Punjad

2146, Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether the Punjab Govern-
ment have decided to have holiday
Bomes for regular factory workers;
and '

(b) if so, the nature of aid to be
given by the Centre?

The Deputy Minmbster of  Labour
4Shri Abid All): (a) No.
(b) Does not arise.

2147, 8hil Ram Krishan Guglp: Will
the Mmister of Labour and Empley-
ment be pleased to refer to
given to Starred Question No. 868 on
the 3rd March, 1959 and state:

(2) whether Government have siace
taken final decision in regard to en-
hancement of statutory rate under
Employees’ State Insurance Scheme
its application to employers; and

(b) if so, the nature thereof?

The Minister of Labour and Emplay-
ment and Planning (Shri Nanda): (a)

_No.

(b) Does not arise

Badle Sets

2148, Shri D. C. Sharma: Wilk the
Minister of Commerce and Industry
be pleased to state:

(a) the number of radio sets pro-
duced in India from the 1st April to
31st July, 1059; and

(b) whether any of these have been
exported to foreign countries?

The Minister of Industry (Bhri
Manabhat Shah): (a) The total num-
ber of radio sets produced by the
firms borne on the Development
Wing's list during the period 1st
April to 31st July, 1959 is approximete-
ly 67,500.

(b) The total number of radio seis
exported from India to foreign coun-
tries during April-May, 1959 is 50
Statistics of export of radio receivers
beyond May 1959 are not yet avall-
able.

Educated Unemployed in Panjab

Skri D, C. Sharma:
s, { Skri Ram Krishan Guple:

Will the Hlnhtoif :d l;hz. -;
Employment be plea
number of unemployed Gradustes,
Intermediates and Matriculetes on the
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Live Registers of the Employmen
Exchanges in Punjab on "the 3list
July, 1959?

The Deputy Minister of Labouy
(S8hri Abid All): The information as
on the 31st July 1950 is not available.
The position at the end of June 1989
is given below:

Number on the Lave

Category ister as on 3oth
une, 1959
1 2
Grsdustes . 1,359
Jatermediates 1,437
Matriculates . 16,376
ToTAL . 19,172

Small Scale and Cotitage Industries in
Bombay

2150. Shri Pangarkar:
Minister of Commerce and
be pleased to state:

Wwill the
Industry

(a) whether any schemes for the
development of small scale and cot-
tage industries in Bombay State
during the year 1959-60 have been
sanctioned;

(b) if so, the amount proposed to be
spent thereon; and

(c) the nature of schemes?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). Accord-
ing to the present procedure, continu-
ing schemes of small scale and cottage
industries are sanctioned by the State
Governments under their normal pro-
cedure and no sanction is required
from the Central Government. Only
in case of new schemes technical
approval of Government of India is
necessary. The details of the amount
sanctioned and the nature of the
sanctioned schemes are shown in the
statement laid on the Table. [See
Appendix III, annexure No. 127).

Comamunity Recelving Sets for
Bombay

2151, Shri Pangarkar: Will the
Minister of Information and Broad-

213 LSD-—2
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casting be pleased to state the num-
ber of community receiving sets sup-

g:i,ed to Bombay State during 1068-

The Ministér of Information and
Broadeasting (Dr, Keskar): During
1858-58, 2185 community receiving
sets were supplied to the Bombay
State under the Central Government’s
Subsidy Scheme.

PIB. Branch Offices in Bombay

8152. Shri Pangarkar: Will the
Minister of Informsiion and Broad-
casting be pleased to state the num-
ber of branch offices of the Press
Information Bureau which have been
working during 1958-59 in Bombay
State?

The Minister of Information and
Broadcasting (Dr. Keskar): Two
branch offices have been working in
Bombay State, {.e., at Bombay and
Nagpur.

Export of Black Pepper to USA,

2153. Shrimati Mafida Ahmed: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether .it is a fact that there
is a big fall in our supply of Black
Pepper to US.A.;

(b) it s0, the reasons therefor; and

(c) the corresponding fgures of
value received therefrom in 1958-59?

The Deputy Minister of Commerce
and Industry (Shrl Satish Chandra):
(a) and (c). There was only a slight
decline which can be attributed to
normal market fluctuations. During
1957-58 the export was of the value
of Rs. 80:28 lakhs as compared to
Rs. 7822 lakhs in 1858-59.

(b) Mainly competition from the
cheaper varieties of pepper from other
sources,

Productivity Team’s Visit to America
and Japan

215¢. Shri N. M. Deb: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
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toUmmndQuutionno 857 on the
mhAumimmm

(a) whether Government have ar-
ranged the visit of productivity teams
to America and Japan; and

(b) it so0, the composition of such
teams?

The Minister of Industxy (Shri
Manubhat Shah): (a) The teams refer-
red are sent by the National Pro-
ductivity Council, not by the Govern-
ment of India.

(b) The composition of teams so far
sent out is given in the statement
laid on Table. [See Appendix III,
annexure No. 128]. For the teams to
be sent out in future, the composition
is determined from time to time. The
criteria governing the composition of
such teams are contained in the book-
let entitled ‘“Productivity Teams”
copies of which have been supplied
by the National Productivity Council
to all the Members of the Parliament.

Unsold Handloom Goods in Orissa

2155. Shri Panigrabl: Will the Minis-
ter of Commerce and Indusiry be
pleased to state:

(a) the present stock of unsold
handloom goods in the co-operative
sector in Orissa State; and

(b) the steps taken to dispose of
such unsold gtock of handloom goods
in Orissa?

The Minister of Commerce (Shri
Kanungo): (a) 3,72,488 yards as at the
end of March 1959, the latest month
for which information is available.

(b) No special steps have been
taken.

Wool Development Council

2156. Shri Karni Singhji: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 726 on the
23rd February, 1959 and state:

(a) whether Government have since
received the recommendations of the
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J¥ool Devellopment Councli made dt

their moeting held in Rajasthan o the
3rd February, 1039;

(b) if so, the nature of the recom-
mendations; and

(c) whether g copy of these recom-
mendations will be laid on the Table?

The Minister of Commerce (Shré
Kanungo): () Yes, Sir.

(b) The Council recommended some
measures to be taken to increase
export of woollen goods, effect im-
provements in woollen cottage indus-
try and better the quality of indi-
genous woollen yarn.

(c) No, Sir; a copy of the Annual
Report of Development Council for
Woollen Industry during 1958-59 in-
corporating all the recommendations
will be placed on the Table of the
House in due course.

Lemongrass Ofl

2157. Shri Manabendra Shah: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
production of Lemongrass Oil this
year i8 expected to be only 50 per
cent of the last year; and

(b) it so, the reasons therefor?

The Minister of Industry (Bhri
Manubhai Shah): (a) The production
of Lemongrass Oil during the current
year is estimated to be 30 to 35 per
cent less than that of last year.

(b) Over-production during 1958 in
India and abroad coupled with the
competition to the crop from Topioca
and the availability of alternate
sources of Citral, namely, Synthetic
Citral, and Citral obtained from oil
of Litsea Cubeba (an oil of Chinese
origin), resulted in the fall of prices
in the international market. Incen-
tive to production was, therefore, lost
and hence the fall in the acreage
under this crop.
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Sealt Scale Indusicy

2158, Shri Harish Chandra Mathur:
Will the Minjster of Commerce and
Industry be pleased to state:

(a) what steps Government propose
to take to decentralise the establish-
ment of Small Scale Industry in the
eountry;

{b) whether the Karve Committee’s
recommendations in this respect have
been accepted by Government; and

(c) if 8o, with what results?

The Minister of Industry (Shri
Manubhai Shah): (a) to (c). A state-
ment is laid on the Table. [See Ap-
pendix III, annexure No. 129].

Coffee Marketing System

2159 8hri Subodh Hansda:
* ) Shrl 8. C, Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the report of the
Expert Committee set up by Govern-
ment to study the marketing system
adopted by the Coffee Board, has since
been submitted;

(b) it recommendations made
by the ttee; and

(c) whetter any action has been
taken on these recommendations?

The Minister of Commerce (Shri
Kanunge): (a) Yes, Sir.

(b) and (c). The report is confi-
dential and «is at present under con-
sideration.

Indian Political Prisoner in Malaya

2160. Shri D. C. Sharma: Will the
Prime Minister be pleased to refer to
the reply given to Starred Question
No. 1126 on the 11th March, 1959
and state:

(a) whether the Government of
India have since received any report
regarding the fast undertaken for an
indefinite period by Shri K. Ramiah, an
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Indiu_a political yprisoner, serving a
sevepn-year term in the Pudu Jail at
Kuals Lumpur; and
(b) it so, the nature thereof ?
The Prime Minister and Minister of

External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) Further information from our
High Commission in Kuala Lumpur
indicates that S8hyi K. Ramiah 8/0 P.
Kannusami alias Karuppiah of Madras
State went on fast in the Pudu Jail,
Kuala Lumpur on the 14th January
1959. The immediate cause of the fast
was his transfer against his will from
the Seremban Jail to the Pudu Jail
where according to him the treatment
meted out to him was not satisfactory.
He complained that in the latter jail
he was placed in solitary confinement
in a small room without proper ventj-
lation and that he was not provided
with ordinary amenities such as
blankets, books or opportunity for
exercige. He also complained that he
was placed along with regular crimi-
nals as distinguished from political
prisoners. On the 7th day of his fast
nasal feeding was commenced by the
Medical Officer of the Prison. He
started taking food voluntarily from
the 25th March 1958. When the case
was brought to the notice of the Gov-
ernment of India, they decided after
necessary verification of his Indian
citizenship that he should be repajriat-
ed to India. Instructions were there-
fore issued to our High Commission
that Shri Ramiah should be repatriat-
ed immediately if the Federation Gov-
ernment arranged for remission of the
rest of sentence. Shri Ramiah was
finally repatriated by the Government
of the Federation of Malaya about the
middle of May, 1959.

Youth Employment and Vocational
Guidance Section

2161. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Youth Employment
and Vocational Guidance Sections have
been opened in any Employment Ex-
changes in Punjab;

(b) if so, the number thereof;
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(c) the place of their location; and
(d) the result achieved so far?

The Deputy Minister ‘of Labour,

(Shri Abid Al): (a) Yes.
(b) One.
{c) Ambala,

(d) Since its inception in July 1958
till end of July 1959, Vocational
Guidance has been given to 1300
youths; to 11556 in small groups and
to 145 persons individually. Most of
the senior classes in the High Schools
in Ambala have been addressed.

Employment Opportunities in Punjab
2162. 8hri D, C. Sharma: Will the

Minister of Labour and Employment
be pleased to state:

(a) whether it is a fact that employ-
ment opportunities in Punjab failed to
fmprove during 1958;

(b) the total number of vacancies
notified in public sector and those in
private sector during the above period;

(c) the number of industries closed
down;

(d) the number of persons declared
surplus or retrenched due to rationa-
lisafion or closure; and

(e) whether it is a fact that the rate
of new jobs created under the Second
Five Year Plan has slowed down?

The Deputy Minister of Labour
(Shri Abid All): (a) No.

(b) The total number of vacancies
notified to Employment Exchanges in
Punjab in 1958 was:

Public sector. 39,059
Private sector, .. 2,275

(c) 7 units sre reported to have
closed down, including those of a
seasonal temporary and other nature.

(d) Information is not available.
(e) No.
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Markets at Janpath and Irwin Road

Shri Ram Krishan Gupta:
Shri A. K. Gopalan:
Shri Kushan:

Shri P. C. Borooah:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 4015 on the 5th May, 1939 and
state at what stage stands the ques-
tion of construction of markets at
Janpath and Irwin Road in New
Delhi?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): The plans
of the proposed shopping centre on
Janpath and connected details are in
the process of finalisation, in consulta-,
tion with the Delhi Development
Authority and the Town Planning Or-
ganisation. This question is depen-
dent on the vacation of the site by
the various offices, etc,, accommodated
in the hutments there and also linked
up with a proposal for location of a
central bus terminus on the plot
adjoining the site. The other proposal
for construction of a shopping centre
on Irwin Road may be abandoned.

Survey of Graduate *oynut

2164. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 3986 on the
Sth May, 19590 and state:

(a) whether the details of the sur-
vey of graduate employment have
been finalized; agd

(b) it so what are they?

The Deputy Minister of Labowr
(Shri Abid Alf): (a) Yes.

(b) 1. This be a sample survey and
Is designed to indicate the nature of
employment secured by graduates,
salary or income, period of unemploy-
ment if any, attitude towards job,
etc. relating to graduates who have
obtained a degree from any Indian
University during 1954



3

2. It i3 proposed that samples should
be drawn
ly respect of different types of
graduates

3k

5
]

Yeg
E
|

(1) BA,

(i) BCom,

(i) BSc (Agrl),
Giv) BSc (Others),
(v) BL,

(vi) BT,

(vn) Degree in Engineering and
Technology,

(va1) Degree in Mediune,

(1x) Degree 1n Veterinary Science,
and

(x) Other Bachelor’s degrees
Post-gradaates

(x1) MA,

(xn) MSe,

(xm1) MCom,

(xaiv) PhD and other Doctorates,
(xv) Other Degrees and Diplomas

Indlan Nationals in Ceylom

2165. Shri Ram Krishan Gnpta: Will
the Prime Minister be pleased to refer
to the reply given to Unstarred Ques-
tion No 3980 on the 5th May, 1959
and state at what stage stands the
question of claiming compensation on
uccount of damages caused to the pro-
perties of Indian nationals in Ceylon?

The Prime Minister and Minister of
Extermal Affzsirs (Shri Jawaharial
Nehru): The Government of India are
stll awaiting the decision of the
Ceylon Government regarding the
payment of compensation to thewr own
nationals. The question of claimng
compensation on behalt of Indian
nationals will be decided finally when

the Ceylon Government's decimon 18
'known. -
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Labour Information Cemtre, Delhi

2166. Shri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 2217 on
the 5th May, 1959 and state:

(a) the steps taken so far in sefting
up a Labour Information Centre 1n
Delhs, and

(b) the resuilts thereof?

The Deputy Minister of  Labour
(Shri Abld All): (a) and (b) Preli-
minary steps for the opening of the
Labour Information Centre have
already been taken. Research “work
already has been undertaken, parti-
cularly analysing the Awards of gome
Labour Appellate Tribunals and also
those received from other States under
different heads The centre furnishes
information on current labour topics
to employers and employees who
approach the Delhi Administration for
the same

Sericulture

2167. Shri Ram Krishan Gupta: Will
the Minister of Commerce and Indas-
try be pleased to state.

(a) whether 1t 1g a fact that the Gov-
ernment of India have decided to set
up a working group to evaluate the
progress of sericulture during the
Second Five Year Plan; and

(b) if so, whether the Group has
been set up?

“The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir

(b) Yes On the 16th Apnl, 1958

Development Projects

Shri Ram Krishan Gupfta:
@ 2168 { Shri Vidya Charan Shukla:
L Shri Panigrahi:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question No.
405 on the 18th February, 1089 and
state the further progress made with
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respect to the negotiations with West
European countries for joint projects
to develop iron ore résources, tranhs-
port and port facilities in India?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandrs):
Negotiations are still in progress.

Calcutta-Durgapar Gas-Grid

Shri Ram Krishan Gupta:
2169 Shri Panigrahi:
* Shri Hem Barua:
Shri Halder:

Will the Minister of Commerce dnd
Industry be pleased to refer to the
reply given to Starred Question
No. 388 on the 18th February, 1889
and state:

(a) whether the final decision to
connect Culeutta with gas-grid from
Durgapur has since been taken;

(b) if so, the nature of the decision
taken; and

(c) the details of the scheme?

The Minister of Industry (Shri
Manubbai Shah): (a) to (). The
Governmenf of India have accorded
approval for the construction of a Gas
Grid ftom Durgepur to Calcuita by
the Government of West Bengal.

The Gas-Grid will be about 130 miles
in length and the cost is estimated at
R, 318 lakhs. The Yugoslav Govern-
ment Agency has offered to supply
pipes on the basis of rupee payment,
the rupee being utilised In accordance
with the agreemeht existing between
Intertrade, Yugoslavia and the State
Trading Corporation. The Govern-
ment of West Bengal will continue to
supply ges locally to certain projects
at Durgapur and to spare daily
67 million cubic feet of gas of 450 BTU
value for transmission to Caleutts.

Exports to Burma

2190, !!;rl Ram Krishan Gupla:
will ‘the’ Minfitéf of Uomiherce

be pletsed tb refer to She
Questioll

!mn-py
beply’ given 3 Starréd
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No. 664 on the 26th February, 1989
and state: . , .

(a) the nature of steps taken oz pro-
posed to be taken to increase the
export of textiles, coal, fish, etc. to
Burma; and

(b) the results thereof?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b). A statement is laid on
the Table. [See Appendix III, an.
nexure No. 130.}

Conversion of Provident Fund Scheme

2171. 8hri Ram Krishan Gupta: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 2129 .
on the 30th April, 1959 and state:

(a) whether Government have
examined the recommendations made
by the Study Group on Special Secu-
rity regarding the comversion eof
Provident Fund Scheme into an old-
age und/or survivorship pension (for
widows and children); and

(b) it so, nature of the decision
taken in this regard?

The Deputy Minisier of Labowr
(Shif AdiM All): (4) The réconmen-
dations are still under examination.

(b) Does not arise.

Heavy Foundry Forge Project

yeply given to BStarred Question
No. 2132 on the 30th April, 1050 and
state e progreds made so fir In
fAralisation of the Heavy Foundry
Forge Plint? .

The MNMinister of Indmstry (gt
Manubhal Shah): A team of Imdian
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Engineers is at present in Czecho-
slovakia for participation in the pre.
paration of the Detailed Project Report
for the Foundry/Forge Project. The
Detailed Project Repért is expected to
be received by about the middle of
November, 1959.

2. Preparatory work is in progress
regarding acquisition of land, level-
ling and dressing of the Plant site,
construction of field offices, staff
quarters, hostel, godowns and storage
houses, building of a dam, by the State
Government for the supply of water
etfc.

Tea Guarantee Fund

Shri Ram Krishan Gupta:
Shri Hem Raj:

Shri Wodeyar:

Shri P. C. Poroosh:

2173.

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 2127 on the 30th April, 1950 and
state at what stage stands the scheme
fo establish a Tea Guarantee Fund
under the aegis of the Tea Board in
respect of Working Capital Loans?

The Minister of Comxmerce (Shri
Kanungo): The Scheme is at present
in the final stages of consideration by
Government.

Employees’ State Insurance Scheme

2174. Shri Pangarkar: Will the
Minister of Labowy’ amd Employment
be pleased to state:

(a) the number of factory workers
who are expected to be covered by
Employees' State Insurance Scheme
by the end of 1959; and

(b) the number of employees
actunllycovereduptothoendo!.!une

The Deputy Minister of Labour
OEH AR AN): (a) 17.36 lakhs.

(b) 14.14 Wmkhs.
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Mining Boards

2175. Shri Pangarkar: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to the Starred Question No. 1642 on
the 3rd April, 1950 and state:

(a) the names of the States where
Mining Boards have been constituted
so far; and

(b) the States where they are likely
to be constituted during the year
1959-60?

The Minister of Labour and Employ-
ment and Planning (Shri Nands): (a)
Andhra Pradesh, Bihar, Madhya Pra-
desh, Mysore, Orissa, Rajasthan and
West Bengal,

(b) None.

Central Trade Union Orgauisations

rs::ﬂNnumnkntty Menon:
Shri Sadhan Gupta:
LBhrlDunr

Will the Minister of Labour and
Employment be pleased to refer to
the reply given to Unstarred Ques-
tion No. 974 on the 28th February,
1959 and state:

(a) whether verification of member-
ship of the Central Trade Usdion
Organisations has since been comis
pleted; and

(b) it s0, what is the verified
membership of eaclr Central Trade
Union Orgenisation?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Not yet.

(b) The verified figures as on Slst
March, 1958 forwarded to the Organi+
sations for submitting objections, if
any, are

IN.T.U.C—38,98,527.
AlLT.U.C—§,17,308.
HMS.—1,84,084.
U.T.U.C—80,345

2176.
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Employees’ State Invurance Scheme

2177. Shri  Panigrahl: Will the
Minister of Labowr and Employment
be pleased to refer to the reply given
to Unstarred Question No. 2562 on the
31st March, 1959 und state:

(a) the reasons for not extending
the Employees’ State Insurance
Scheme to Orissa so long, and

(b) whether the Orissa Government
have been requested to implement this
scheme?

The Deputy Minister of Labour
(Shri Abid All): (a) During the First
Five Year Plan period the scheme was
implemented at centres with an
wmsurable population of 5,000 or more
euch as also at places which could be
grouped with such centres There are
no such centres in Orissa but only
8 places with an insurable population
of less than 5,000 each These are
scheduled to be covered during the
Second Plan period It has not been
possible to do so yet because of the
difficulty m making the medical and
other preliminary arrangements

(b) Yes, and the arrangements for
tmplementing the scheme are nearing
completion

Subsidised Industrial Housing Scheme

2178, Shri Panigrabl: Will the
Minister of Works, Housing and Sup-
ply be pleased to state.

{a) whether the Orissa Government
have utibsed Rs. 1848 lakhs during
the first 3 years of the Second Five
Year Plan period for implementing the
Subsidised Industrial Housing Scheme,
and

(b) if so, what ure those schemes
which were undertaken and have been
dompleted?

The Deputy Minister of Works,
Housing and Supply (Shri Amil K.
Chanda): (a) The Orissa Government
report that they utilised a sum of
Rs. 8.20 lakhs only for the implemen-
tation of the Subsidised Industrial
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Housing Scheme during the first three
years of the SBecond Plan,

(b) A statement showing the pro-
Jects so far formulated by the Govern-
ment of Orissa and sanctioned under
the Scheme, indicating the present
stage of construction, 1s laid on the
Table [See Appendix III, annexure
No 131}

Ad-hoc Committee for Small
Industries

2179, Shri Ram Krishan Gupta: Wiil
the Mmister of Commerce and Indus-
try be pleased to state:

(a) the details of measures suggest-
ed at the first meeting of the Seven
man ad hoc Committee for small
industries held at Ludhiana during the
last week of May, 1859, and

(b) the nature of steps taken to
implement them?

The Minister of Industry (Shrl
Manubhai Shah). (a) and (b) The
seven men committee which was set
up by the Development Commissioner,
Small Scale Industries, to look into
the problems of export of Woollen
Hosiery Industry held its first meet-
mg at Ludhiana on 27th May, 1959.
No final decisions are yet taken.

Cement Factory in Jammu and
Kashmir

2180 Shri Ram Krishan Gupta:
*\ Shri Bibhuti Mishra:

Will the Minister of Commeree and
Industry be pleased to state at what
stage is the scheme to set up a cement
factory in Jammu and Keshmir State?

The Minister of Industry (Shri
Manubhal Shah): The Government of
Jammu and Kashmir are proposing to
mmport plant and machinery for setting
up a cement factory in Kashmir with
an installed capacity of 10,800 tons
per annum.
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Import Licemces ia Jammu and

The Minister of Commerce (Shri
Kanungo): There was no proposal to
open an Import Trade Control office
in the State of Jammu and Kashmir,
and therefore the question of taking
a decision thereon does not arise.
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Sindri Fertilizers snd Chemicals Ltd.

2183. Shri Hibhuti Mishra: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the present stock of unsold
Ammonium Sulphate at the S8indri
Fertilizers and Chemicals Ltd.;

(b) whether any part of the 185&
output of the factory has been carried
over to the present stock;

(c) what is the present monthly
production and the quantity that goes
out for sale every month;

(d) what are the present arrange-
ments for the disposal of the accumu-
lated stock; and

(e) what are the causes of this
accumulation and how far it is due to
lack of satisfactory arrangements for
distribution and sale of Sindri’s
ammonium sulphate in the rural
areas?

The Deputy Minister of Commeroe
and Industry (Shri Satish Chandra):
(a) 2,151 tons as on 31st July, 1959.

(b) The stock on 1st January, 1959
was 30 tons.

(c) The average monthly production
and despatches during the period

January-July 1859 were 26,543 tons -

and 26,240 tons respectively.

(d) and (e). There is no accumu-
lation of stock. The stock on 31st
July, 1959 represents only a little over
two days’ production.
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‘Lifting of Indian Cattle by Pakistanis

Shri S. M. Banerjee:
2188, { Sbri Raghunath Singh:

Will the Prime Minister be pleased
40 state:

(a) whether it is a fact that the
Pakistanis carried away a good num-
ber of cattle along with an Indian
cattle grazer on the 13th June, 1859
by trespassing into the Indian terri-
tory at Sabdalpur District Maldah; and

(b) it so, the action taken by
Government?

The Prime Minister and Minister of
Externsl Affairs (Shri Jawaharial
Nehru): (a) On 13th June, 1959, at
sbout 6.30 AM. about 150 armed
Pakistani nationals trespassed into
Indian territory at Mouza Deonspur
in District Maida and assaulted ‘shd
kidnapped Madan Ghosh, an Indian
<owherd. They also took away 108
head of. cattie valued at Rs. 2,060,

(b) The District Magistrate and the
State Government have brought the

o

T
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incident to the notite of their counter-
parts in Pakistan requesting the
immediate release of Madan Ghosh,
return of the cattle and deterrent
punishment to those responsible for
the crime.

Institute of Chartered Accountants

2186. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to Unstarred Question No. 837
on the 3rd December, 1958 and state:

(a) whether the consideration of the
report regarding the working of the
Institute of Chartered Accountants of
India has since been finalised;

(b) it so, the conclusions reached in
this regard; and

(c) whether any action has been
taken or is proposed to be taken to
give effect to such recommendations as
have been accepted?

The Minister of Commerce (Shri
Kanungo): (a) No, Sir. Some of the
more important recommendations of
the Committee are still under the con-
sideration of the Council of the
Institute,

(b) Does not arise.

(c) Recommendations which involv-
ed amendment of the Statute and
which were accepted by the Govern-
ment have already been given effect
to in the Chartered Accountants
(Amendment) Act, 1989. Other
recommendations which have been
accepted, have to be implemented by
amendment of the Chartered Accoun-
tants Regulations, 1949, or by execu-
tive action through the various Com-
mittees of the Council of the Institute
of Chartered Accountants. The Insti-
tute has been requested to tmke
necessary action in the matter.

Naga Hostiles
2187, Shri Bibhutl Mishra: Will the
Prime Minister be pleased to state:

(a) the total expenditure incurred
by the Central Government in ie!
ing peace in Naga areas since 1968’ to
31st July, 1089;
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(b) total pumber of Naga rebels and
Indian Government employees (both
inilitaty and civilian) killed during
the gbove perioll; and

(c) the extént to which efforts have
been successtul in restoring peace
there?

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nehru): (a) An expenditure of
‘Rupees one and a half crores has been
incurred during the period, 1st Decem-
‘ber 1857 to 31st July 1959.

Information about such expenditure
prior to 1st December, 1857 is not
available, because neither the Assam
Government in respect of the Naga
Hills District nor the NEFA Adminis-
fration 1n respect of the Tuensang
Frontier Division kept a separate
¥Mead in their budgets for such
expenditure.

(b) Naga hostiles—1,588.

Indian Government employees—
334,

(c) There has been a steady
improvement in the law and order
situation in the Naga Hills Tuensang
Area. More than four thousand hos-
tiles along with 879 firearms of various
types surrendered since 1st December,
1957.

Confarence of Siate Rehabilitation
Ministers

2188. Shri Ajit Singh Sarhadi: Will
the Minister of Reéhibilitation and
Mineority Affairs be pleased to state
the nature of decisions taken at the
conference of Rehabilitation Ministets
held at Srinagar in June, 1959 regard-
ing the rehabilitation and payment of
compensation to displaced persons
from West Pakistan?

The Minister of Rehabilitation and
‘Minority Affalrs (Shrt Melt Chand
XKhanma): This Conference was held
mainly to congider the residual pro-
blems relating to the rehmbilitation of
displaced persons from West Pakigtan
and o plan the completion of thwt
task, if pespible, by the end of the

current financial year. The decisions
of the Conference thus related to con-
sideration of the residuary problems
of the Ministry to the steps to be
taken to expedite the solution of these
problems and to remove bottlenecks
and obstacles wherever these existed.

Conference of Regional Settlement
Commissioners

2189 { Shri Ajit Singh Sarbadi:
* \ Shri 8. A. Mehdi:

Will the Minister of Rehabilitation
and Minority Afiairs be pleased to
state the decisions teken in the Con-
ference of Regional Settlement Com-
missioners held at Srinagar on the
26th June, 19597

The Minister of Rehabilitstion and
Minority Affairs (Shri Mehr Chand
Khanna): The Conference was conven-
ed to elicit views of the Regional
Settlement Commissioners on various
outstanding problems to enable
expeditious disposal of the residual
work in that Organisation. Such con-
ferences only make recommendations
which ¥re ¥xamined by the Govemn-
ment.

Al India Radjo

2190, Shri Ajit Singh Sarhadi: Will
the Minister of Miformitis abd
Broadcasting be pleased to state:

(a) how many new transmitters
bave been installed and receiving
centres and studios opened during the
year 1958-589; and

(b) the total expediture thereon?

The Mimister of Information and
Browdcasting (Dr. Keskat): (2) and
(»). During the year 1958-59 six
transmitters orie each at Cuttack,
Hyderadad and Bhopal and three at
Delhi and & Récelving Centre at
Bhopal were imst¥led. Permanent
Studios at Calcutta &nd Madras wére
tdken into regulat service during the
yexr. The totfl éxpenditure incurred
on fhese projéets upto 195850 was
Rs. 1.19 crores appresiimmtely. These
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projects form part of the 3nd Five
Year Plan.

All India Printing Ink Manufacturers
Association

2191, Shrimati Mafida Ahmed: Will
the Minister of Comameroe and Indus-
try be pleased to state:

(a) whether any representation has
been received from the All India
Printing Ink Manufacturers Associe-
tion;

(b) it so, the main points of the
representation; and

(c) the reactions of Government
thereto?

The Minister of Industry (Shri
lhnnbhfi Shah): (a) Yes, Sir.

(b) and (c). A statement is givem
below.

STATEMENT

In January, 1959, the All India
Printing Ink Manufacturers’ Associa-
tion, Bombay, urged that there was
no justification for Government’s
decision to consider applications from
newspapers for ad hoc licences for
rotary and photogravure inks. While
the import of these types of inks has
been banned during the current licens.
ing period (April-September, 1959) to
Established Importers, Government
have been allowing established news-
paper publishers to import a small
proportion of their reguirements of
these inks on an ad hoc basis, as the
indigenous inks are not yet up to the
requisite standard. Even at present,
most of the newspaper establishments
have been using a mixture of indige-
nous and imported rotary ink in equal
proportions. The All-India Printing
Ink Manufacturers’ Association have
been informed of the shortcomings in
the quality of the indigenous ink and
have been requested to make all
efforts to improve the quality in order
fo enable the newspapers to use larger
propertions of indigenous ink and thus
eliminate imports.
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Sale of Oars by Diplomate

2193, Shri Dinesh Singh: Will the
Prime Minister be pleased to state:

(a) whether foreigre diplomats in
India are allowed to sell their cars
without payment of duty;

(b) whether this facility is given on
a reciprocal basis; and

(c) it not, what is the reason for
allowing this facility to foreign diplo-
mats in India?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebra): (a) Foreign diplomats can
sell their cars without payment of
duty after three years of their import.

(b) and (c). Practically all coun-
tries grant facilities to foreign diplo-
mats to sell their cars. The rules
however vary from country to country.
In some countries, diplomats are
allowed to sell their cars without pay-
ment of duty much earlier than three
years and in others diplomats can sell
their cars at any time on payment of
duty.

Export Promotion Councils

2193. Shri 8. A. Mehdi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) how many meetings of different
Export Promotion Councils concern-
g different products have been held
during 19859 so far; and

(b) what are the main decisions
taken by each Export Promotion
Council at such meetings?

The Deputy Minister of Commeroce
and Industry (Shri Satish Chandra):
(a) A statement is laid on the Table,
[See Appendix III, annexure No. 132.]

(b) The main decisions reached at
the meetings of the Councils related
to such matters as the supply of raw
materials to manufacturers by im-
ports as well as indigenous sources,
registration of exporters, market gur-
veys, publicity, trade delegations, set~
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lement of disputes, quality control,
code of conduct etc

Dandakaranya Scheme

Shri P. K Deo:
""'{snﬂn. C Prodhan:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

{(a) whether any agreement has
been migned by Government with a
Japanese concern to take up reclama.
tion work in Dandakaranya, and

(b) what are the terms of the agree-
ment?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khbanna): (a) No

(b) Does not arise
Government Advertisements

r Shri V. P. Nayar:
2195. { Shri T. B Vittal Rao.
Shri Ramam:

‘Wiil the Minister of Information and
roadcasting be pleased to state

(a) what is the total amount for
which advertisements given to the
Indian Press by the Government of
India, the various State Governments
and autonomous Corporations control-
led by the Government of India have
been routed through the Directorate
of Advertisement and Visual Publ-
city of the Government of India 1in
1958; and

(b) what 1s the estimated amount
for the year 19597

The Minister of Information and
Broadcasting (Dr. Keskar): (a) and
(b) During 1958, the advertisement
of no autonomous Corporation or
State Government was handled by the
Directorate of Advertising and Visual
Publicity The total cost of adver-
tisements routed through the Direc-
torate during 1958 and the estimates
for 1050 are Rs 3223586 and
Rs 37,30,848 respectively

Export of Temar 811k

Shri Subodh Hansda:
""'{sm R. C Majhi:

Will the Minister of Commeree and
Industry be pleased to state:

(a) whether 1t 18 a fact that Tussar
silk 18 exported to foreign countries,

(b) 1f so, the names of the countries
to which 1t 13 exported, and

(c) the quantity exported during
the year 1958-59 and the amount of
foreign exchange earned thereby?

The Minister of Industry (Shri
Mannbhai Shah): (a) Yes, Sir

(b) and (c) Exports of tussar silk
fabrics are not shown separately in
the trade classification of the country
Exports to the Umted States of
America are regulated by an agree-
ment concluded between the Govern-
ments of India and the United States
in February, 1858 Under the agree-
ment al] consignments of tussar silk
fabrics for export to that country are
to be accompanied by a certificate of
origin 1ssued by the nomunees of the
Textile Commussioner The quantity
of tussar silk fabrics for which certi-
ficates of orgin were issued for ex-
port to the US.A during 1958-59 was
43,161 yards valued at Rs 431,610
approximately

Watch Factory at Methupalayam

219%7. Shri Nanjappa: Will the
Minuster of Commerce and Industry
be pleased to state

(a) whether 1t 1s g fact that a
watch factory 1s to be set up in the
Private Sector at Methupalayam (Nu-
giris) Madras State;

(b) 1if so, who are the sponsors and
what 1s the total capital investment;
and

(c) with whom are they collaborat-
ng for the setting up of the factory?

The Minister of Indusiry (Shri
(Shrl Manubhai Shah): (a) to (c).
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No specific proposal has besa recelved
so far.

German Tourists in Naga Hills

2198. Shrimati Manjula Devi: Will
the Prime Minister be pleased to
state:

(a) whether three German tourists
from Frankfurt on their world tour
were given permut to visit Naga Hills
recently; and

(b) whether any other foreigners
have been given permit to enter Naga
Hills area since the outbreak of
trouble in that area?

The Prime Minister and Minister of
External Affairs (Shrl Jawaharlal
Nehru): (a) No Sir.

(b) Yes. Rev. F. LARREA a Spanish
sational accompanied by an Italian
Bishop 0. MARENGO were allowed to
visit certain villages in Lotha area in
the Naga Hills from 1st December,
1958 to 18th December, 1958.
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Tea and Coffee Production in Madras
State

2200 Shri R, 8. Arumuagam:
* | Shri Ganapathy:

Will the Minister of Commerce and
Industry be pleased to state the quan-
tity and value of tea and coffee pro-
duced by Indians and non-Indians in
Madras State during the years 1956-59
(year-wise)?

The Minister of Commerce (Shri
Kanungo): Information is being col-
lected and will be laid on the Table of-
the House.

Talks on Disputed Areas in Assam

2201. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that the
talks between the Deputy Commis-
gioners of Khasi—Jaintia Hills
(India) and Sylhet (Pskistan) over a
disputed area held on 8th and 9th
August, 1959 broke down; and

(b) if so, the details thereof?

The Prime Minister and Minister of
External Affairs (Shri Jawsharial
Nehru): (a) and (b). In pursuance
of the agreement reached at the meet-
ing held on the 4th and 5th August
1959, the Deputy Commissioners of
Shillong and Sylhet again met at
Tamabil (East Pakistan) on the 9th
August, 1959 and at Dawki (Assam)
on the 10th August 1959 to inspect
jointly the betelnut grove and orange
garden on Bakurtilla the ownership
of which 15 under dispute between a
Pak national and an Indian national.
Although they could not come t0 an
agreement on the ownership of the
plot, the Deputy Comnussioners
agreed that the demarcation of the
boundary in the area should be taken
up urgently to decide whether the
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disputed plot fell i India or Pakistan
and in the meantime, BaRurtilla
evacuated by Pskistami troops, rein-
forcements brought into the area by
either side reduced, and peace main-
tained.
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Export Trade with East Asian
Countries

2204. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state

(a) what steps have been taken to
expand India's export trade with
neighbouring East Asian countries;
and

(b) whether any survey has been
made as to the items for which busi-
ness possibilities e§ut’

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) A statement 1s laid on the Table
[See Appendix III, annexure No 134]

(b) The overseas representative of
the Engineering Export Promotion
Council in Rangoon, the representa-
tives of the Silk and Rayon Textiles
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Export Promotion Council in Colom-
bo and Rangoon, and the representa-
tives of the Cotton Textiles Export
Promotion Council in Rangoon and
Singapore conduct periodical market
surveys of their respective areas in
regard to the goods handled by these
‘Councils. In addition, the Chemicals
and Allied Export Promotion Coun-
cilg have conducted surveys in regerd
to alcohol in Smgapore and Malaya,
Paints and glassware in Ceylon and
cosmetics iIn Hongkong and Indonesia
Our Commercial representative in
Ceylon has also conducted market

surveys on sports-goods and roofing
tiesn,

Nangal Fertilizers and Chemicals Ltd.

2205 Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the value of the
stores purchaseq by M|s Nangal
Fertihzers and Chemucals Ltd, Naya
Nangal both in India and abroad dur-
ing 1938 and 1989 so far”?

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):

Durnng
Durnng

1957-58 Rs
1958-59

61,72,22§ 92nP
Rs 185,99,293 s0np

The above figures do not include
the price of plant and spares etc

Mediam Scale Industry in Manipur

2208. Shri L. Achaw Singh: Will the
Minister of Commerce and Industry
« be pleased to state:

(a) whether there 1s any proposal to
start any medium scale wmndustry in
Manipur during the Second Five Year
Plan; and .

(b) if so, the size of the industry
and the employment potential of the
Unt?

The Minister of Industry (Shri
Manubhai Shah): (a) and (b). No,
Sir. However 1f some proposals are
received from some parties, Govern-
ment will always give favourable
consideration to the same

SEPTEMBER 4, 1859
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ARl India Radio, Cattack

L)
2207. Shri D. C. Muiliok: Wil the
Minister of Information avd Broad-
casting be pleased to state:

(a) whether any producer has been
appointed at All India Radio Station
at Cuttack (Orissa) for dramas and
rural programmes; and

(b) if not, the reasons therefor?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b) There 1s already a Producer for
Drama (Oriya) at All India Radio,
Cuttack, and the appointment of an
Assistant Producer for Rural Pro-
gramme 18 under consideration

Foreign Tourists
2208. Shri Opkar Lal: Will the
Prime Minister be pleased to state: ™

(a) the number of foreigners who
visited India since 1954 year-wise on
official or non-official purposes and
the countries they represented; and

(b) the number of Indians who
went abroad during the above period?

The Prime Minister and Minister of
External Affairs (8hrl Jawaharlal
Nehru): (a) Statistics of foreigners
who actually wisited India were not
being compiled till October 1938
Statistics were however kept of the
number of foreigners to whom visas
to visit India were granted and these,
for the year 1954 onwards, are given
below, together with names and
figures 1n respect of countries from
whach a substantial number of visitors
came to India during each of these
years These figures do not include
Commonwealth nationals, as the latter
normally do not require visas

Number
Year of Mamn  detasls
visas
1954 16,760 U.S.A. 6312
Germany xﬂo
Burma 1,087
apan 699
rance 617
1955 16,806 U.S.A. 8,116
Germany . 1,832
Burma . 1,058
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Number

Year of Main details
Russia 849
Japan 73
1956 23,961 US.A 8,621
Germany 2,411
France 2,085

apan

aussll 439
1957 29,433 US.A 10,526
Germany 2,813
Prance 1,848
Burma 1,556
icw 1,240
236
1958 32,283 USA 10,503
Burma 3,181
Germany 3,080
Fiance 2,178
apan 1,391
ussIs 1,346
Afghanistan 1,042
Switz rland 8s4
‘Thailand 776
Tealy 742
Iran 717

(b) Since a passport holder can go
abroad at any time during the five
vear period of validity of the passport,
no accurate figures of the number of
Indians who went abioad during the
years 1954 to 1958 are available
Arrangements have now been made
to compile such statistics but figures
for 1959 are not yet available

News Bulletin of All India Radio

2209. Shri Tangamani+ Will the
Minister of Information and Broad-
casting be pleased to lay a copy of
the text of the news bulletin broad-
cast by All India Radio, Delh: about
the Lok Sabha proceedings on 17th
August, 1959 on the President's Pro-
clamation on Xerala®

The Minister of Information and
Broadcasting (Dr. B V. Keekar):
The desired text is laid on the Table
[See Appendix III, annexure No 135]

Haj Pligrims
2210 Shei P G Deob: Will the
Prime Minister be pleased to state

(a) how many Indian Muslims who
went for Haj this year from this coun-
try died in Saudi Arabia due to severe
heat; and

213 LSD-+4
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(b) what arrangements were made
by our Consul General in Ssudi
Arabia for their burial®

The Prime Minister and Minister of
External Affalrs (Shri Jawaharlal
Nebru): (a) and (b) The informa-
tion has been called for from the
Embassy of India, Jedda and will be
laid on the Table of the House as
soon as it i1s received

Coal Depot Sites in New Delhi

3 2211 Shrimati Sucheta Kripalami:
Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state

(a) how many coal depot sites are
proposed to be reserved 1 Lajpat
Nagar (New Delh:),

(b) whether the Delhi Municipal
Corporation would be consult~d 1n the
matter

(c) the basis for the allotment,

(Q) how long will 1t take to finahse
the matter, and

(e) whether the depots and these
plots, after allotment, would be con-
structed according to the pre-cribed
standard by Governméint or by the
individual allottees®

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna)* (a) Seven

(b) It is not necessary to consult
the Delhi Municipal Corporation

(¢) The plots when demarcated will
be disposed of either by auction or by
allotment 1n commitment cases

(qQ) Shortlv

(¢) Bv the individuals concerned

Kingsway Camp

Shri A K. Gopalan.
z12 f\ Shrimati Parvathl Krishnan:

Will the Minuster of Rehabilitation
and Minority Affairs be pleased to
<tate

(a) whether 1t is a fact that the
temporary structures which were

~
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built in Kingsway Camp for 3 years
have already outlived their life and
in every monsoon season walls of
various hutments get cracked and
become unsafe for habitation; and

(b) 1f so, the action proposed to bt
taken by Government in the matter?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b). Kingsway is
a very big colony The number of
tenements and shops constructed
there is 3,198 and 375 respectively If
sny particular case is brought to our
notice the matter will be looked into

Refugee Peasants in Tripara

2213. Shri Dasaratha Deb: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state-

(a) whether Government have
received a memorandum from the
refugee peasants of Tripura, 1equest-
mg Government for agricultural loan
for carrying out the agricultural
operations this season; and

(b) 1f so, the action taken thcreon”

The Minister of Rehabil.tation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) and (b) If by agnicul
tural loan 1s meant “Taccavi loan”,
this Ministry 1s not concerned with 1t
Taccavi loan 1s given to deserving
agniculturists including displaced per-
sons by the State Administration

Shankar Market, New Delhi

2214. Shri P. C. Borooah: Will the
Minister of Rehabilitation and Minori-
ty Affairs be pleased to state:

(a) whether any rules were fiamed
for the allotment of commercial flats
in Shankar Market, Connaught Circus,
New Delh1 in 1956,

(b) if so, whether a copy of the
same will be laid on the Table;

(c¢) whether any applications were
invited through any press note or
advertisement in the newspaper for
allotment of flats 1n this market; and

(d) 1t so, whether a copy of the
same will be laid on the Table?
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The Minister of Rehabilitation and
Minority Adiairg (Shri Mehr Chand
Khanna): (a) Certain conditions for
allotment of commercial flats in
Shanker Market were laid down.

(b) A copy of the conditions laid
down is placed on the Table of the
Sabha ([See -Appendix III, annexure
No 136.] *

(c) No.
(d) Does not arise.

Firing by Pakistanj Forces

2215. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether 1t 13 a fact that Pakis-
tan Armed Forces opened several
rounds of firing on the Indian outposts
at Latang and Borhill from their own
outpost at Ambarklla, on the 16th
Auvgust, 1959; and

(b} if so, the action taken by Gov-
ernment in the matter?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) Pakistanm: forces fired four
rounds against our border outpost of
Latang and Borhill on 16-8-1959.

(b) Indian forces did not retahate
to any of these shots, in deference to
the Cease-fire Agreement of the 2nd
August, 1959 The Government of
Assam have drawn the attention of
the Govcrnment of East Pakistan to
these unprovoked stray shots

Industrial Development of Punjab

2216 Shri Hem Raj: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the Central Govern-
ment have recently received any
request from the Chief Minister of
Punjab for the location of some large
~cale factories in the public sector in
Punjab, and

(b) 1f so, the decision taken there-
on”

The Minister of Industry (Shri
Manubhai S8hah): (a) and (b). It is
not clear whether information is
sought in regard to the location of
larze scale industries in the Punjab
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State or to any other proposal of the
Chief Minister of Punjab personally
or through correspondence made to
the Mimstry Some large scale 1mdus.
tries 1in the public sector are
glready included in the Second Five
Year Plan for the State of Punjab It
is not known whether the Hon’ble
Member 1s referring to any such large
scale industries that are to be located
in the Punjab or to some particular
scheme or schemes sponsored by the
Chief Minister of Punjab Government
and 1if so, relating to which period
Several proposals are conlinuously
being received from all State Govern
ments

Industrial Development

2217 Shri Hem Raj: Will the Mmn-
1ster of Commerce and Industry be
pleased to state

(a) the number of large scale fac-
tories to be established during the
remaining two years of the Second
Five Year Plan, and

(b) how they will be distributed
State-wise and region-wise”?

The Minister of Industry (Shri
Manubhai Shah) (a) and (b) It
1s not very clear whether the Hon’ble
Member refers to large scale indus-
tries 1n the private sector or public
sector It cannot be stated as to how
many laige «cale factories w1l be
established 1n the private sector dur-
ing the remaining two years of the
Second Five Year Plan as it would
depend on the number of entrepre-
neurs coming up with applications
for setting up of large scale industnes
a1d the total capacity existing and to
be allowed for future development
In regard to the region-wise or State-
wise distribution of the large scale
industries 1n the private sector also
while 1t 1s the intention of the Gov-
e"nment to so disperse the location of
these industries that there 1s fair
State-wise and region-wise distribu-
tion with particular reference to the
backward areas, factors like avail-
ability of yaw material, supply of
water and power, proximty to mar-
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kets and transport facilities, etc have
also to be taken into account In the
sphere of the public sector also
reg on-wise and State-wise distribu-
tion 1s determined on the above basis
The policy of the Government 1s to
give preference 1n the establishment
of 1ndustries to the less developed
areas

1216 hrs.

MOTIONS FOR ADJOURNMENT
SrTuaTiION IN WEST BENGAL

Mr. Speaker. I have received notices
of three or four adjournment motions
I will read the first Shm § M
Banerjee, Shr1 Jagdish Awasth1 and
Prakash Vir Shastr:

Need to discuss the brutal
firrng on 3rd September, 1959 in
Howrah, Calcutta and other places
in West Bengal resulting in death
of 11 persons, serious injuries to
more than 120 persons and com
plete breakdown of law and order
situation and administrative
machinery in that State Caliing
of troops has further aggravated
the situation and paralysed the
city life completely  Centre's
intervention 1s absolutely neces
sary to safeguard the interest of
the people of West Bengal as
majority of them have completely
lost confidence in the State Gov
ernment”

How have we got jurisdiction over
this matter? I will put one question
and one of them as representative
may answer not all of them Yester-
day, this matter came up Whenever
the civil authorities find it difficult to
manage the dispersal of the crowd o1
other gathering or thev apprehend
that law and order wiil be threatened
1t 1s open to them under the Criminal
Procedure Code and the normal law
of the land to call in the aid of the
troops If so, the Centre i1s not res-
ponsible for that under the law itself
They are bound to send If they had
commtted default certainly I would
admit an adjournment motion here
why the Centre has not sent or the
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[Mr. Speaker]
troops refused to go. Normally,
legally, the civil authorities are
entitled to call upon them. How is
there jurisdiction? I will call Shri
8. M. Banerjee who is the first
signatory.

Shri 8. M. Banerjee (Kanpur): My
submission is this. Yesterday, this
was denied by the hon. Prime Minister
that troops were called.

Mr. Speaker: Leave that alone.
Today it would not be denied. How
have we got jurisdiction over this
matter?

Shri 8. M. Banerjee: I will only
make a sub\tn'{ssion ......

Mr. Speaker: The hon. Member
must satisfy me and not in general go
about discussing things. First of all,
what 1s the default on the part of
this Government?

Shri 8. M. Banerjee: I will tell you.
This agitation started only for a piece
of bread. Actually it was the food
sttuation and food is a thing......

Mr. Speaker: Order, order; 1 am not
going to allow all this. Every day
we find here something relating to
food, a committee being formed to
just resist. All that we have heard
So far as this is concerned, this is
purely a matter of law and order. A
number of persons might have been
shot dead. It is that Government that
is responsible for law and order. If
they had not called the troops, possibly
a large number of men might have
died in the other way. Let us not
therefore enter into all that. First, I
would like to be satisfied on -this.

Shri S. M. Banerjee: Eleven persons
died and 120 have been injured. One
Minister is doing all these things.
(Interruption).

Shri Mubammed Elias (Howrah):
We have also given an adjournment
motion.

Mr. Speaker: Order, order. I will
call one after another if necessary.
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Shri 8. M. Banerjee: Troops have
been called. They have a right under
the law to call the troops. But, what
are the circumstances? Is it not a
fact that the present Government of
West Bengal has completely failed to
maintain law and order?

Some Hon, Members: How?
Some Hon, Members: No, no.

An Hon. Member: Eleven have been
killed (Inlerruptions) (Laughter),

Shri 8. M. Banerjee: Let them laugh
at their penil; I do not mind.

Mr. Speaker: Order, order.

Shri 8. M. Banerjee: I maintain that
today—I am not generating heat—
what I say is, 1s 1t not high time that
the hon. Prime Minister should try to
restore confidence among the people
of West Bengal who have absolutely
lost confidence on that famine Minis-
ter whom West Bengal Government
are not going to turn out; but they are
gomng to kill the people; they are
giving bullets 1n place of bread. This
1s not fair. (Interruptions).

Some Hon. Members rose—

Mr. Speaker: On behalf of the Com-
munist Party, I shall hear Shri H. N
Mukerjee or Shr1i A K Gopalan as
they choose.

Shri A. K. Gopalan (Kasergod): 1
have given an adjournment motion
which you have not taken up. If
necessary, I can read it out.

Mr. Speaker: I need not read out
everyone of them.

Shri A. K. Gopalan: In my adjourn-
ment motion, I have stated that there
is a breakdown of law and order and
of the Constitution of India. I say this
because the information is that it is
not only those people who took part
1n the agitation who have been killed,
but even a man who was inside the
house was killed, who had nothing to
do with the agitation or anything like
that; he was standing outside, and he
has also been killed.
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Now, the question 1s this. The whole
law and order stuation has been
handed over to the wmlitary And
even when 1t has been handed over
to them, ag far as the life and pro-
perty of the people are concerned,
there 1s no safety for them So, 1t 13
not a matter where you can ask how
under the rules 1t can be raised here

In this connection, I would submit
another thing also It 1s true that
there may be certain rules But 1t 1s
a very grave and serious situation,
every day, fininng 1s gomng on there
And if we bring forward a motion
here, we do so because we want a dis-
cussion on this matter in order to see
that this 1s not continued there Even
1f 1t be a question which under certain
rules cannot be raised here, yet we
must remember that here is a situation
for the last three days, when there had
been firing always, every day, there
had been firing, and that will continue

So, what we say 1s that Government
must consider whether they are to
allow this situation to continue or they
should talk with the committee that
1s there and sec that this situation
does not continue Though 1t may not
come under an adjournment motion
under the :1ules, yet 1t 1s the 1espon
sibility of the Government also to
appreciate that here 1s a very grave
and serious situation where the mih-
tary has been called, and some area 1s
under their control We do not know
what will happen today Already,
eleven persons have been killed
(Interruptions) Some Members say
they know, they may know, but as far
as we are concerned, we want to know
the position We represent the people,
and 1t 1s our duty also to consider 1t
Here 1s a serious situation, that situa-
tion 1s continuing, that situation will
continue Every day, there 1s fining
It 1s not just one instance of firing,
there has been firing for the last three
days. So, 1t 15 the duty of the Centre
to intervene When law and order
has broken down, it is the duty of the
Centre to intervene and see that the
situation 13 put an end to; I mean the
food situation Whenever there had
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been similar movements 1n other parts
of India, the Centre intervened..

Mr. Speaker: I put only two ques-
tions to the hon Member Shri A K
Gopalan

Shrl Mubammed Eliag rose—

Mr. Speaker: 1 have called Shri
A K Gopalan Let the others mt
down What 1s the meaning of getting
up like this when I am asking Shn
A K Gopalan? Am I to understand
that the military have taken charge of
the administration in Bdngal”?

Shri A. K. Gopalan: No, the military
has not taken charge of the admims-
tration, the military has taken charge
of some areas

Mr, Speaker: Has the military taken
charge of the admimistration m any
particular area”

Shri A K. Gopalan: Yes

Mr. Speaker: Or have they merely
come under section 129 of the Criminal
Procedure Code, under the direction
of Government and in aid of the
people®

Shri A. K. Gopalan: That 1s what
we would like to know It 1s reported
in the papers that the whole area 1s
under the control of the mulitary
That 15 why we want a discussion
That 1s one thung

The other thing 1s this It 15 not
only a question of whether the mili-
tary has taken the whole administra-
tion under their control, but it 1s a
question of a very grave and serious
situation I want to know whether
the Central Government have nothing
to do with the situation there, and
whether they consider that the situa-
tion 1s not grave I want to know
whether the Central Government have
nothing to do with it If the Central
Government say that they have
nothing to do with it, we want to hear
it from them.
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{Shnn A K. Gopalan}

Then, I would submut that the mh-
tary has taken control of that area.
That 1s the report m the papers.

Mr. Speaker: He may answer one
other matter Now, a particular party
has started an agitation on the ground
that food 1s not supplied, and that the
prices are very high, and the hon.
Mmister has been explaining what
steps this Government have taken one
after the other; if in spite of that, it
goes on just orgamsing this kind of
agitation, then 1s that Government to
keep quiet” (Interruptions)

Shri A. K. Gopalan: This 1s not a
matter where the movement began all
of a sudden on one day Before the
movement began, so many times, the
parties tried to approach the Govern-
ment. The point 1s that a situation 1s
created The Famine Resistance Com-
mittee again and again went and
approached the Government there, but
the Government there did not pay
heed to 1t, the Government there did
not want to listen to them If only
they had paid heed to them, the situa-
tion could have very easily been
solved, the struggle would not hav.
been continued; and the movement
would not have been there

Shri Keshava (Bangalore City): This
1s all their creation

Shri A. K. Gopalan: If there had
been some discussion with them, this
movement would not have been there,
if there had been some discussion
when they had approached the Gov-
ernment there, then the movement
would not have been there.

Shri Raghunath Singh (Varanasi):
It 1s all a creation of the Communist
Party (Interruptions).

Shri A. K. Gopalan: When you have
allowed me to speak, I want that the
hon Members should not interrupt
hike this.

Shri Prabhat Kar (Hooghly): Go to
Bengal and face the people.

Shri Tridib Kumar Chaudhuri (Ber-
hampore): The Vice-President of the
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West Bengal Pradesh Congress Com-
mittee, the dictator of the Congress
there, has accused the Central Gov-
ernment that they do not send sup-
plies in times. What answer have
they got? Shri Atulya Ghosh is a
Member of this House; he does not
dare to appear before the people there;
he does not dare to go and answer
the charges. Are we to see our people
being shot down day after day?.. .
(Interruptions)

Shri Tangamani (Madurai): Twenty-
seven people were killed

Shri Prabhat Kar (Hooghly): Why
do you not go to Bengal and face
them?

Some Hon. Members: Go to Bengal

and face the people. It is a challenge
to them

Shri A. K. Gopalan: The other day
the Prime Minister was asking me, ‘I
ask the Leader of the Communist
Party whether this 1s parlhiamentary
democracy.’ Now, I want to ask him
the same thing 1 was talking here,
and he has been seeing what 1s hap-
pening I was speaking here, and
cven if my hon friends opposite are
going to answer me, I do not know
whether this i1s the way in which it
<hould be done

Mr. Speaker: There are interruptions
from the hon Member's side also

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nenru) rose—

Mr. Speaker: Now, the hon. Prime
Mimnister Other hon Members may
kindly sit down.

Shri A. K. Gopalan: 1 have not
answered the second question that you
had put to me The second question
was about the movement. The move-
ment had not been started all of a
sudden The movement was not start-
ed for the sake of pleasure or tamacha.
The movement has been started
because in spite of the fact that several
times they approached the Govern-
ment, and even now, they are
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approaching, Government are not talk-
ing to them Even now, no approach
is baing made from the Government
side, as far as the Famine Resistance
Committee 1s concerned, they are all
m jail, and they gre not even talked
to on this matter

Mr. Speaker: Now, the hon Prime
Minister

Shri Jawaharlal Nehru: Mr Speaker,
&ir, yesterday, afier the question hour,
when you were pleased not to allow
those adjournment motions, some hon
Members of the House on the otheor
side approached me and spoke about
this Calcutta situation They said that
the food situation there was very good
now

Shrimati Renu Chakravartty (Basir-
hat) Who said that?

Shri Tridib Kumar Chaudhuri: I
repudiate that

Mr Speaker Let the hon Prime
Minister go on In the end, hon
Members can have their say

Shri Jawaharial Nehru. They said
—1 say so firmly—that the food situa-
tion had greatly mmproved

Shri Prabhat Kar
sad by us

That was not

Shri Tridib Kumar Chaudhuri: That
15 completely wrong (Interruptions)

Shri Jawaharlai Nehru: that
prices had come down and that the
harve t was very good, a promusing
one In other words, there may be
some difference of opimuon in the
measure of improvement, but there
was no doubt that prices had come
down by as much as Rs 3 to Rs 5 or
Rs 7 per maund This was not said
by them I am saying this Prices
had come down There 1s no doubt
about it, that 1s, about these facts
whether they said them or not, that
the prices have come down by Rs 3
to Rs 7 per maund in that ares, that
the harvest 15 a very good one, and
perhaps that 1s the reason why the
prices have come down
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Further, in Bengal, even previously,
about 50 per cent. of the people were
rationed, they got ration cards, the
catire population of Calcutta and a
good part of the rural population
That was so some time ago Now,
even this area has been expanded, it
1s much wider, that is, rationing hus
been extended in the rural areas, to
the smaller peasants or farmers Now,
that 1s the position I do not mean %o
day that everything is well 1n Bengal
on the food front But I would sub-
mt that 1t 1s not only improving, but
1s somewhat better than in some parts
of India That 1s, of course, nothing
tor me to be proud of, but it 13 so

But I would submit that at the pre
sent moment we are not considering
the food situation here only, the food
situaiion is going to be considered n
a big way tomorrow in Delhi by the
National Development Council We
cannot consider the food situation in
every bit of India, forgetting the rest
Of India, therefore, all the Chief
Miniscers of States are coming here,
aiong with their Food Minsters, for,
&e consider it important to discuss
this matter, not only from the point
st view of the separate States but in
its organic unity of India There 1t 1s
But the present position to which the
hon Member objects 1s relating to
what 1s happening in Calcutta The
hon Member says that the army have
taken chaige of parts of Calcutta,
parts of Bengal As a matter of fact
nothing of the kind has happened
The army was called in yesterday I
said at mud-day yesterday the army
had not been called in It was called
in at 6 pm yesterday to Howrah
parts of Howrah, because there was a
very bad trouble there I might men
tion that till three days ago the Chief
Minister of Bengal delhberately did
not issue firearms to the police, because
he did not want the use of firearms
When ambulance cars, milJk vans were
burnt, apart from buses

Several Hon. Members. Shame

Shrl Muhamamed Elias: From them
they were shooting people throughout
the city
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Shrl Jawaharial Nebra: Did the hon.
Member say that ambulance cars were
shooting people? .

Shri Nagi Reddy (Anantapur): Is it
not a fact that ambulance vans were
used as police vans?

Shri Mukammed Elias: It has been
agreed by the Mayor of Calcutta and
he hag agreed that he will make an
enquiry into the matter.

Shri Jawaharia]l Nehru: Hon. Mem-
bers have helped me—I thank them
—~—that because the ambulance vans
had polhicemen they had to be burnt,
according to them. Is that the argu-
ment of hon. Members opposite?

Shri Nagi Reddy: When policemen
began to shoot the people, naturally
the people got angry. Are ambulance
vans to be used as police vans?

Shri Jawaharial Nehru: Ambulance
cars do not even belong to the Gov-
ernment. Ambulance 1s not a govern-
ment organisation; 1t 1s a private
organisation. Milk vans which were
distributing milk, large numbers of
them, were bumt, apart from other
damage and arson done. When the
situation had become so bad, then
only the Chief Minister, under great
pressure, agreed to the issue of fire-
arms to the police, because the situa-
tion was getting bad with regard to
arson, destruction, etc., not to mention
other cars and buses which were
burnt.

Yesterday in Howrah at first, in the
course of the morning, there wag some
dispute between two sets of workers,
one set, a large number of workers,
who wanted to continue to work in
the mills—and they did not approve
of the hartal and, what is more, they
did work for some time, for a good
time—and another set which objected
to their working. There was some
trouble between them. And those
workers did work in the mills for
some time, I say. It was only after
that. .. (Interruptions).

Mr. Speaker: Order, order.
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Sart Jawabarial Nelira: It was only
after that, when that set of workers
finished their work that day, that the
trouble became worse in Howrah,
Howrah town and the neighbourhood
of Howrah, and tHe forces were sent
fo1, the army was called m 1n aid of
the aavil power, and they went only
to Howrah.

And what they have done thug far
18 tlus It ig not a question of taking
over the admimstration; very far from
it The troops carried out the follow-
ing two things. They patrolled the
Howrah police station area in vehicles,
they laid a cordon round the jute mull
mn Dashnagar area etc. to enable the
police to arrest miscreants suspected
of causing loot, arson and murder
The police arrested a number

May I say that people die in these
things, and 1t 15 not for us to shout too
much about it But 1t is a manner of
doing things that 18 sometimes even
worse than that Today’s paper
announces that a policeman was killed
Well, a policeman was killed. There
it 15 But how was he killed? He
was pulled out and an attempt was
+nade to cut, to decapitate him wath
a sword That 1s utter brutality, I
say (Scteral Hui. Members: Shame)
And 1 say it 1s utter, naked brutality
And this 1s the kind of brutality that
18 being encouraged by this behaviour
and this action in Calcutta. (Inter-
riptions).

Mr. Speaker: Order, order

Shri Nagi Reddy: The shooting of
people 1s responsible for all these
things

Mr. Speaker: I would request hon
Members to work as a team or as a
party or as a group, the leader to
command the rest of his following.

QOtherwise, I won’t recognise the party
as such.

Shri Tangamani: You need not tell
us about it.

Mr., Speaker: I am here to tell it
Order .please. Otherwise we cannot
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control the House Any orgamsed
group, one after the other, the leaders
are here, let them e'ect a leader.for
the day and speak through him, and
¥ he wants some other person to
speak, I have no objection, if he is m
possession of better facts If all of
them jointly want to speak, whom am
1 to call from the Commmunist Group?
All of them simultaneously? Shri
Hiren Mukerjee What does he want
to say?

Shri H. N, Mukerjee (Calcutta-
Central) Sir, on behalf of our Group

Mr. Speaker- Just a minute Let
the Prime Minister finish

An Hon Member What has he got
to finish?

8Shri Nagi Reddy: He hay made the
last insinuation ,

Shri M P Mishra (Begusara1) 1
want to ask a guestion

Mr. Speaker. Order, order
Shri M P Mishra I want to ask

Mr. Speaker: Order, order The
hon Member 15 irrepressible I will
have to ask him to go out of the
House Shr1 Hiren Mukerjee

Shri H. N. Mukerjee: Sir, you have
permitted the Prime Minister to make
certain circumstantial references on
the basis of whatever information he
has got in his possession, and that i1
why I am constraimned also to have
to refer to certain other things, and
I hope you will permit me to make a
reference to them

The Prime Mmister has referred
particularly to one case where a
policeman was dragged out or some-
thing like that happened and he was
killed under circumstances which,
{rom the paper reports, were certainly
very regrettable and gruesome, I might
add But, Sir, the Prime Mmnster
chose to omit any reference to the
fact that in only two days’ time as
many as twenty-seven people have
been killed n Calcutta and in Howrah
If this account has any claim to
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veracity, 1n a few hours' time eleven
people were killed m a small town
which has not more than a population
of three hundred to fow hundred
thousand people

Now, what I want the government
of thus country always to bear m mind
1s this, that when m any particular
pait of the country, espeuaily a
strategic and a very important place
hke Calcutta, the greatest city in this
country, when 1n that area there 1s a
movement—for good reason or bad
reason, 1t 1s not for ug at this moment
to decxde upon—when 1n that aty
there 15 a movement of which the
leaders are taken away altogether, it
18 completely decapitated of its leader-
ship by means of Preventive Deten-
tion, the West Bengal Secunty Act
and a hundred other devices which
are m the armoury of the
Government, the leadership s com-
pletely out of the picture, and second
third and fourth rank leaders have
also been taken away, Government
itself in lts press note says that as a
result of the leadership not being
there, the movement has got mto the
hands of anti-social elements—it may
or may not be true—but the situa.
tion has arsen on account of a basic
dissatisfaction with the food policy of
the Government, and particularly the
personal vanity of one particular
Mimister, the Food Mmicter there,
who refuses to follow the example of
Shn A P Jamn In Calcutta, as I
said the other dav in a paienthe )
which perhaps escaped you, even Cor-
gress newspapers hke Jugantar arc
saying that a shameless policy 1s
being pursued I am not gomg into
the details of that policy, because at
this point of time 1t 1s not for me to
say anything about .t But I am
astounded to see the attitude that 1s
being displayed bv the Prime Mmis-
ter of this country when twenty-
seven people are killed in two days’
firng mn Calcutta, which shows that
he 1s completely callous 1n this regard
And 1 remember how m regard to
Bombay he has come with sack cloth
and ashes to give Samyukta Maha.
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rashtra and Gujarat after he has
killed more than two hundred people
in the agitation over there. And he
18 supposed to be the most sensitive
individual whom we are supposed to
respect. We respect lhim a great
deal, but he is forfeiting the respect
of this country if he 13 going to adopt
the attitude which he has done 1in
this present debate

I tell you, I beg of you to remem-
ber this, that 1n a part of our coun-
try which you cannot ignore—you
cannot wish Bengal off the map of
India, you cannot desire Calcutta to
be wiped out of the map of India,
you cannot wish 1it, it 18 there, and
we are here by the mandate of the
people—I wish you, I beg of you to
bear 1n mind that in Calcutta there
13 agony, there is distress, there 1s
torture and 1t we mn Dell: sit and
do nothing because a policeman has
been lilled in gruesome circumstan-
ces, because Communists have got to
be made the scape-goats, because tho
vendetta has to continue til] the
Kerala elections happen, then I say
good-bye to all hopes of democracy
and progress under the leadership of
the Prime Minister.

I beg of you to allow discussion of
this 1n calmer circumstances But 1
have lost my equilibrium because of
the attitude displayed by the Prime
Minister.

Shri Jawaharial Nehru: It is not
necessary for me to say much because
the hon Member opposite has con-
fessed that he Jost his equilibrium
And I think he lost it unnecessarily
because I would be inclined to agree
with him even in respect of a great
deal that he said Nobody hkes, or
does not deplore, what has happened
in Calcutta. I brought a case to the
notice of the House because it was a
very brutal and callous one; it is
not a clash of people and people
dying, which is unfortunate of course

Now, the question is, there 15 a
situation in Calcutta which has
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anisen because of a movement,—if
you like, I am prepared to admit it;
1t 18 not a matter for discussion. The
hon. Member may be right in saying
that the attitude of the West Bengal
Government 13 not good or bad in
regard to food That is a matter for
discussion You can discuss it, if you
like But let us keep that separate

The pomnt 1s, that a movement was
started The reason for that move.
ment, if 1t was the ‘food’ reason, no
longer exists. That 13 my submis.
sion Not finally, of course, but for
the moment, 1t does not exist because
the food situation 1s much better

Now, certain conflicts have occur-
red between the government pol.ce
forces and the rest, which 15 unfortu-
nate always We mught really
deplore them But it passes my com.
prehension what the Government is
expected to do in these circumstan.
ces when large-scale arson is being
done all over I do not know whe-
ther 1t was done more than necessary,
I am no judge at the present moment
Anyhow, I do submit that even though
it may be said—as has been said—
that many of the leaders of the Com.
munist Party or other groups who
started this agitation are in prison
or are detained, there are hon Mem.
beis opposite who can wnthdraw the
agitation

Some Hon Members: No, no

Shrimati Renu Chakravartty: Iow
can we?
Sh-i Jawaharial Nehru: Why do

they not say ‘Withdraw the agita-
tion’?

Shrimati Renu Chakravartty: May I
Just makea submission® Even during
the time of the British, when there was
movement, the goods were delivered
by the leaders of the Congress who
were 1 jail. The British Govern-
ment leaders went to the jails to
discuss and settle with the leaders in
jail. It is not open to individuals
who are not on that Committee, it is
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not for people like us, to call’ it off
1 would beg of the Prime Mins.
ter to consider this. I met him yes-
terday and I told him that the price
of rice had come down by Re. 1 or
Rs. 2 It may go down still further
because we are now going to have
the aman crop in December I also
told him that the prices are far beyond
the reach of the people in the villages
and that in the wvillages, the food
situation 18 very bad I would beg
of him to consider this. I also told
him that the situation is very bad and
we want him to intervene, because
we have no faith in the Food Minis-
ter and the Chief Minister therc
They are adamant Repression 1s not
gomng to achieve anything I would
beg of him to consider that 27 people
have been killed A seven-year old
boy has bcen killed Instead of say-
ing that the situation 1s so bad, he
should intervene He did so in
Kerala He cven went there when
the agitation was gomng on and he
askked the Chief Minister, Shrni Nam.
boodiripad, to negotiate with those
who were actually in the movement
Shr; Namboodiripad agreed to nego-

tiate Can that not be done even
from Delh: in this case®
Shri Muhammed Elias. I want to

contrad-ct the statement which the
hon Prime Minister has made just
now, because 1t has been given by
the West Bengal Government Al

through, the pecple of West Bengalw. .mofe dissatisfaction

do not believe what the West Bengal
Government says The people do
not believe those statements because
the statements given out by them arc
false We have got a tyunk call from
Howrah, my constituency 1 want to
say that never during the genera'
stitkes—and many strikes have takea
place in Howrah—have any distur-
bances occurred I am personally
connected with all the factories and
their unions I know very well that
disturbances had never occurred
Even yesterday, the people of Howrsh
everywhere remained silent, when
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the lath: charge took place on the
23rd, they did not react in that way,
m a violent way. But the military
was called in. The mmlitary started
firng A seven-year old boy has
been killed A 78-year old man
was  sitting mnside the  house
He was killed In this way, a
number of people are being killed

in West Bengal, unlike the Vimo.
chana Samuu leader of Kerala, the
leaders have not said that they are
gomg to overthrow the Government,
that they are going ints the Secre-
tariat to overthrow the Chief Minis-
ter, B C Roy, and the Food Min;s-
ter Here they have only demand.
ed a handful of rice The Govamn-
ment cannot give that They want to
stand on prestige, they want to save
the prestige of one man*** . the
Food Minister (Interruptions) For
his sake, a number of people are being
killed, on which this trouble arose

Mr. Speaker: I have heard both
sides So far as this particular
matter 1s concerned, 1t 1s regrettable

o, andw waedy (fagic) Hmm
AT, WA A fear a1 6 oum nE
(T | W fdy & a gaar ad
IR
Mr. Speaker: Order, order [ am
not gomg to allow the hon Member
to speak There 1s no good creating
regarding this
matter
Shri Braj Raj Singh (Firozabad)

The other day you were so impa-
tient

M-. Speaker- Order, order The
100 Membe: 1s now creating it

Shri Braj Raj Singh: I have been
and am peaceful, though I had my
adyournment motion and you did not
read 1t out

Mr Speaker: I have repeatedly told
him that when I am on my legs he
<hould not speak I have heard suffi-
ciently about this matter

*ssExpunged as ordered by the Chaiwr
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o aEE Wwedt o STAE AT,
9 4T fear ar o

Mr. Speaker: I am sorry that all
this has happened. It is unfortunate
that such a gituation should have
arisen in Calcutta. As the hon.
Prime Minister has said, this matter
seems to have arisen out of the food
question. That is said even now,
that the food situation is the main
reason for all this, for parties or
groups of people organising them-
selves to resist famine. This started
on account of food scarcity. Then
there was the question of prices and
then of distribution. Though this
matter is primarily the concern of the
West Bengal Government, I have bgen
allowing discussions in these matters.

The other day, when Shri A. 2.
Jain was here, I allowed the House
an opportunity to discuss the West
Bengal food crisis and also the ques-
tion of rise in prices. After all, food
can be rushed from one State to an-
other to make up the deficit. After
Shri A. P. Jain spoke, I heard some
voices here saying that he ought not
to continue. In disgust, I think, he
resigned and went away. Some such
thing must have occurred. Now,
another hon. Minister comes in, It
is now said that Shri A. P, Jain
was better! (Interruptions).

Shrl 8. M, Banerjee: No one said
that. '

Shri Tridib Kumar Chaudhuri: We
did not say that.

Mr. Speaker: Someone said that.

So far as the facts are concerned.
this is a very important matter. I
would reguest hon. Members to see
the situation. We have been taking
note of it here. We have not been
indifferent to any situation, whether
Food is a State subject or not. We
have not' been saying that we arc
not concerned with, it. I have bewn
allowing a number of questions and
Call Attention notices, though it is
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not a matter for discussion by way
of an adjournment motion.

As I have been able to see, at one
time, it was suggested that there was
want of foodgrains. Therefore, even
yesterday the hon. Minister said that
every step had been taken to rush as
much foodgrains as possible. After
that, the question of prices was taken
up. The prices also started coming
down, in view of the rushing of
supplies and in view of the fact that
very soon there will be a harvest,
though the fall in prices may not be
to the same extent as some people
may like it to be. It is not as if over.
night the entire population will be
able to purchase any quantity as they
like. But to some extent, prices
have also come down.

Then the complaint was made—and
we had also a discussion here on
that—that the distribution system
was wrong. So far as that is con-
cerned, some hon. Members had been
to West Bengal and had studied the
situation. It is not as if only one
section alone represents West Bengal.
Other sections have also visited West
Bengal and gone from place to place.
There was also a non-Bengali Mem-
ber who went with that team. It
was only a few days ago that they
returned. They have said that they
went round and found that lots of
people had sufficient rice; there was
not that complaint.

Then it was said that the quality
of the foodgrains supplied—the qua-
lity of the rice supplied—was not of
the standard. It is unfortunate that
though Bengal is excellent in many
respects, the quality of the rice
supplied to Bengal from Madhya
Pradesh does not come up to that
standard. But West Bengal does not
produce sufficient quantity of rice.
So the only alternative is starvation
or having some quality of rice which
is available. Wherefrom are the
Government to get the rice of the re.
quired quality, if West Bengal does
not produce it and Madhya Pradesh
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rice is not to be eaten because it is
of a bad guahty? What s this poor
Government to do? (Interruptions)

Ly}

The hon Members who huve raised
this question have not suggested any
alternative to the steps taken There-
fore, all possible steps are bemng
taken Nobody 1s indifferent to the
situation Everybody must eat, and
everybody knows the difficulty of
starvation Therefore, all that has
been done {

Stil}, if the agitation 1s gomng on, I
have not been able to notice any
reason excepting one that there 1s
some kind of dissatisfaction with the
Food Mpuster there Agsw  and
again, 1t is repeated on the floor of
this House that that Food Minister 1s
not competent to be there (Inter-
ruptions) I wall assume that the
Food Minister may change or go on
changing, just after getting as much
of food as possible and distributing
it VYet, 1t 15 for the Members of
that Assembly to get rd of him and
not for us It 13 open to them
That seems to be the only cause
of resentment now (Interruptions)
I would like to give another opportu-
nity also to the hon  Minister to
explain things, if necessary, and for
the hon Members to tell him how
best to relieve the situation if 1t has
started out of food It was only
yesterday that he said something here
Ulumately, what I heard them say
was that he must go to the spot
Excepting the Food Minister and the
Prime Mimister gomng there there 1s
nothing, 1t might create disturbances

Atter all, this House 1s not mn
charge of law and order If we create
an unpression that those people who
are 1n charge of law and order
there—if that Government—are not
able to manage the show notwith-
standing the fact that the food pro-
blem has been solved or 1s beng
solved, I do not know whether by
that the hon Members want to ask
me or ask this House and through
this House this Government to take
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over charge of West Bengal as in
Kerala

N
An Hon. Member: We never said
that

Mr. Speaker: I am sorry: what 18
happening® (Interruptions) I am
trying to analyse what exactly is
happenig It is highly regrettable
that 14 people had to be shot down

Shri Muhammed Elias: No, 27
people

Mr Speaker: Or 27 I am exceed-
ingly sorry My heart and sympathy
go forth to those people who have
died and to all those persons who
have been deprived of the companion-
ship Of those persons From thus
House I send our condolenre to the
fam'lies of all those persons who
have deceased (Interruptions)
Order, order I do not know how we
can relieve the situation by merely
having a discussion here (Inter-
ruptionc) Hon Members will per-
suade their friends there to with-

draw this and restore peace in West
Behgal

I  disallow these
motiong

adjournment

Shri Mubammed Elias. What 1s the
fate of our adjournment motion® (In-
terruptions) I want a  discussion
here, I want the House to adjourn and
discuss the matter

Mr Speaker: Order please Hon
Members need not come to my ad
When a decision has been given with
respect to one matter, with respect
to one motion, on a smmilar matler
other adjournment motions cannot be
raised 1n this House I have disal-
lowed this adjournment motion and
1 disallow all the other adjourn-
ment motions as being barred because

they relate to the same subject-
matter
Shri A. K. Gopalan: I am only

sorry to say that the attitude of the
Prime Minister in the reply that he
has given is something which 1s not
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helpful Therefore as a protest we
walk out
An Hon. Member: Shut up (In-

terruption)

Mr. Speaker: Why should hon
Members object to the walking out?

The Minister of Rehabilitation and
Minority Affalrs (Shri Mehr Chand
Khanng): Lal top:

Mr Speaker: Hon Mnisters must
also be restrained

(At this stage Shmn A K Gopalan
and some other hon Members left
the House.)

12,55 hrs.
PAPERS LAID ON THE TABLE

REPORTS ON CONDUCT OF CERTAIN
OFFICIALS CONNECTEY? WITH INVEST-
MENTS MADE BY LIC

‘The Minister of State in the Minis-
try of Home Affairs (Shri Datar): Sir,
on behalf of Shri Govind Ballabh
Pant, I beg to lay on the Table a
copy of each of the following papers

(1) Vivian Bose Board of In-
quiry’s Report of the Life
Insurance Corporation In-
quiry

(1) The advice of the Union
Public Service Commission 1n
Shr1 H M Patel's case

(m) The advice of the Umon
Public Service Commission in
Shri G R Kamat's case

(iv) Government Resolution
No F 15/58-HS. dated 27th
May, 1859 [Placed in
Library. See No LT-1504/
58]
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MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha —

(1) “In accordence with the pro-
visions of sub-rule (6) of rule
162 of the Rulesof Procedurc
and Conduct of Businessin the
Rajya Sabha, I am directed to
return herewith the Central
Excises and Salt (Amend-
ment) Bull, 1959, which was
passed by the Lok Sabha at
its sitting held on the 25th
August, 1959, and transmit-
ted to the Rajya Sabha for
1ts recommendations and to
state that this House has no
recommendations to make to
the Lok Sabha in regard to
the said Bill”

(2) “In accordance with the pro-
visions of rule 125 of the
Rules of Procedure and Con-
duct of Business 1n the Rajya
Sabha, I am directed t{o inform
the Lok Sabha that the Rajya
Sabha, at 1ts sitting held
on the 2nd September 1959,
agreed without any amend-
ment to the O11 and Natural
Gas Commission Bill, 1959,
which was passed by the Lok
Sabha at its sitting held on
the 20th August, 1959 "

(3) “In accordance with the pro-
wvisions of rule 125 of the
Rules of Procedure and Con-
duct of business in the Rajya
Sabha, I am directed to In-
form the Lok Sabha that the
Rajya Sabha, at 1ts sitting
held on the 3rd September,
1959, agreed without any
amendment to the Rajasthan
and Madhya Pradesh (Trans.
fer of Territories) Bill, 1939,
which was passed by the Lok
Ssbha at its sitting held on
the 11th August, 1959 "

(4) “In accordance with the pro.
visions of rule 125 of the
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Rules of Procedure and Con-
duct of Business in the Rajya
Sabba, I am directed to in-
form the Lok Sabha that the
Rajya Sabha, at its sitting
held on the 8rd September,
1039, agreed without any
amendment to the Govern-
ment Savings Banks (Amend.-
ment) Bill, 1959, which
wag passed by the Lok Sabha
at its sitting held on the 3ist
August, 1959

(5) “In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Busmess in the Rajya Sabhas,
I am directed to enclose a
copy of the Criminal Law
(Amendment) Bill, 1859
which has been passed by the
Rajya Sabha at 1its sitting held
on the 2nd September, 1959

BILL PASSED BY THE RAJYA
SABHA LAID ON THE TABLE

Secretary- Sir, 1 lay on the Table
of the House the Criminal Law
(Amendment) Bill, 1959, as passed
by Rajya Sabha

——

COMMITTEE OF PRIVILEGES

TENTE REPORT
Sardar Hukam Singh (Bhatinda)
Sir, I beg to lay on the Table the

Tenth Report of the Committee o1
Privileges

12°57 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

TALKS BETWEEN THE PRESIDENT oOF
PARISTAN AND THE PrIME MINISTIR ar
Inpia

Shri Bupakar (Sembalpur) Sir,
under Rule 187, I beg to call the at-
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a Matter of Urgent
Public Importance
tention of the Prme Minister to the
following mater of urgent public
importance and I request that he
may make a statement thereon:—

“The talks held between the
Premdent of Pakistan and the
Prime Minster of India on the 1st
September, 1958 "

Shri Jawaharis]l Nebrn: The Pre-
sident of Pakistan reached Palam air-
port on the 1st September, 1959, soon
after 11 o'clock in the morming He
was received by the Prime Minister
and stayed at Palam about an hour
and a half For the greater part of
this time, the President and the
Prime Minister met by themselves
and discussed various matters To-
wards the end of this meeting, the
Foteign Mimister of Pakistan, the
High Commussioner of Pakistan 1mn
India, the High Commissioner of
India 1n Pakis an and the Common-
wealth Secretary of Indiza were also
invited to join 1n these talks At the
conclusion of this meeting, a 10int
statement was 1ssued, a copy of which
1s attached

The talks between the President
and the Prime Minustr were informal
in nature and were very {friendly
throughout Tne Premdent of Palus-
tan expressed his s.rong desire for
neighbourly relations between the
two countries and said that there was
no problem between them which
could not be solved in a friendly way
The Prime Minister entirely agreed.
No particular subject was discussed
In detail Casual reference was made
to some of the problems between the
two countiies and the President
pointed out that if friendly relations
coudd be established between the two
.ountries and fears and apprehensions
of both of them removed, this could
result in a reduction, on both sides, of
expenditure on armament and thus
help in releasing moneys for econo-
mic development The Prime Minus-
ter agreed and added that m India
the primary objective that they had
before them was soclal and economic
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development and that they have ‘em-
bodied their programmes in their Five
Year Plans They felt that from every
point of view this social and economic
development, resulting in the better-
ment of the people of the country as
a whole, was an essential and urgent
task. This involved necessarily a very
heavy burden and any saving on De-
fence expenditure would be welcome
indeed.

Some reterence was made to the dis-
cussions going on on the Canal waters
1ssue with the assistance of the repre-
sentatives of the World Bank and the
hope was expressed that these would
lead to a satisfactory settlement

18 hrs.

Both the President and the Prime
Minister expressed their great con-
cern at the continuation of . disputes
and incidents on the eastern horder
These incidents, often resulling in
firing, had absolutely no justification
and could do no good to anyone They
only harassed the local people con-
cerned and vitiated the atmosphere
between the two countries. It was
agreed that everything should be done
to put an end to these disputes and a
procedure should be evolved for this
purpose. Recently a Chief Secreta-
ries' Conference had been held and
the statement issued after this con-
ference was a good one. The difficulty
was not so much in laying down good
principles, but in implementing them
The President suggested that a high
level conference should be held for
this purpose. This conference
should be at Ministerial level and
senior Army Commanders and Chief
Becretaries as well as representatives
of the State Governments concerned
should attend this conference. Attempt
should be made to remove the causes
of disputes wherever possible and
demarcation of boundaries should be
expedited. A procedure should also
be evolved to deal immediately with
any incident that might arise on the
borders in the esstern region. The
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Prime Minister entirely agreed with
this proposal and it was decided that
steps should be taken to have such a
conference

Reference was also made to the
india Office Library in London and it
was agreed that a joint approach
should be made on behalf of India
and Pakistan in regard to this
Library

A similar approach sheuld be made
about the old Embassy and Consulate
buildings which had been financed
from the revenues of the undivided
Government of India, but which are
stilt in the possession of the United
Kingdom Government ’

Shri Braj Raj Singh (Firozabad):
May I ask to know whether the
Prime Minister has decided finally
about paying a visit to Pakistan while
on his way to Afghanistan or on his
way back?

Shri Jawaharial Nehru: There 13 no
question of my deciding it I have
not considered 1t. It is not that I
have any objection to doing so but in
fact 1t 1s difficult It is not on my
way and 1t does not fit in with the
programme which is a very tight one.

Shri Supakar: May 1 know if there
wer~ any talks or discussions about
the Nehru-Noon agreement?

Shri Jawaharlal Nehru: No. There
was no reference to 1it.

Shri Vajpayee (Balrampur): The
President of Pakistan 1s reported to
have stated at Dacca that the question
of Kashmir was raised at the meeting.
May 1 know if it was really referred
to and 1f so, the nature of the dis-
cussion held about it?

Shri Jawaharisl Nehru: The only
reference to Kashmir was 2 single
one I think President Ayub Khan said
that all our problems, even Kashmir,
were capable of peaceful settlement.
I agreed.
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BUSINESS OF THE HOUSE

The Minister of Parlinmentary
Afinies (Shri Satyn Nxrayan 8Sinha):
With your permiegion, Sir, I rise to
announce that Government Business
in this House fior the next week will
consist of—

(1) Discussion of - Vivian Bose
Board of Inguiry’s Report of
the Life Insurance Corpore-
tion Inquiry, the Advice of
the Union Public Service
Commission thereon and
Government of India Resolu-
tion dated the 27th May, 1989,
on a motion to be moved by
Shri Harish Chandra Mathur
and others.

(2) Discussion of the First Report
of the Commiesioner for Lin-
guistic Minorities for the
period 30th July, 1857 to $1st
July, 1958 on a motion to be
moved by the Minister for
Home Affairs.

(8) Consideration of any item of
Government Business carried
over from today’s Order
Paper.

(4) Consideration and passing of—

Securities Contracts (Regu-
lation) Amendment Bill.

Criminal Law (Amendment)
Bill, as passed by Rajya
Sabha.

Mines (Amendment) Bill.

Andhra Pradesh and Madras
(Alteration in Boundaries)
Bill,

(8) Discussion on the Annual Re-
port of the Employees’ State
Insurance Corporation for the
year, 1988-59, along with the
Revised Estimates for 1958-59
and Budget Estimates for
1059-60, on a motion to be
moved by Shrimati Parvathi
M. Krishnan and others on
Wednestay, the 8th  Septem-
ber at 8 r.u.

211 TRN._A

aual Report of the Orism
Mining Corporation (Private)
Limited, 1987, on & motion to
be moved by Shri Chintamani
Panigrehi, on Thursday ttre
10th Sepiember, at 8 P,

(7) Discussion on the Second An-
nual Report of the State
Trading Corporation of India
Limited for the period ending
the 30th June, 1988, on a mo-
tion to be moved by Shri
Ram Krishan QGupta and
others, on Friday, the 1l1th
September, after disposal of
Questions,

Shri Ferozse Gandhi (Rai Bareli):

May I know if you have set aside any
time to discuss the Vivian Bose ve-
port?

Shri Satya Narayan Stnha: Not yet.
We are in the hands of the House. As
the House desires, the time may be
extended. Under the rules the timg
could be only 2} hours. It may be ex-
tended for the whole day—five hours.

Mr. Bpeaker: We will have a full
day's debate.

Shri Kbadilkar (Ahmednagar): It
necessary, a few more hours exten-
sions also may be given.

Mr, Speaker: Five hours can be ex-
tended by one hour.

Shri Satys Narayan Sinha: Under
the rules, the Speaker has always got
the right to extend the time by one
hour.

13.05 bea,

ELECTION TO COMMITTEE
CoMMITTEE ON PUBLIC ACCOUNTS

Shri Batya Narayan Sinha: Sir, 1
beg to move the following motion:

“That the Members of this House
do proceed to elect in the manner
required by sub-rule (§) of Rule
254, read with sub-rule (1) of Rule
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809 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one Member from among them-
selves to serve as @ Member of the
Committee on Public Accounts for
the unexpired portion of the term
ending on 30th  April, 1060, wvice
Dr. P. Subarayan ceased to be a
Member of the Committee on his
appointment as a Minister.”

Mr. Speaker: The question is:

“That the Members of this House
do proceed to elect in the manner
required by sub-rule (8) of Rule
254, read with sub-rule (1) of Rule
809 of the Rules of Procedure and
Conduct of Business in Lok Sabha,
one Member from among them-
selves to serve as a Member of the
Committee oh Public Accounts for
the unexpired portion of the term
ending on 30th April, 1880, wvice
Dr. P. Subarayan ceased to be a
Member of the Committee on his
appointment as & Minister.”

The motion was adopted.

13-08 hrs.
MINES (AMENDMENT) BILL*

The Minister of Labour and Em-
ployment and Planning (Shri Nanda):
Sir, I beg to move for leave to intro-
duce a Bill to amend the Mines Act,
1952.

Mr. Speaker: The question is:

“That Leave be granted to intro-
duce a Bill further to amend the
Mines Act, 1852".

The motion was adopted.

Shri Nanda: Sir, I beg to introduce
the Biil.
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13,07 hrs.

MOTION RE. REPORT OF COM-
MITTEE OF PARLIAMENT ON
OFFICIAL LANGUAGE—contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri
Qgvind Ballabh Pant on  the 2nd
Sgptember, 1959, namely:

“That this House takes note of
the Report of the Committee of
Parliament on Official Language laid
on the Table of the House on the
22nd April, 1959.”

The hon, Prime Minister.

S Bra) Re) Singh (Firoashad):,
May we take it that the debate will
be continued till Monday?

. Mr, Speaker: I think we shall finish
it ¢oday. All that was asked for was
Some extension of time. We shall sit
ti;] @ O'clock as we have been doing
for the past few days. The non-offi-
Cjal business will start at $8-30 p.m.
t will leave us 2} hours. Thus, from
Row, we will have 2 hours....(In-
terruptions.) We can go on talking
endlessly about this. There must be
Conclusion of this debate. I have call-
ed upon the hon. Prime Minister.

st wmdw et (faeie)
wege wged, § fragr W wigaT
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wraer e § 1 F sy Wy ¥ o fraer
FETIRTE e ww y aw o AN Ay
+f fergeart & wwwr @)
. weaw wey : fgerY ag AT
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*Published in the Gazette of India Extraordinary hyry [i.—Section 2, dated 4-9+59,
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Shri Viswanatha Beddy (Rajam-
pet): Sir, if the hon. Prime Minister
speaks in Hindi, we shall not be able
to understand.

ot sorw Wftc wwy (TETE)
&Y AreTeY F ey
12,09 hrs.
[MRr, DepuTY-SPEAKER in the Chairl

Shri Jawaharla] Nehru: Mr. De-
puty-Speaker, 8ir, after the minor
excitements that we experienced a
little while ago, it is a little difficult
to come back to the calm atmosphere
of a debate on language. Although
perhaps this debate on language has
not been quite as calm as it might
have been and there has been some
excitement and some passion introdu-
ced into it, yet, even while this debate
has been going on and important
questions were considered—because
the question of language is very im-
portant—I have had a vague feeling
that the debate was slightly out of
date or will soon be out of date. Why
do I say so? Because this whole de-
bate, this whole approach is governed
by a static conception of India, as if
India was not changing and India is
not what it is. We carry on in the
old way. What is happening in India?
Apart from the rest of the world, a
new world is growing up. It is
coming in upon us with giant strides,
even though many of us may not
Quite realise it. In two ways it is
coming in upon us, and both ways are
such that they will affect the question
of-language more than, if I may sey
50 with respect, sny decision of this
House; or, rather, the decisions of this
House will be governed by these
forces,
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What are those forces? One is the
obvious fact of the growth of, call
it democracy, education, vast numbers
of people coming into the fleld of
political decision. Whether it is by
means of elections or otherwise, all
these people come in and a vast num-
ber of them, a great majority of them
have no background of a foreign
language in them. That is a fact of
life. It is not & question of choice.
It is so. And the more they come
in, the more they will change the
scene—for good or bad is a different
matter, opinions may differ. We who
sit here, many of us, belong to a
generation which was brought up diffe-
rently, that is, brought up through
the medium of English, through
English as a medium of education.
Obviously, that is not being repeated
even now in India, and will stil] less
be repeated in the future, so that the
whole context of this argument is
changing.

The second point, which I think .is
important to bear in mind, is that the
new world that is growing up in
India is going to be a scientific, tech-
nological and industrial world. We
talk about Five Year Plans and all
that. We talk in terms of some pro-
ject here, some there. But if you
look at the whole picture, it is a pic-
ture of an entirely and absolutely
new world growing up in India. It
is the industrialisation of India, it is
the industrial revolution coming to
India in the middle of the twentieth
century, rather belated no doubt, and
trying to catch up with the develop.
ments of the twentieth century.

Now, may I ask, what has all that
got to do with language? I say it
has everything to do with language.
We seem to think of language as
something either writing in govern-
ment files, may be for the primary or
secondary schools, or may be for a
mushaira or kavi sammelan. It is all
that, of course, I do not deny it; but
it is something vast and something
basic which moulds the people, and
it has moulded all the activities and
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occupation of the people. If thig in-
dustrial revolution comes here, as it
is coming and it is bound to come, it
changes the texture of our thinking
and it introduces words without num-
ber which you have to use in these
new occupations, and all the efforts of
Dr. Raghu Vira and Seth Govind Das
cannot meet that situation, whatever
it may be. They may produce volumes
after volumes of artificial words, so-
called translations. Nobody will accept
them, you can take it from me,
because that language of science and
technology will not come out of your
class-room or translator’'s room. It
will arise from the people who are
working there.

These are two major developments
that, I say, will affect language,
because they affect our entire life, and
the decisions that you may make will
really be governed far more by these
vast developments than by some tech-
nical resolution that you may or may
not pass. I just wish to say that this
is the background with which I
should like to approach this question,
with which ]2 should like the House to
approach this question, because, if 1
may say so with the utmost respects
to this House, we Members of this
House are able men, experienced men,
but by and Iarge we do not repre-
sent the scientific, technological, in-
dustrial world; “industrial” not in
the sense of ownership of industry,
but of the engineering side of it.

This is the world we are entering

" into, and this revolution is coming
on. That revolution, as it has affected
other countries, powerfully affects
language, thousands and thousands of
new words coming every year from
technology, science etc, and those
people who suggest to set up some
translation bureaus for it. I respect.
fully say, have no conception of the
meaning of those words, Transia-
tions of some scientific words and
symbols which have grown out of
certain contexts and conditions can-
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not be done so easily as if it is
artificial thing coming out from some
slot machine; it is important to re-
member that.

Now, having said that and unbur-
dened myself to that extent, I should
like to say that this Committee of
which my friend and colleague the
Home Minister was the Chairman has
done I think quite a regparkable
piece of work. I do not pretend to
agree with every line that they, have
written and I do not want anybody
here to agree with every line that
they have written. It was, after all,
a very difficult problem, people think-*
ing quite differently being brought
together in a large committee and
miraculously agreeing, except for one
or two or three or two and a half,
whatever it may be. It really is re-
markable that this measure of agree-
ment was brought about. Of course,
when you seek such a measure of
agreement you give up something
here, something there, which I may
like, which many of the hon. Mem-
bers may like. I agree. But, broad.
ly speaking, it was rather a remark.
able feat and a feat which I doubt
if anyone else except my colleague
the Home Minister could have brought
about. As I say, I do not like some
emphasis here or some lack of em-
phasis there, but broadly speaking, in
the way it has come out, I think it is
a worthy report.

Now, some days ago or some weeks
ago I had occasion to speak in this
House on Shri Anthony's resolution
on the English language, and it was
my good fortune to say something
which pleased Shri Anthony as well
as some others. I am grateful to him
for that. Whatever I said then-of
course, I hold by it completely—I was
not laying down any statute or law,
1 was empheasising an approach, a
mental approach. I way not consi-
'dering what words to use in a Bill
or something like that, but a mental
approach to this problem.
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Let us conmder the facts Apart
from our wishes, one of the basic
facts today 1# that the medium of ins-
triction has become the language of
the region, the great language of
India, whether 1t 13 Taml, Telugu,
Marathi, Gujerat;, Hindi, whatever
you may like That is the basic fact,
and the basic change that has come
over India is coming over India which
will produce a generation utterly un-
like the generation to which I belong
to is this, that education will be
through an Indian medium and not
English Apart from some people who
may consider Enghish as their mother
tongue, which 1s a different matter,
that 1s the basic change

I do not understand the importance,
the relevance or the significance of
this argument about Hindi—English
etc I am coming to that But once
you grasp this basic fact that the
great regional language of India are
now progressively the media of ins
truction, then you will appreciate the
revolutionary change that i1s coming
over India—for good or bad 1s an-
other matter It 15 an 1nevitable
change which has to come, and I think
1t 1s a right change, although I realise
that there are certain rsks and
dangers 1n it—I mean to say risks and
danger of a certain measure of sepa-
ratism I reahse that But you coulo
not put an end to those risks by
:fmormg a problem, you have to face

So the first thing 1s this major fact
and it is that major fact that pro-
duces a certain result on the position
of English in India I want you to
realise thet it is not a question of
Hindi-Enghsh, 1t is a question of the
14 languages—or more than 14, if you
like, even though they are not in the
Constitution—principaily, for educa-
tion being carried on through that
media That creates a situation
which is broadly different from thc
time when many of us who went
through schools or colleges got our
odutstion through the medium of
Bojihh. Thet is the basic truth
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Therefore, English inevitably becomes
in India a secondary language It 1s
no longer the primary language It
does not matter what you may say
about it, 1t becomes that The House
knows very well the importance I
attach to Enghsh, and I shall come to
that presently The bamc fact is
that English becomes a secondary lan-
guage 1n India It is not the medium
of mstruction It is a language to
learn as a secondary language, maybe
some learn 1t as a compuisory secon-
dary language, but 1t 1s a language
which 1s a secondary language and 1t
can never quite occupy that place in
our mund because it has lost that
place in our educational system except
for a few That is the first, basic
fact to be remembered

The second 1s, obviously we require
some kind of common language hnk
and the Constitution has said that
Hind1 should be that common official
language link Remember it 1s for
official correspondence or whatever 1t
1s—official work—between the States
Having found, apart from any decision
in the Constitution, that the position
of English 1s bound to go down in
that way, 1t will come up in another
way as I would point out The argu-
ment that may be advanced for English
to be this kind of official language
for India really becomes very weak
if you realise the first fact. Today,
as somebody has said, there are plenty
of arguments in favour of Englsh
In fact, the fact 1s we do much of our
work 1n Epghish as everyone knows,
and by a decree you cannot change
1t, because we have grown up mto
that Tomorrow it may not be the
case and the day after tomorrow 1t
will still less be the case These are
the facts You cannot ignore them,
whatever your likes or my likes may
be

Therefore, you have a variety of
reasons into which I need not go, But
you have to have that common bind-
ing link for the langukge of India
You may again criticise Hindl; it s
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not good enough, it has not deve-
loped enough It 15 there I will
for a moment accept all your cri-
ticisms  Still, the fact remains, and
it can reasonably be argued that no
other Indian language, other than
Hindi, would be more suitable Mind
you, I do not say that Hindi 1s m
the slightest degree better than any
other Indian language In fact, I firm-
ly believe that some of the Indian
languages are richer in content and
have a better literature than Hind:
But that does not take away from
the fact that all the languages have
to develop and to influence each
other

Now, the real basic opposition, I
take 1t, comes from a fear that Hinds,
if 1t comes mn, will mesan a disparity
for the non-Hindi knowing areas I
say undoubtedly 1t will be a dis-
parity Let us face that Let us not
try to get over it and say anybody
can learn it in a fortnight or m a
month or a year It will be a dis-
panty for a considerable time 1 say
a rule must be laxd down by which
we do absolutely nothing which
creates a disparity for non-Hindi-
speaking areas, 1n regard to matters
like services and other things Let
that be quite clear I am quite clear
about that

Shri Mahanty (Dhenkanal) Wil
you accept the quota system as was
recommended by the Commussion®

Shri Jawaharial Nebru: I am sorry
I do not know what the quota system
is, and I cannot accept anything 1
do not know or understand Take
services I am perfectly clear 1n my
mind that for any foreseeable time
there should be no compulsory bar—
compulsory knowledge of Hindi—to
the recruitment of people in the ser-
vices None at all If a man does not
know one word of Hind, still, he
ought to be ahle to come n at that
stage. But I would certainly have
him learn Hindl Of course, 1 want
him to learn it at an earher stage
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too Very probably he will I am
merely saying that this feeling of dis~
panty should vanish Shrmi  Frank
Anthony said, “Oh, the Prime Minis-
ter said that there will be no imposi.
tion of language Therefore there
should be no compulsory test in Rindi
after coming n"” 1 do not see how
that follows It 1s not a question of a
compulsory test in Hindi We may
very well have compulsory test in
English Do yoll object to that? I
think every person who comes into
the All.India Services ought to pass
a compulsory test in English Will
Shr1 Frank Anthony object to that?
Probably not I want that wider
knowledge

Suppose, an all-India officer 18 gomng
to Madras I would 1nsist on his
having a compulsory test in Tamul
These are the normal things that are
done for convenience of admmnistra-
tion and everything The man for
the all.India service ought to know
the language of the place he works
in He normally tries to learn 1t
Whether he knows 1t well or not I do
not know We send people abroad To
whatever country we send them,
people in the Foreign Service are re.
quired, as a compulsory thing, to
learn certain foreign lenguages Each
person has to choose one or two or
sometimes three foreign languages
So, you must not look upon 3t as an
imposition When I said that there
should be no imposition of Hindi,
what I meant was this Whether 1t 1s
Madras, Andhra, Kerala or whatever
part it may be, I do not wish to
Impose & language on that State in
the sense 1n which the State will take
1t I know if they have a sense of
pressure or imposition they react
agamnst it I do not want that If
the State of Madras says, “We do
not want compulsory Hind{", let them
not have compulsory Hindy in their
schools  As a matter of fact, there are
more people learning the lsnguage
voluntarily than perhaps in any other
place m any other way. o, 1 want
to remove this sense of comigmidinn.
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I want to remove this idea that they
will suffer in service or in the work
or whatever it is. I want to remove
that sense. I want all these things to
develop voluntarily and in a spirit of
co-operation and,it is for us to adjust
ourselves from time to time to these
developments,

In this matter, as I said on the last
occasion, we have to be flexible in our
approach; no rigidity. I do not like
dates and all that. We start move-
ments and processes working which
lead in certain directions and which
we gradually adjust ourselves to.

I come to English. I had said that
English should be an associate or addi-
tional language. What exactly did I
mean by it? Well, I meant exactly
what that means. That is to say,
English cannot be, in India, anything
but a secondary language in future.
In the nature of things mass educa-
tion will be in our own languages.
English may be taught as a compul-
sory language—I hope it will be—to a
large number of people; it cannot be
to everybody but to a large anumber.
It remains as a secondary language.
But I say that Hindi, whenever it is
feasible, comes into use progressively
more and more for the inter-State
official work. But English should
have a place there; not a limited place.
That is to say, English can be used
by any State in writing to the Gov-
ernment or writing to each other.
Remember that this internal State
work will be done presumably in the
State language. English comes in only
on the question of dealings on the all-
India scale between States. To that,
it should be open to anybody and to
any State to do that in English. There
is no limitation on that. We en-
courage them to do it in Hindi; if
they can they can do. But there is no
limitation. I say there is no limita-
tion of time evan to that, except when
Deaple generally agree,~and I had
ni_d that those very peaple in the

ing areas who might
he & should agree. I am per-
agreeable,
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I would submit to this House and
more especially to our colleagues from
the Hindi-speaking aréas that if there
is one thing—there are many forces
at work in favour of the spread of
Hindi and they are spreading Hindi
and it is becoming richer—that is
going to come in their way, it is
sometimes their over-enthusiasm and
the way they approach this subject
which irritates and rightly irritates
others. It jirritates me. I do not
know about the non-Hindi-speaking
areas.

Then there is another thing. The
type of Hindi they produce is really
a most extraordinary one. I am not
worried about it; it is only irritating.
Because I said that Hindi or any other
language that will come up in India
will come up from the masses; not
from literary coteries.

Yesterday Acharya Kripalani was
talking about Madrasi English, Ben-
gali English, Bombay English and
all that, which is completely right.
But we have, today very much so,
a Bengali Hindi, Madrasi Hindi and
Bombay Hindi developing. To my
ears, it is rather painful to hear. But
I put up with it; there it is. But
just like there is Bengali Hindi, there
is Seth Govind Das Hindi and Dr.
Raghu Vira Hindi. What Hindi are
we going to have really? This busi-
ness of some kind of slot machine
turning out Hindi words and Hindl
phrases, that kind of approach is an
artificial, unreal, absurd, fantastic and
laughable approach. You cannot do
it. If you try to do it, you will put
your mind in some kind of steel-
frame which cannot understand
anything or progress at all. It can
only recite perhaps some slogans by
rote. That is all. It can understand
nothing else.

Coming to another aspect of
English, the aspect that English has
to be an associate additional second-
ary language which can be used by
anyone who wants to use it in thxt
central sphere, I mean, even though
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Hinai is the official language, English
is used too, and I expect that pro-
gressively the use of it will become
less and less. It does not make any
great differences whether it takes a
certain period ar double that period,
& little more or a little less; I do not
mind,

Take ancther aspect of English to
which I attsch great importance and
that is the technical and scientific
terminology. There is no very great
difference, although there is some
difference, between the terms in
English, French, German, etc.
Broadly speaking, the scientific terms
approximate, though their endings
may be different. That is, there is
something which might be called
international scientific and technologi-
cal terms. 1 am strongly in favour
of not Hindi only, but every language
of India trying to have identical
scientific and technical terms. 1 do
not say that every word should be
absolutely the same and I do not want
well-known words to be rejected
Well-known words, whether in Hindi
or Tamil, of course, will be used. But
it is not a question of well-known
words; it is a question of this vast
ocean of language that is streaming in,
the technical language, which cannot
be reppoduced. If you could translate
it adequately, even if you did it, even
then you do the wrong, because you
wauld be separated from the rest of
the world in regard to those words.

It is necessary for us in the modern
world to find as many common points
of knowledge as possible, We cannot
chenge and we need not change the
literary part of our language. That
has developed and will develop. But
%0 far as this unknown region, which
is getting more and more known is
concerned— the scientific, industrial
and technological region—we should
develop to the best of our ability a
common Ianguage in India, which is
alee common for intermational pur-
poses.
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Shrli Ham Basua (Gauhati): For
the European language Greek is the
con¥non pool, What is the common
poal here?

An Hon. Member: Sanskrit.

Shri Jawaharlal Nehru: No, no. I
do pot say Sanskrit or any other. It
is true that words like Oxygen origh-
nally came from Greek or Latin as
a rule. I say you have to adopt
them bodily, not every word, but
common words you use. Any ordi-
nary man does not ask your opinion
as to what he should call a bicycle.
He calls it a bicycle and be done
with it. But there are those gentle.
men living in Lucknow who nsist on

cllng it T¥% I F9% isavery
good translation.

Shri Frank Anthony (Nominated—
Anglo-Indians): Longer than that.

Sari Jawaharial Nehru: You could
translate many things like that. but
every villager knows what a bicycle
is. You go about translating it and
say, “No; bicycle comes from some
foreign language”. That approach is
not good enough.

This is a very important matter—
your ahsorbing this vast number of
technical words in the form, as far
as possible, that they are used inter-
nationally. It does not matter if they
come from Greek or Latin. It does
not matter if they come from English.
But the point is, it is a body of lang-
uage which you are not using for
show. You want that knowledge; you
want to advance industrially, techni.
cally, technologically and scientifically.
You want to advance fast and every
obstruction in the way will delay
your advance or progress in that
divection, which is essential for us to
méke good.

1 need not say again about numerals.
It is absolutely essential that we
should use the international numerals.
We might use any flowery way of
writing we Iike, but in business, in
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science and technology, generally the
international form of numerais should
be universal in India in all the lang-
uages and should be the common
factor for foreign languages too. Not
that I object to any other form being
used, but ome should encourage in
every serious work—l do not mind
novels having anything—in every
statistical work, the use of inter-
national numerals which immediately
puts us on a line with others. You
can take a book in almost any lang-
uage—~ Russian, German or Japanese.
You do not know the language, but
it is a statistical book and you can
easily understand it, because all the
figures are in that form which you
know. You understand the numerals.
The headings you can change and
you can marginally note it, so that
you can use the world’s statistical
wdles. In Japan, they have adopted
this; almost everywhere in the world
they have adopted this. Immediately
the door opens out to the world's
numerals, to the world's statistics and
everything; if you keep your statistics
in that way, the world looks at your
statistics. If you insist on keeping it
in a particular way confined to you,
you are cut off from the rest of the
world. So, these things are obvious.

Language, of course, is a very
vital thing. But behind it is some-
thing much deeper. It is the reaction
—action and reaction and counter-
action—of two powerful pulls. One
is the pull of the past, which is im-
portant and which we have to main-
tain. The other is the pull of the
future, The pull of the future means
the pull of what might be called the
modern world, of science, etc. I do
not think that it would be right at
all for us to ignore the pull of the
past. It is vital to us; we have grown
up in it. For all that India is after
8,000 years, we cannot cut it off.
Among other things, that is where
language comes in,

I Rave on a previous day expresged
my great admiration of Sanskrit.
There are meny things, of course, but
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1 do think that there is one thing
which can embody the greatness of
Indian thought and culture in the
past; it is Sanskrit, which has been
built up. We do not talk Sanskrit
now no doubt, but the Indian lang-
uages of today have either directly
descended from Sanskrit, or the
Southern languages have been closely
alled with it. The background of
thought, of culture, whether it s
Tamil, Telugu, Malayalam and what
not, is closely allied to the back-
ground of thought and culture of tne
northern languages because of Sans-
krit and its effect on the whole of
India. I do not say all of it is good;
we have to change it; we have to dis-
card something, but there are the
roots on which India has grown up.
I think if we cut away those Toots,
it will be very very bad for us; we
become superficial human beings.
Therefore, with all my admiration of
foreign languages or English,—I want
Enghsh to continue for a variety of
reasons, as ]I have said—I can never
ask our people to transplant their
roots to English roots. It cannot be
done and it would not be done under
our democratic adult suffrage. It
does not matter what you argue about
it, but this would not be done.
Therefore, it is important. Language
comes in as an important and as a
continuing link for ages past, and that
link has transferred from Sanskrit to
our modern Indian languages. That
is one thing, the great events of the
past and the heritages that we have.
The other is the future to which we
look forward, a future which may be
called, to a large extent, influenced
by modernism and the like, the
modernism of the future, the spirit of
the age, call it the Yuge Dharma,
which is science, which is technology
and the like. And I say so with all
respect that all the languages of India
put together cannot produce it in the
Zforeseeable future, unless you have
recourse to something else, to some
other languages—of course, our lang-
uage will be growing rapidly and our
languages, 1 hope, will be developed
with heavy books and thinking in
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science—~because we have to spend
millions and millions. Because, the
moment you go to higher regions, it
cannot be re-produced by artificial
translations and text-books. It is
something entirely different.

Therefore, the real conflict in the
mind of India today is—language is
only a part of it—how to bring out
a synthesis from this past, from this
heritage of the past to what we want
in the present. That is the conflict
and it is a basic conflict. I do not
know what the ultimate result of this
will be.

1 referred on the last occassion I
spoke here to a lecture delivered by
a very well known author and scien-
tist about the two cultures. He was
talking about England and the two
cultures were literary culture and the
-tulture of modern science, He said
there was conflict even in England. 1
imagine, if that is so in England, what
about this country where we are just
\barely entering the age of science.
We glibly talk in terms of science.
We are out of that age. Our minds
are out of it. If I use industrial
words, a rich man may buy up a
textile mill and may make money
out of it—rich people go on becoming
richer and richer—but he undersands
nothing about industry. He can buy
an expert and make money out of 1t,
but he is not an industrialist; he
knows nothing about science.

So, that is the basic conflict in the
soul of India and many other coun-
tries too—this past that we value and
that must be valued and the future
that we ought to have if we want to
survive. Because, we cannot survive
with all the past that we have got,
unless we add to it the future, the
future of science, of technology and
all that. How far we can bring
about that synthesis, the future will
show. I hope it will, because there
is no other way.
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Now, in our aprpoach to language,
broadly speaking, we should be
flexible, because the moment rigidity
comes in, difficulties come jin, opposi-
tion comes in. And if we adopt this
approach which is given, I think we
shall succeed both on the issue of
language and on that basic issue, the
synthesis between old and the new.

Sardar Hukam Singh (Bhatinda):
Mr. Speaker, I, am grateful to your for
giving me this opportunity to express
my views on language. Originally 1
had no intention, and I have been a
silent member of this House since 1
was elected to this office. But yester-
day there were certain observations
made by my friend, Shri Prakash Vir
Shastri, which provoked me that 1
should certainly reply to certain as-
pects that he touched upon. Because,
I had been associated with certaln
things to which he made reference,
therefore, I think it is my duty to
make certain things clear.

So far as the report of this Com-
mittee is concerned, by and large, 1
agree with it. Whatever may have
been my views in the Constituent
Assembly and whatever I might have
said there, which was quoted also,
since it was adopted by the Consti-
tuent Assembly certainly I have been
an ardent supporter of Hindi and
never have I opposed it. That ques-
tion is settled and we agree that is
the Rashtra Bhasha. The only ques-
tion that has been argued here is
how soon it should come and with
what pace it should come. The diffe-
rent tones that were expressed here
shows that there were differences
about this. So far as English and
Hindi are concerned, the hon. Prime
Minister has referred to them and I

. Would not go into thoke faets just at

present. Because, within the time
that I have at my disposal I want to
take up the case of my own Siste,
as that is a subject that is really in

the forefront now.
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Shri Prakash Vir Shastr:1 sad that
he felt pamned that even the condi-
tions that prevailed during the time
of Maharaja Rannt Singh and the
Bnitish rule were not being permtted
in Punjab So far as Hindi was con-
cerned, referrmg to perhaps what
Shri Ajit Singh Sarhad: said, he
said

“GTe ATATAT R & ¥ i
Y 4 W ¥ AEI IR AT qaET
& BOT X WY q1T ¥ IEY A W@
IO FE I T 7 §¥ 95T F afew
amge WY wfafwa g€ ("
AW 99 T I | Fg0
"3t feafa WSt & g=T & WA
wsa feg & @wg o,
W feafy qitolr areama
§dv g feafr o7 Wl
wfgd 1"

I could not appreciate what he
meant If he meant tnat 1n the
period, Maharaja Ran)it Singh’s rule,
Punjab:1 was not there I have only
to say that even Hindi was not there
As the Prime Minister observed only
a httle while ago, 1t 1s not an easv
job to change a language, when 1t
has been the language of adminmstra-
tion for a long time There was
Persian at that time Maharaja
Ranjt Smgh had no time enough, his
rule was not long enough, to change
it It hé had ruled long, he might
have changed it We also have been
trying We decided 1t in 1850 and

said that we would change 1t by
1985 Let us see It 1s not easy job

oft e frewreRt s wEEw,
? xdr aWAT ¥ w4 e & frA
& wrga § v 3w evse W
# ag ar fs v orfre fag ot
TR & OTET O F A Ay 7 fewfir
off wufy fmft arer & et g &
R ww a7 wfradar afr o, oy
feefr v qww & @y i, dar
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e woft o iy o & wgr, WY e
fedt & S wdefht st 7 a7 1 7%
Iy eqer Wi v

Sardar Hukam Singh: He has dorte
well to invite my attention to that
because I anticipated that, He
thought that now Hmd: has not that
opportunity which 1t had previously;
every language could flourish, every
citizen had the option to take any
language that he liked, but that 1s
being demed in Punjab to Hindi. I
think I am interpreting him rightly.
Then I will move on

I wanted to say that so far as the
official language was concerned, dur-
ing Maharaja Ran)# Singh's time it
was Persian Durmg the Bntsh
period 1t was Urdu or English

He has, of course, a little later
said—

“q@ WTRAd X guT aq AT fx
imrrfeEs A mandw a1
e oa & fFRfr ST aRe T w @
a¥ fed & qomr Qe v ok 1
TIRAETD ¥ A a2 gwr
f& ax ¥ wwex arafeg & wer
RIS IETaY a4 § [0 e ¥ g
Ot 7ot 7€ o1 IR v F T e
s a1

It 1s a strange contrast That shows
the attitude and the approcach Shn
Sampath also had referred to my
speech n the Constituent Assembly
and this could be associated with me
also I had said m the Constituent
Assembly that really I was a great
supporter of Hmd: but this fanaticiam
of Hmd: zealots has dirven me back
This was read out by Shr Sampath
8o this could be associated with me
as well But now the strange con-
trast that my hon friend makes is
really very curious He says that
hon Members have said that be-
cause they showed overzealousness we
Jost that Liking or we began to hate
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TSardar Hukam Singh)
Hind: Even if that much 18 true then
he takes the other side that he is not
prepared to say that because

* “gvee arafeg @ Fg wrde )
warar &9 fod aqesy ¥ qow groag
Now, is that a proper contrast to

be made here? He can say that
it .

Shri Tyagl (Dehra Dun) May I
take the liberty of saying a word? I
just want to inform my hon friend
that the Gurus were not Sikhs at all
They were our Gurus. You have
usurped them

Sardar Hukam Singh: I am sorry
it I have usurped them 'This is not
my intention.

Mr Speaker: He wants to say
something again by way of a personal
explanation

it e fe el s AEET,

§ q€ AWT § WA WY ae ¥
fakaa T wrgan g 5 ¥ o wfr-
Y 97 qF WA A qI AN Y
93 aY fawgw ey & s 1 4"
ey oY s F ag wgr av fr P e
¥ qrary ageq ot wfa fag ag@r
 7g w7 s fey oo 9 o qR
fedr & arg wedgar Y Wk SaEw
I W INY T &Y T, I WFW
¥ & T WA FT 94N G HC qwav iF
e qeTdy aEaT IAr IwF FTOr
a8 Ter ¥ qor @Yok 1 3 g feaf
&1 A% Ao Wy F eftw< fear § v
ITHT W PHI &, ¥ gIR §, T fod
R I o A v Eey | wfragg
6} wgr o e fdr dawr et oot
stufr vy § ) e st A ¢,
¥aw frdt ot frsle o wmer Y 30

Mr. Spenker: No more explanations
now.
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Sardar Hukam Singh: I have read
out those portions that he himself
uttered and again he has repeated
them I am not misquoting him This
is on record. 1 do not say that he
said that in those words or that he
had developed that ghana He said
that he would not say that because
Master Tara Singh had started this
movement he will develop the
ghrane against the Gurus. There
ought to be a proper comparison
between the two He could develop
a ghrana agamnst Punjab), against the
Sikhs or against anybody but there
was no cause to bring in the Gurus
here This is my point and not the
one that he is referring to

Now, I come to

Shri Braj Raj Singh What about
Shr1 Tyagi's remarks?

Sardar Hukam Singh:
ceded his poimnt

I have con-

Shri Tyagl. Do you mean to say
that they were Sikhs? The Gurus
were all Hindus Does he mean to
say

Mr Speaker- The discussion 18 on
language and not on religion

Sardar Hukam Singh. The com-
plamnt that he has just now made is
that there ought to be no imposition
of Punjalu Now I come to this
point Everybody knows that Punjab,
as at present constituted, is a bilingual
State It 13 because it contains two
distinct regions One is the Hindi
region comprising of Hariana and
the other 13 the Punjabi region They
have been granted and recognised.
The Government has demarcated
them It 1s agreed that the Hindi
region has Hind: as the mother tongue.
Nobody denies that The Sikhs also
concede that We are agreed that
the Hindi region people have got
Hindi as their mother tongue But
then we say that the Punjabi region
has got Punjab: as its mother tongue.
That is denied by Shri Prakash Vir
Shastri
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An Hom, Member: This should not
be done.

Sardar Huksm Singh: I am commg
to that just now It 18 denied that the
Punjab: region has got Punjabi as the
mother tongue The case of the Arya
Samaj was, 1 ghould say, beautifully
stated by Shm Ghanshyam Singh
Gupta He sent me a copy of hus book

An Hon, Member: He has sent that
to us also -

Sardar Hukam Singh: “He termed
Hindi as the Arya Bhasha To an
Arya Samanst, Hindi 1s not only a
National language, but also a lang-
uage of his culture and religion, next
only to Sanskrit”

That 1s quite right He does not
speak of mother tongue He says,
Hind) 1s not only a National lang
uage, but also a language of his cul-
ture aud rebgion” Then he gives
the figures of those who speak Hindi
and Punjabi He takes the flgures
from the census e takes down the
figures of the Hindus and the Sikhs,
and considers the Sikhs as Punjabi-
speaking and the Hindus as Hindi-
speaking He argues that the Hindi
region 18 by and large Hindi-speak-
ing with only 4 per cent Punjabi-
speaking people but the Punjabi re-
gion has 85 per cent Punjabi-speak-
ing and 44 per cent Hind speaking
people What is the basis? That he
has explamned in his own note on
page 8 He says

“For reasons given in the pre
vious paragraphs”

that 1s, the one I have referred to,
namely, that it 1s the language of his
religion and culture

“For reasons given in the pre-
vious paragraphs 1 have presum-
ed the Sikh population as going in
for the Punjabl language and the
non-Sikh Hindu population as
going in for the Hindi language”

He has divided the population into
two portions and onr the basis of
religion and community he has put

BHADRA 13, 1881 (5AKA)
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them down into two cumpartments
saying that these are the Punjabi-
speaking and these are the Hindi-
speaking peoble

Now, this is the only trouble that
1s there in the Punjab If hon Mem-
bers were to appreciate it the whole
trouble lies behind this issue, namely,
whether really it 1s the religion that
should regulste and determune as to
what the language of a person is o1
whether 1t 1s the area or the region
that should really determine the
Janguage that 15 prevalent there It
this were to be appreciated the whole
trouble would go and also if my hon
friend Shn Prakash Vir Shastri were
to admit that really it does not depend
on religion It 1s the language of the
people wherever they might be For
the Bengalis, the Tamihans and the
Telugus 1t 1s not based on the diffe-
rence in religion If some Sikh here
—and so many are doing that—em-
braced another religion and gave up
his Sikh religion, with that change
would his mother tongue also change?
It would not, it would continue.

Therefore this division that he
makes and on which he bases his
argument that the Punjabi region is
bilingual and therefore the mother
tongue also s Hindi and Punjab: is
not right I am not talkung of the
Rashtrabhesa So far as that position
of Hind1 s concerned, that is not
dented That must be understood
first of all Both m the Hindi region
and n the Punjabi region Hindi has
got that status Everything should
be accorded to it what is 1ts Nobody
denies that and nobody disputes that
Now we come to the regional bhasa.
Our claim 1s and we mamtain that
in the Punjabi region 1t 1s Punjabi
that is the mother tongue What 18
that Punjabr region? It 1s the
Jullundur Division of old with a few
small aress,| Amntsar District and
portions of I‘ahore District that were
added to it' The partition has not
made any difference at all. Where-
ver Shri Gupta has taken down in
this book the figures of religion he
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has not taken down the figures in
the returns of language in those
censuses. In 1941 these figures could
not be tabulated as there was
trouble. The Arya S8amaj maintained
that every Hindu should retan
Hindi as his mother tongue.

Every Hindu in Punjab: that was
the circuler that was issued.

Shri Braj Raj Singh: By whom?
Sardar Hukam Singh: Arya Samaj,
vachovali.
14 Hre,

oft sww fre el weaw W,
¥ for &t away ¥ g TN AwAr
&

Mr. Speaker: It is no good; the hon
Member has spoken.

off yow @i et # o awar
¥ 7y wdrwor w7 TR ¢ fn fore
SoTC ¥ off o 7 wred fedr ¢ fop gt
qT ¥ i fewr € Wi vy sfaea
ez d .

Mr. Speaker: I am not gomng to

allow this. Sarder Hukam Singh may
go on. :

Y e e wrelt . & g% T ¥
T Au A frazragd

wow W SR AL ST S
AL ATT F 0w |

ot srer e wrent : 3 wEeT Y-
w0 AT WA E |

Mr, Speaker: I am not going to
allow. How many times?

Sandar Hukam Singh: 1 have not
given this, Y1 is on page 9 o Mr.
Gupta’s book. It says:

“While in the Punjabi region
the percentage of the Punjabi
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Report of S496
Committee of
Parliament on Official
Language

language group is 53 against 44,
I rather said 45; it is less; of the
Hindi language group.”

«ft swvw fre et srsaw RERT,
W W " w1 W oy
& 9

Mr, Speaker: There is no meaning
mm his gomg on m defence of Mr.
Gupta. He said something. It is open
to any hon, Member to criticise. He
hag already had his turn.

Sardar Hukam Singh: This 1s denied
by my brothers Hindus that Punjabr
1s the mother tongue of the Hindus
lIiving 1n the Punjab:i region

I was just telling the House that in
1941, the attempt to collect census
figures of population on the basis of
language and script was given up
because there was some trouble The
same thing was repeated in 1951 An
attempt was made by our Govern-
ment But, then too, it had to be
given up m the middle because there
were certain fights, quarrels and other
things That could not be done The
only last census figures that we have
got are of 19831 and 1921 1 might just
inform the House that in 1931, out of
every 1000 persons living n this
Punjabi region as 1t 1s now called, that
1s the Jullundur division which was
so called, 955 were returped as
Punjabi-speaking.

An Hon., Member: 995

Sardar Hukam Singh: Sorry; I was
wrong. Out of every 10,000, 9955 were
returned as Punjabi-speaking, In the
Census of 1921, 1t was 9988. This was
the position. That remained. No other
census has been taken,

The Partition could not make any
difference. Whoever came from that
side, they were not Hindi-spesking
people. They spoke Punjabi, There
1s the Amnitsar district; Lahore people
have come. They are all Punjabi-
speaking. Those that have come from
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a distance, they were not Hindi-
speaking. Therefore, when it 13 now
mamtamed that Hindi is not the
mother tongue of those Hindus who
are living there, that creates trouble

In 1948, immediately after the
Partition, the question arose 1In
Jullundur The Municipal Commuttee
passed a resolution that the medium
of imnstruction shall be Hindi  The
District Board passed another resolu-
tion that it shall be Punjab1 in the
Gurumukhi script Both the resolu-
tiong were sent to the Commussioner
He set aside both of them and said,
they should be thought ever again and
modified It is to be seen that if 1n
SMPAR juwd ol Plantdar dheyr e G
be told that Punjah: would not be the
medium of instruction even m
Jullundur division, where would 1t be”
Out of 10,000 people, 9955 people speak
Punjabr Then too, the medium
of instruction 1s to be something
different I am not doubting the posi-
tion of Hind1 so far as Rashtra Bhasha
1s concerned This was the origin
when this rub was created

My friend has said that it 1s not a
new thing that a Punjab: Suba s
bemng asked This 1s a legacy of old
times From the pre-partition period,
they had asked for a Sikh State He
did not perhaps mention Azad Punjab
They had asked a Sikh State That
still continues though the garb 1s
different This was the thing he saud.

In 1952, when Shr1 Prasad’s resofu-
tion was being discussed, the Prime
Minister had referred to this fact and
stated, if somebody asked for a Sikh
State, T would not concede 1t Then 1
stood in my seat and put a question to
the Prime Minister whether anybody
had asked it He said, I realise that
no responsible person has asked for
1t This is m the debate

I should say this was the earliest
book that was published by the Gov-
ernment of India® India’s Minorities
It wag just after the Partition ‘There
also it has been observed:
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“The Sikhs also have expressed
their confidence in the Union and
ity leaders In a Press Conference
Oh November 29, 1947, Master
Tara Singh, the leader of the
Akan party

1 hyve my differences with the Akali
party  Just the other day, I went to
Bikgner and his men organised a great
demonstration against me with black
flags, murdabad and everything It
shoyld not be understood that I am
Just gpousing his cause That 1s only
four days back

Pandit K. C. Sharma: That might be
Weloome which was 1n accord with
dhay,

Sardar Hukam Singh: This murda-
bads 1t would not have been welcome.
Thiy, was what he said-

“We shall continue to support
the Congress and the Union Gov-
€mment 1n 1its task of reconstruc-
tion The Nationalist Sikh Society
TFépresenting nationalist Sikhs
Passed a resolution m December,
1947 stating that the right place
for the Sikhs now was In
the Inidan National Congiess and
they should offer their whole-
hearted support so that with their
Combmed efforts a glorious India
Mught emerge”

So far as the pre-partition period is
Congerned, I might just make a passing
reference Then too, we have not
demanded any separate Sikh State.
Reajly an attempt was made This can
be geen from the representation that
was made to the Cabinet Mission We
had gtated that we wanted a United
Ind;a, but if the Mushm League’s de-
mand was to be met and India had to
be 4,vided, some place should be given
to ys as well This was, I can say
no%, my leaders are there, with the
concyrrence of the Congress leaders.
When the Cabiet Mission had given
its plan, it was the Congress that
cale out saymg that it was unfair to
the 8ikhs and their right should be
Protected Nobody can say that even
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before the Partition, we had asked for
anything that was not pataiable to our
Indian Nationalist leaders. We had
always been supporting the umity of
India. We never wanted that India
should be divided

After that also, I might just remind
hon, Members, they may have read
an article of Maharaja of Patiala. The
other day it apperared in the paper
In the Tribune, this article was there
He had said that he had been called by
Lord Mountbatten to Delhy, 1n  his
Secretaniat Mr Jinnah was there
They were invited to a dmner, Mr
Liagquat Ah Khan and Begum Liaguat
Ali Khan were there He was
offered, because he was then the
Chancellor of the Chamber of Princes
also Bhopal had been removed
because he wanted a separate, I
should say Rajasthan or whatever it
was, with all the Princely States

An Hon. Member: Princely area

Sardar Hukam Singh: It was
the Maharaja of Patiala who had come
out to fight it He was elected as the
Chancellor, He has said in so many
words that this had been offered to
him so far as Rajas were concerneq,
Rajasthan and so far az the Sikhs
were concerned, a Sikh State

“I had had prolonged talks with
Master Tara Singh

This also he has said

“There were two aspects One
was based on the idea of a Rajas-
than and the other one for a sepa-
rate Sikh State—Punjab minus
ane or two districts in the South
In some ways I had quite a good
deal to do with that I told Mr.
Jmnah that I would not accept
either of the two proposals”

Now, to say that we had either accept-
ed or asked for such a thing is not
faxr to us

Then, I come to language again. why
it has created so much trouble

SEFTEMBER ¢, 100

Repoet of 64%0
Committee of
Parliament on Offtvial
Language

Mz. Speaker: What was the attitade
of lerd Mountbatten?

An Hon. Member: He wanted it.

Sardar Hukam Singh: He wanted to
encourage it, That is ctlear in many
other records, though I should not
deal wath them

About the imposition, I want to just
put 1t to Shri Prakash Vir Shastri
when he says that Bhasha is just like
a mother He has said it in the begin-
ning of his speech that bhasha is just
like a mother; very good, I agree with
him, but does he confine it only to
Hind1 or to the other bhashas also?

Pandit K. C. Sharma (Hapur): It
was true of the old, but not now

Shrt Tyagi: The others are step-
mothers,

Sardar Hukam Singh: Exactly, that
was what I wanted to say, that we
cannot maintain that only Hindi 1s the
real mother and the others are step-
mothers We must respect Hindi, and
1 do respect Hindi, I would challenge
anybody on that, I yield to none 1n
my respect for Hindi, I am eager to
read Hindi, rather I know it I have
studied Sanskrit also But now the
thing 1s whether really they have that
regard for the matnbashg also, whe-
ther that should be thrown away or
that has to be recogmised m some
respect That 13 the only dispute

I might, just m a lighter mood, refer
to the observations made by Shri
Prakash Vir Shastri yesterday They
were very interesting He said that
when a child is borne, he begins to
recite the alphabets of Hindi, namely

5§93,

Shri M. R. Krishna (Karimnagar—
Reserved—Sch Castes) That is so in
all languages

Sardar Hukam Singh: In all
languages? But what gid he mean?
He meant the Devanagari seript in the



Shrl Tyagi: The child does not
know the script at all

Sardar Hukam Singh: If I have
not understood it correctly, then hon
Members may correct me This 1s

“firaR srefar W e dmfas
< 97 &g f&fy &1 fator fey wor
qU I EAR I N T AigAT agemT
T, T amET 7 55 ar7 ¥ ey F0r
ey o fafy @, oy
wafas er & W ot ¥ fred |
o) ¢ 1 form awvg q=ar wTAT & oW
¥ AT A RAT AR N I HZ A
fgear 8, faw wmwr F ag A
¢, ag A fafy wr  awer wwe
DAL T T IAARG &7 ¥ 38
Qar @ ”

Shri Keshava It 1s so 1n all
Jamguages, even mn Kannada

Sardar Hukam Singh° 1 am talking
of the Devanagar: script He further
says’

‘9 ey foman v A AT o7
AAE A QAT T T W T
Qar d, @ ¢ AR ¥ ¥ § ofada
Y wm § W ag WHTH ¥ AT
t l”

o | pEE qrearg )

wone gew fag  eqel avear
o A w9 @Y famrea A
[

“yu ag QYT wET gt d, @
vty QR wmT
i A e g, @

213 LS.D 8.
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FEHCR O Wl
girar & wE gy Iber
g

weTw WRAT WA { 9 4T
glewmrdavfaafrwid

gardar Hukam Singh: People have
said that when a child 1s  born, he
begins to weep that there 15 a fall in
hig life, because he was just in lofty
he;ghts and now he has fallen to the
ground That 1s how it 15 interpreted,
because usually he weeps 12 that
were the belief, then I have no quarrel
wifh Shr: Prakash Vir Shastri If thas
1s the attitude, then I was just think-
ing of those mothers who do not know
these alphabets ¢ g z -{l g &

What would they be doing? They do
not mspire their chuldren at that time
They do not know 1t themselves Many
of the mothers even in Punjab might
not be knowing it, and yet it 1s smd
that the child begins to repeat that
seript

Shri Braj Raj Singh 99 per cent of
the Hindi-speaking mothers do not
know the script, because they are
1listerate

Sardar Hokam Singh: Quite night
But the child, as soon as he 1s born,
kpows 1t and begins to weep like that!
I¢ this were the position

Mr Speaker. There seems to be a
small confusion between the script
and the language

Sardar Hukam Singh. then one
wonders what they would be thunking
about other languages 1f 1t 1s thought
and believed that this 1s inspired, that
this 1s a language or a script or these
are sounds that were made by God,
or inspired, because they have not
been taught by any human beng,
then what would they be thinking
about the other scripts or other sounds
or other languages?

An Hon. Member. That 1s the dift-
culty. o
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Sardar Hukam Singh: But he says.

A& AT o7 97 PO AT
g 9fas T AL FFAT AT A Mo Yo
o fo 7 FRW

What would such a person be think-
ing about the others? What would my
hon friend be thinking about the
others? That rather causes concern in
my mind, that he would not have the
same regard for other languages or
other scripts as he has for this And
that brings me back to the observation
of Mr Gupta that this 1s ‘the language
of our religion and culture’ Now, tlus
was exactly what weighed even with
the States Reorganisation Commaission,
‘because they sad that Sikhs have
sentiments towards Punjabi, and
Hindus have sentiments towards
Hind: That is quite right They said
that sentiment 1s arrajed agamst
sentiment.

I only put 1t before the House that
let the sentiments on both sides be
taken away Let religion be divorced
from this language problem, let this
culture and other things be taken
away, from 1t; 1 am saying this though
I have a complaint when Mr Gupta
says like that I say that Sikhism is
a distinct religion My hon friend
here has just said that Sikhs are
Hindus; but if they had believed like
that, then there would not have been
the order of the President that only
those Scheduled Caste; would get
these concessions who profess the
Hindu religion

Shri Vajpayee (Balrampur) 1 do
not agree with that order

Sardar Hukam Singh: That 1s a
different thing But did he ever raise
his voice when that order continued”

Shri Vajpayee: May I put a
counter-question to my hon friend® 1
entirely agrec with him that language
has nothing to do with religion, or that
religion should not have anythung to
do with poltics But why 13 1t that
the Hindu non-Sikhs of the Punjab
have been driven to this position that
they are prepared to disown their own
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mother-tongue? Has the communsd
politics of the Akahs got nothing W&
do with it?

Sardar Hukam Singh: Yes, accor-
ding to him, that may have been tha
cause But then, let us take the facts;
let us remove all these extraneous
things from that What 1s the mother-
tongue

Shri Vajpayee: Causes cannot be
removed to this House There =sre
reactions on the other side also. My
hon friend should not present only
one side of the picture to the House,
simply because he 15 1n possession of
the House

Sardar Hukam Singh: Shouid I
present Shr1 Vajpayee's picture then?

Shri Vajpayee: He 1s expected $o
present the facts on both sides.

Sardar Hukam Singh: No, 1 am
certainly representing what 15 right
according to me, and when my hon.
friend has a chance, he can certainly
present his side, I have no objection.

What I was driving at was that thus
had caused great trouble, because the
language has been disowned It may
be a reaction, I need not doubt it or
quarrel! with 1it, it may be the reaction.
Maybe the fault might have been om
our side But then too, we have to
see whether there 15 any mother-
tongue 1n the Punjab region or not.
Granting that we made mistakes, and
we ought to be punished for that,
should the language be driven out of
Punjab?

Shri Tyagi. No, no

Sardar Hukam Singh: This was what
was said when the Hind1 agitation was
going on

Shri Kalika Singh (Azamgarh):
May 1 seek a clamfication? Is there
any difference between Punjabi
and Hind1? There might be difference
between Hindi and Gurmukhi. Buk
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is there any difference between

Punjabi and Hindi®

Sardar Hukam Sfingh: This 1s what
people like Grierson and other experts
who examined the question have said,
that this is a distinct language, and
now that it 1s  there as a diistinct
Ianguage in the Eighth Schedule of
the Constitution as well, we need not
£o behind that

Mr. Speaker: It 13 said that all these
North Indian languages like Hindi,
Punjabi, Bengali, Marathi are all
epabhramsas or dialects of Sansknt

Shri Hem Barua (Gauhati) Thev
belong to the Indo-European group

Sardsr Hukam Singh: Swami
Rameshwaranand, who was the presi-
dent of the Hind1 agitation, I suppose,
asud—and I am reading from the daily
Pratap, which 13 no friend of mine—

“arewelt WS o U W g A

2 fad iz g o it A Wy
Shri Tyagl: Is 1t Hindi or Urdu?
Sardar Hukam Singh: It 1s Urdu

Sbri Rraj Baj Singh: Hind: agitation
has been conducted in Urdu®

Shkri Prakash Vir Shastrl: On a
pont of order
T agrawT A focag frdga s
rgar § & &= fow a7 qow & Aaw
# TG WAL § TP WA WRT Q7 AT
AR At wERT TETY QW A 7@ w7
o & q9ra %) swegt gty @ 99
guwig wfr ofew s sw @@
TREGT BY qE IS F @ T T At
feT a8 wtamas Y amr d fr
gac Y star afen v ey fod
g8 TN FERT N R F A
fawTe %77 A vt 3 wfkd
Me. Speaker: A point of order has
been rgised. 1 only wanted to know
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gbout this question Of course, any
non Member sometimes digresses
from the subject-matter on hand
Therefore, any other hon Member
need not go on answering 1t unless 1t
comes from a responsible Minister n
which case 1t will be the attitude of
Government

Now, the hon Deputy-Speaker has
referred to ail this I thought it arose
only from Shri Prakash Vir Shastr’s
speech Is it all contammed in the
Report under discussion?

Seme Hon, Members: No, Sir

Mr. Speaker: They also agree with
Shri Shastr:

Sardar Hukam Singh: No, not that
1 am coming to that

The status that has been given to
regional languages 1s denied to
Punjabl even under the regional
settlement It 18 to be adopted up to
the district level I have not com-
plained against it, because I was a
party to that settlement, and I stick
to 1t But the other side does not
allow 1t to be worked

Mr Speaker: Even up to the district
level”

Sardar Hukam Singh: Even up to
the district level

1 am even now an adherent of that
set.lement [ do not go beyond it I
do not ask for anything further I am
still there where that settlement was
made That 1s quite all right That
should bt worked But he referied
to 1t He refeired to 1t twice, once
when he spoke on the debate on the
President’s Address At that time, he
had remunded us that those events of
1947 mught be repeated Again, yes-
terday also he referred to the spint
prior to 1947 being revived or some-
thing like that

I have taken enough time [ will
be brief My only complamnt 15 this
I was reading Swami Rameshwara-
nand’s statement that these people
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have got some hatred. The Punjabr
language might not be as deveéloped at
present as other languages. But that
is the fault of its sons and not of
Punjab: itself, because we have been
under the suppression of English and
Urdu both Even in Maharay Ranjit
Singh's time, that part of India was
being attacked every year. There
waes a mixture every time There-
fore, it could not allow Punjabi
to develop

Shri Tyagl: But your poetry 1s
very good

Sardar Hukam Singh:
Rameshwaranand had said.

Swami

“yEHET AT OF SIS /e sy
AT #

—the language 1s Punjabi, only the
seript 15 Gurmukhi—

" FgET WA 0E ANE WE AT
war - fay aridge &% 9 aqEed Qg
% ¥

1 do not want to say anything about
it It may even be defective It s
less developed. It may be, though I
do not agree with 1t But let that
argument be conceded Then too I
would ask: was there a child born in
the whole world who would disown
his mother and claim a mother better
dressed and better equipped”? If 1t 1s
really our mother, is there any
mstance 1n the whole world where
this mother-tongue had been denied?
It 1s said that there 1s 1mposition, The
only thing that is said is that the
mother-tongue should be taught in the
school Would 1t be an 1mposition?
If Enghsh was the compulsory langu-
age, was 1t imposition? If even now
in schools, there are compulsory sub-
jects, should not the mother-tongue be
taught in the schools” It is said that
they should have the option, whether
they want to read it or not. They do
not want to read their mother-tongue?
It is a disease that has to be diagnos-
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ed and unless some Yemedy is applied
to it, how can the cure come?

It 13 for the country to see that this
trouble that has been there, and where
so meny attempts have been made, the
last one being the Regional Formula,
1s solved That settlement, which is
called the Regional Formula is a
settlement to which we stick even
now. There 1s no trouble at all. But
the complamnt 1s that it 1s imposition
of Punjabi On whom? On the
speakers of Punjabi—that they should
read it On those who have this as
their mother-tongue only 1 agree
there When it 1s said that the Heriana
people should read 1it, really there can
be an objection We never asked for
that, that 1t should be compulsorily
read in Hariana; because Punjabi was
not being given the regional status in
the Punjab; region 1tself, and the
State had to be kept together m the
larger interest, it was desired that
both languages might be learnt. There-
fore, m Hariana also this principle was
applied Otherwise, there 1s no qmpo-
sition or no compulsion on that
account

Now I come to this conclusion.

My hon friend referred to this
trouble He will excuse me if I have
taken up his speech and criticised
some of his observations. I did eo
because 1t gave me a clue to find out
what the trouble was Therefore, I
referred to 1t Otherwise, I have very
great respect for him He speaks very
sweet language He 1s a learned man,
I do not have anything to say against
him But I had picked it up because
he had made certain observations on
matters with which I had been con~
nected. Therefore, I had to say such
things.

1 was glad to hear the Home Minis-
ter say yesterday when he ansWwered
that question that the Government
stuck to the decision that had bdeea
taken. But I put it to him: it the
trouble is being created and pevpletre
not agreeing to the situation as it Is
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now, 3t is no fault of ours Even
when Punjab: was not given that full
statug of a regional language, then too
we agreed We still adhere to that
We only make an appeal, that this
formuls which was arrived at after
wafure conmderation, should be
enforced

Mr, Speaker: Dr M 8 Aney I
find from the list of speakers who
have already spoken that Mysore has
mot participated 1in the discussion

Dr. M. 8. Aney (Nagpur) I will
not take more than five minutes

8hri Thanu Pillai (Tirunelvel)
Temul Nad has not spoken

Mr. Speaker: Three Members from
Tamil Nad have spoken

Shri Thanu Pillai: That 1s from the
ether side

Mr, Speaker: From any sde

Shri Thanu Pillai: It 13 a subject
with which we are concerned

From ladhy.a Pradesh, no one has
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Sardar A, 8. Saigal: Shri Frank
Anthony 1s not from our Party

Mr, Speaker: I am not dividing
time according to that

A Wt (&) W sk@
q O WY AT T Y g = @) feet

st o o (aTTT-
Woa-—sqgfaa afaar) wey @y,
ey qAW A WY waIw W freAr
Tfgd |

Dr. M. 8. Amey. During the
debate on this motion for the last two
days, I have been trying to under-
stand what are the common points
among Members who have participat-
ed In spite of the excited nature of
the debate and the fact that conside-
rable heat was at times imported into
it, I was surprised to find that most
of the speakers—in spite of the heat
that was generated—have considerable
common ground among themselves 8o
I would first enumerate those four or
five important points which I consider
as common ground among them ail.

First 13 that Hindi must be the
official language of the Union. I find,
even among those who advocate the
cause of English with great eloquence,
there was no dispute about this propo-
sition which is recorded in the Con-
stitution ag well as accepted mn the
Report itself that Hindi shall remain
as the official language of the country.

The second proposition 1s that

English should not be allowed to
occupy the first place. That fact has
been clearly put by the Prime Minis-
ter in his speech on the motion
brought by Shri Anthony the other
day, and today in his usual expressive
way he has repeated that fact that
English shall get a secondary place
and ghall not get the first or primary
or prominent place it occuples today.
These two facts are admitted.

The third fact is that all te Indian
languages menticned in the Sichedule
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to the Constitution are recogmsed as
national languages National language
does not mean only Hindi Many
people are under this impression
because we want it to be used as the
official language. All the languages
entered 1n the Schedule to the Con-
stitution are recogmised as national
languages I use the word ‘recognsed’
for thig reason that there are several
langusges also which are national but
they are not recogmsed in the Const-
tution They have also a claxm to be
recognised as national languages pro-
vided there are enough people who
speak them and they are developed
Then recognition will come mn

An Hon. Member: These 14 langu-
ages are also not recognised by the
Constitution but only by the Congress
and by convention (Interrupt:ons)

Dr. M. S. Apey. Then, the fourth
is that dislodgmg of Enghsh should
take place gradually n proportion to
the development of the national langu-
ages of India In making themselves
progressive, great care should be taken
to secure the consent and co-operation
of non-Hmdi-speaking population The
progress should, mn fact, be by persu-
asion and cooperation and not by
imposition These principles are borne
in mind 1 the debate by all persons

The fifth 1s that it 18 not expedient
at present to fix the time limit in the
opmnion of certain sections and that
too very responsible and very respect-
ed sections of the House for the matter
of that

While ell these propositions stated
above show a very great degree of
unanmmty on what may be called the
fundamenta] position, 1t was somewhat
surprising that the debate at times
assumed a foym of an excited discus-
wmon. The regson for this excitement,
in my opunion, is that there is an ele-
ment of uncertainty in all this about
the future of the officzal language of
the Union All these points are there
Members are agreed that Hindi should
be the official language Yet they feel
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a sense of uncertainty as to the period
when 1t 1s really hkely to get the
place of the offimal language. As that
uncertainty 1s there, 1t makes a person
feel that the debate is1n some way an
unreal one If I mistake net, my
friend Acharya Kripalani’s speech was
more or less of this nature. He said
that the report by itself hes made
things very flexible and n a satiriest
way he referred to the speech of the
Prime Minister and said that it practi-
cally threw water over the whole
thing and made the whole thing look
something entirely unintelligent That
13 the purport of what he said I de
not quote exactly his words

There 18 thys kind of uncertainty
about the future, about the time that
Hmd: 1s likely to be put in 1its proper
place as an officnal language We
must do something to remove this
uncertainty I believe many of the
dafficulties put forth in the course of
the debate are lhkely to be resolved

What 1s our present position? We
have got independence After our
mndependence we have got a national
flag, we have got a naticnal song alse.
In spite of dissentions we have got all
these things In the Constitution we
have succeeded, almost by unanimous
opinmion, 1n having a natjonal language
or officaal language But the country
does not know when 1t can have Its
own national official language

I think certain things can be trmed
immediately, to remove this uncer-
tainty It 1s not exhaustive It is
capable of being improved and modi-
fied also

The medium of higher educatiom
should be the national language of the
State 1n which the educational insti-
tution 18 situate A programme of this
displacement can be drawn with the
help of educatiomsts to be carried out
within 10 to 18 years English should
be studied as a language but should
not be the medium of instruction.
That is exactly the point which the
Prime Minister has emphasised taday.



>

o473 Motion re:

Immedisately it, is tried to introduce
Hindj or the national language of the
State as the medium of higher educa-
tion in the University, confidence will
grow among the people that they are
getting a gradual replaggment of
English from its present position, and
10 that extent it will raise Hindi to
its proper position. That confidence
ean be created by taking steps. The
Prime Minister today has very rightly
emphagised that you cannot educate
your people in a foreign language.
You bhave to educate them in laws and
sciences and #f you keep the medium
of instruction a foreign language, it
ean never infiltrate through the peo-
ple and there cannot be a full realisa-
tlon of education and culture. The
difficulty is there. You have to change
the medium of instruction and that
should be the national language of the
people of the region in -which the
institution is situated.

The second thing is this. On all
occasions and ceremonies of national
importance or of universal nature the
official pronouncement should be in
the Rindi language. Our venerable
and revered President many times
does it; he delivers his addresses and
even addresses the House in Hindi.
That is a very good example set by
him. Our Prime Minister also delivers
his addresses on many occasions in
Hindi, which should be copied and
imitated by other people on import-
ant occasions. An attempt should be
wmade to make all responsible prono-
uncements in the Hindi language. If
we do that, a new sense of reverence,
a new sense of urgency and a new
sense of confidence about this—that
we intend to introduce Hindi as the
official language of this country—will
grow among the people and this kind
of uncertainty will certainly dis-
appear.

It is an intricate problem. But I put
it for the consideration of those who
have to take the necessary steps. Our
Diplomats abroad should use Hindi
for speeches and correspondence. If
the present incumbents of these offices
are nat able to do that, they may take
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the help of qualified Hindj scholars im
this respect.

I may give you a short story, Many
years ago 1 was coming from Simla
to Delhi. In my compartment there
was one member of the then Japanese
Embassy sitting with me. I happened to
take out my diary and began writing
something in it. He was sitting by my
side. He asked me what I was writ-
ing and I told him that I was writing
in my diary. He asked me why I was
writing in English and he further
asked me whether I put down my own
thoughts and personal ideas also and
other impressions also in the English
language. When 1 said that I did so,
he felt it was rather strange. I felt
considerably embarrassed and even
humiliated at the remarks he made.
Since that day, I changed my habit.
I do not claim to be a great student
of H\ndi as Seth Govind Das is. But
from that day, I had made up my
mind not to write anything in my
diary in English. That was about the
year 1985 or 1936. Whatever 1 wrote
in diary, I did in my mother tongue
and not in English. People cannot
understand if a man speaks English
If two Indian boys studying in Russia
speak in English, the Russians wonder
if they have got no Indian language. .
.. (Interruptions.)

An Hon. Member: English is as
good as an Indian language.

Dr. M. S. Aney: In order to keep
up our self-respect and to rise in the
esteem of our people, not only the
political domination should go but
even the intellectual domination should
go. We would then come to our own,
This thing can be done if our diplo-
mats take care to study the Hindi
language and make use of it while
reading out their speeches. People
coming from any other nation, sitting
in the U.N,, speak in their own langu-
age except the Indians who want to
speak in English and pride themselves
as having spoken much more idiomatic
English than the Englishmen Numl!
What kind of English we spesk? - By
friend Acharya Xripalani yesterdny
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has said that after all our studies, it
1s the Babu English except in the case
of exceptionally brilliant men like our
Prime Minister or Mahatma Gandhi or
Ramaswamy Mudalier or Shrinivasa
Shastri or Rabindranath Tagore. If
even the paper: of those who have
passed their 1.4, examinations or the
honours in English were submiited to
linguistic scholars in England for
valuation, not many will get the good
marks that they had got. So, if some
steps as I have indicated are taken the
element of uncertainty will disappear.

I have heard several speakers and
particularly Shri Frank Anthony. I
was going to call him Mark Antony.
He is my old friend. He wanted to
impress upon all of us that because of
English we had got Independence and
we are what we are today and that if
we tried to dislodge that language
from its high pedestal and bring it
down, we would be ungrateful in spite
of these obligations towards that lan-
guage. That is what he implied. I
wahnt to make it clear to all those who
are protagonists of the English langu-
age that their belief that we won inde-
pendence because we studied and
spoke in English is entirely wrong. I
want these remarks to be carefully
listened to by all our friends here. I
have no hesitation in saying that the
problem of 1India’s Independence
would have remained eternally wun-
solved had it been left to be solved by
the English-knowing people of India.
It was the strength and the sacrifice of
the millions of non-English knowing
sons and daughters of India under the
leadership of far-seeing and courage-
ous leaders like Lokmanya Tilak,
Aurobindo Ghose and Mahatma
Gandhi that won India’s Independence.
Had it been really left to the English-
knowing people, it would be the cult
of moderation that would have
remained in power to this day and the
demand for independence might not
have even come at all. In spite of the
opinion that was held by the English-
knowing people it was the masses
under the leadership of these great
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men and farseeing prophets that won
Independence. We have won physi-
cal Independence for India in 1947.
There is also what you call the tech-
nical and jndustrial independence. We
are preparing ourselves for that. But
India’s mental and moral enslavement
will continue till English language
continues to occupy the prominent
place that it has today. The sooner
we put an end to it the bctier. We
cannot rise to our full moral and
spiritual stature without drinking deep
at the fountain-head of our culture,
the Sanskrit language and withoui
speaking to the common man through
Hindi and other Indian languages
which are either born of her or adopt-
ed and fostered by her. Sir, I support
the motion.

Mr. Speaker: Shri Subramanyam.
He will take 5-7 minutes and then
Shri Khadiikar also will take mnot
more than seven minutes. I will call
the hon. Minister at 3.

el AEE aE T 0 WA
Agvew, € WL, & § W7 A vEr g

14.48 hrs.

[Mr. DEPUTY-SPEAKER in the Cﬁair]

Shri T. Subramanyam (Bellary):
Sir, the issue before the House is of
momentous and historic importance.
Even before we achieved self-rule we
made the cause of Hindi as a part of
our national movement and Mahatma
Gandhi had made it an item of our
constructive programme,

Then at long last our country which
was subjected to foreign rule for
centuries became free and now we are
entering into an era of great respon-
sibility. This is a formative period
through which we are passing and the
issue before the House today will give
the direction whether the progress hag
been healthy or otherwise. We adopt-
ed democracy and it is a welfare
State with socialist pattern and if we
have to associate people actively in
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the various programmes of our State
and if we have to make all these real
and gignificant, then it is necessary
that we should adopt the regional
languages as the official language in
the various States. Already seven
States have adopted their regional
languages as the official language of
their respective States. Now, there is
a shift from English to the regional
languages as the media of instruction
in the various institutions, in the sec-
ondary schools and in the colleges.
Therefore, we are passing through
times with very great rapidity. We
have only to see that it should be as
smooth as possible. Our country is a
multi-lingual country and we have
developed a unity. Having achieved
freedom,. it is the first responsibility
o see that we protect this freedom.

Hindi is bound to be not only the de
jure but de facto official language of
our country and the language of our
people and of our nation. We have
only to see that there is no conflict
between Hindi and the regional lan-
guages. This change-over should be
as smooth as possible. In this con-
text, Hindi must absorb as many terms
as possible from the various regional
languages. There has been a definite
proposal that in the matter of evolving
the terminology for scientific and tech-
nological purposes, there should be
uniformity among all these regional
languages. Otherwise we will be
creating an era of utter confusion. If
all the 14 regional languages were to
evolve different terminology for
science\and technology or for adminis-
tration or for law in their various
regions, then not only our whole unity
will be jeopardised but we will be
rendering the task of students and the
youths of this country absolutely diffi-
cult and impossible.

Therefore, I welcome the idea of
kaving a Standing Commission of
scientists and technologists to frame
a sort of glossary for technological and
scientific terminology. Naturally,
this terminology has to approximate
mostly to English or to the inter-
mational terms. This ig a matter to
be welcomed
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Then, I hope that this task will be

taken up as early as possible, because
already time is passing and in the
various States different termg are
being evolved. This will make {for
confusion. If this has to be avoided,
then this task should be taken up as.
early as possible.

One difficulty which has been expres--
sed from the non-Hindi areas is with
regard to services. That is not a very
important factor, but still that is an
important factor. It is gratifying, it

1is heartening, that there has been a

large measure of agreement with
regard to this. Yesterday, we all felt
gratiied when we saw Shri Anthony
almost agreeing with Seth Govind Das
with regard to the Prime Minister’s
assurance that English will continue
as the associate or secondary language
even affer 1965. Up to 1965 English
will be the principal language and
Hindi will be the secondary language,
after 1965 Hindi will be the principal
language and English will continue as
the associate or secondary language.
No date is to be fixed' with regard to
such continuance.

One or two hon, friends tried to
make out that there was a difference
between what the Prime Minister said
and what the Home Minister stated.
It is not true, because the Home Min-
ister stated that Parliament has the
right to continue the use of English
after 1965 for such purposes and till
such time as the Parliament may so
decide. Moreover, in the Report of
the Parliamentary Committee he hag
stated that officers above the age of 45
need not learn Hindi. It is also stated
that for the present there should be
no restrictions in the use of English.
FEven with regard to services it has
been suggested that there should be
lower standards when people enter
the services and once they find entry
into the services while in training
they should try to learn some more
Hindi. This morning the Prime Min-
ister was saying that actually there
should be no disability at all at the
time of entry into the services for
those officials coming from non-Hind
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Tegions. Therefore, we have the larg-
8t measure of agreement with
regard to this issme, viz. that Hindi
should be the principal language after
1965 and that English should continue
‘ag the secondary language. It will
satisfy, I feel, all sections of the House.

In the end, Sir, I only want to tell
.my Hindi friends that time is on their
side. Hindi is bound to come, Hindi
-is coming in all parts of the country.
~Coming from the south, Sir, I would
like to assure them that we are anxi-
ous to make the cause of Hindi suc-
~essful. It is our cause as well as
‘theirs, it is our language as well as
theirs. It js the national language,
.and it is bound to become the official
‘language of the Union and all our
‘people. While we develop our regi-
»onal langaages,. I would like to say,
we shall not ignore the cause of
Hindi.

With these words, Sir, I support the
“motion.

Shri Khadilkar (Ahmednagar): Mr.
Deputy-Speaker, Sir, as the time at
"my disposal is short, I will try to be
very brief. We are a2 multi-lingual
nation, and to evolve a common lan-
.guage policy for a multi-lingual na-
tion is a very difficult task. 1 do
appreciate the labours put in by the
‘Committee that was eppointed by this
House, and what they have done, ac-
~cording to me, is that unfortunately
they have considered the dead-line as
.something sacred, or sacrosanct.

But when they considered the dead-
line of 1985 as something secret and
wanted to adhere to it, they have not
_ looked to ether problems of prior pre-
paration. Are we in a position to
change over, 1 would like very hum-
‘bly to ask the Home Minister because
"he has said that progressively we are
very well
worded document, I would say a
‘very diplomatically worded docu-
‘ment. There is no fanaticism reflect-
«ed anywhere, fanaticism of the Hindi
_side or the other side as well.’ But
Jwith 41l that balanced document
“before us, I am afraid there . is one
«difficulty. The other day and almo
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today our Prime Minister stated im
broad terms what should be the na-
tional language policyy K it ocould
be translated in practice as a pelicy
document, I would fully enderse it.
Whydoluythis" It is because,

cism on the side of the Hindi people.
They do not realise it is their yes-
ponsibility, because they are in aa
advantageous position. How many
Hindi writers there are who have
devoted themselves to the study of
other regional languages in erder te
assimilate what is good in them? It
is their duty. Are there people with
missionary zeal who are conducting
this work? They have done nothing.
They think that by the sheer weight
of majority they will carry on. That
is = wrong policy,

I would like to sound a note of
warning to the other side also. Lan-
guage is born and developed out of
social intercourse. It is a force of
social integration, and in our country
we must realise, whether we like it
or not, our unity was realised because
of the foreign language, foreign domi-
nation and during the course of
foreign administration. Are we in
our zeal to implement certain recom-
mendations ‘here and now going to
destroy this unity? Because, what I
feel is that as a result of this policy,
as a result of Hindi being imposed,
people ere taking to the regional lan-
gueges and a certain regional patriot-
ism is growing. I am seeing a fissi-
parous tendency all around. I have
seen the recommendations bof the

‘loped their regional language or not

—at the university stage or at ¢he
administrative stage they are hnrry-
ing up with the task—they have de-
cided to turn to Tamil. What I would
like to suggest is, this tendency alee
should be stopped.

AsthernelﬂnMuﬂgMbuﬂ.
a.re

5
fi
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with that enthrusiasmm  They are look-
mng to the past There is another
pull, the pull of our time which is
looking to the future, the new scien-
tfic age While deciding this policy,
uniess we keep the balance and
hasten a little slowly, we are likely
%o ruin whatever we have achieved
wo fer

I do not consider,—let me make 1t
very plamn,—Enghsh as a foreign lan-
guage Indo~Aryan languages are
foreign 1n that sense When you
assimilate a language, 1t develops in
course of time local langueges
Because of the Enghsh language—the
Munister of State knows very well—
‘we were together Because of this
cross-fertilisation of ideas our Indian
languages hke Marath;, Bengah or
for that matter Kannada, have deve-
loped We cannot just brush it aside
If we lose this contact, this process of
cross fertilisation of ideas our lan-
guages would not grow We have
developed the Marath: prose poetry
and the different forms of hterature
because of this cross-fertihsation
That 18 the case with all Indian lan-
guages Let any pandit come here
and contradict me In fact, our
drama was very much influenced by
Shakespeare and others  Therefore,
do not just say out of a false sense of
patriotism that English 1s something
foreigi Why do I say this? It is
not that I am less patriotic But I say
{ttus for this reason If we are cut
off from the broad current of scienti-
fic development, then, what 1s likely
to happen” The next generation that
is coming up, which is very eager to
catch up with the of the
West and the States hke the Soviet
Union and others will suffer I would
like to pomt out one thing about the
Soviet Union I have looked into the
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study of English? Then we will be
cut off from the western wind, a wind
which we welcome i the matier of
a new scientific age which we want
and where we are esger to catch wp
with the spirit of the development ta
China, Soviet Union and of the west-
em world Are we going to be cut
off because there 15 a certain amount
of narrow patriotic concept about
Janguage® This 1s the problem

15 hrs
»

It 13 not a question of a mmple
change Tomorrow mommng, Yy
law, you can change, but you will do
incaleulsble harm, especially %o
administrative unity Particularly
after the States Re-organisation Act,
which 15 being completed now, we
see certain fissiparous tendencies
all wound  The ‘statehoods’ wathin
the nation are trymng to assert them-
selves to the detriment of national
interests In certain pohcies there
are pulls You cannot evolve any na-
tional policy regarding planning and
80 many other matters Therefore, I
would appesl to our venerable and
honourable Home Minster who has a
fund of wisdom to realise this The
resolution before us says, “we are
taking note of”, etc Let it remain
there Let us “take note” But when
1t comes to the translation of a cer-
tain policy 1n a multi-inguai nation
hike ours, a policy of guding the day-
to-day affairs of our country, gudmg
the academic Iife and laymmg down
the foundation of a new intellectuat
and scientific development 1n this
country you have to be cautious I
would appeal to hum that he should
hasten slowly as, by temperament, he
18 always known to be

With these words I conclude

The Minister of Home Affaire (Shri
G B Pant). Mr Deputy-Speaker,
Sir, I regret that I have not been able
to be present in the House during
most of the speeches that have
delivered smce the day before
terday I have, however, gone

i
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necessary now for me to make a long
speech because really we sre not
baving an ordinary debate. This re-
port was laid before thizs House so
that hon. Members may express their
views and those who have to congider
this report may have before them the
views expressed by hon. Members of
this House and that the decisions may
be taken after getting as much of
light as may be possible.

On the whole, I think the discus-
sion has been conducted in a manner
‘befitting the dignity of this House.
Language is a thorny and almost an
explosive problem, but the speeches,
though sometimes there has been a
fittle heat, have been, on the whole,
marked by restraint. Anyway, there
has been no trace of acrimony and
bitterness. Differences of opinion
have been expressed in a manner
which is in keeping with the
and ¢he position of this House,
sugust Lok Sabha and the
Members thereof.

Idonot know if there 13 really any
erence between the proposals that
are embodied in the report and the
consensus of opinion as expressed in
this House. If there is any difference

this
hon.

&

Minister is the leader of our party.
The Prime Minister is the leader of
country. So anything that ke
ys must be respected by everyane

To put any question of this
d nather shows that the questioner
does not appreciate the position of

such questions even if an issue were
to be raised between Shri Frank
Anthony and Shri Barrow; I think
they always go together; if they want
they can always rally!

Then, too much of emphasis alto-
gether undesirable, was laid on the
point that the amendments that were
notified and which had been placed
for consideration on paper had been
objected to. Shri Frank Anthony
sometimes told us that he bewuiled,
as on veeasions, that the lawyer gets
the better of him.

Shri Frank Anthony: All of us.

Shri G. B, Paat: On this occasion

I have bad the privilege of being
asgocisted with the Rrime Minister
for a long period and I believe apd-I

understand his mind belter than
Shri Frank Anthony; also I have
Denefited greatly by such association.
So, to Pyt & question like that is
hardly fair, I would ask, if actions
cannot satisfy, can words do?

What was the case an  ¢his parti-
cular report itself? Shri  Frank
Anthony wes a Member of the Com~
mittee. Ho knows what. efforts wore
made by . me % sge that DO Teossl-
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mendation was incorporated in this
Cummittee’s report which dd hot
<carry the support of the non-Hindi-
Members or the Members who had
been elected from non-Hindi-speak-
ing areas in that Committee Can
-anything be better proof of my desire
and anxiety to handle this problem in
such a way as would give satisfaction
10 the citizens iving 1n non-Hind
areas” 1 am glad Shr1 Anthony has
withdrawn his note of dissent—
better late than never—but about the
others, not a single note has been put
n by any Member who belongs to the
non-Hindi-speaking areas They have
all unreservedly accepted the report
1ts contents end the proposals and the
recommendations Then, have I not,
in fact carried out in effect what the
Prime Mmister said today, long
before that statement to which Shn
Anthony referred, was made here The
statement was made about a fort-
night or three weeks ago, but this re-
port was signed about four months
ago and the proceedings of the com-
mittee, which lasted for about two
years were held from month to
month and throughout I had acted
primarily for achieving unmity I had
stated at the very outset that the
test and merit of our report would be
assessed not by the chara-ter of our
recommendations, but by the unam-
mty of the people who have to pro-
duce this report So, from the
beginning 1 have worked for them
and I am glad that we all succeeded

I had not been able to convert Shn
Anthony but good sense prevalled
and he withdrew his minute of dis-
sent. Then, he asked me, “Will you
not take away these paragraphs from
the report and also these proposals
that appear in the report*” I do not
know 1if he expected me to say ‘yes'.
Have I the power to do so? Would it
be fair to the other Members? Can
any Member of the Committee make
any changes he likes mn it any time,
even if they emanated from a  very
respectable guarter, simply because
he has been ssked to do so? Was that
a fair question?

Motiow re: BHADRA 18, 1381 (SAKA) Report of Committes 6486
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Shri Fravk Anthony: On a point of
explanation. I did not ask for wny
amendment to the repprt itselt. It is
not possible under the Constitution.
I asked, whether in terms of what 1
considered to be the Prime Ministex’s
assurance, 1w fact consequential
amendments would not follow and
whether in the Home Minister’s
advice to the President certamn conse-
quential amendments would not be
necessary, not in the report itself
Nobody can touch the report

Shri G. B. Pant: I am glad he ac-
cepts that So far as the rest goes,
it 1s not possible for anyone #o say
what he will do with respect to any
matter Firstly, to deal with these
matters m a very technical way, to
take two or three words from a long
speech and to mmterpret them as
though they were part of a statute, so
that other hands may be tied down,
1s not, 1 think, by itself a generous
way of dealing with this big problem.
That has to be dealt with 1n a manner
which will be conducive to the best
interests of the country

Then he asked, “Will the Home
Minister deal with 1t or will the Cala-
net deal with 1t?” If the Home
Minister has become something like a
red rag—when I use the words “red
rag”, I do not in any way indicate
that the other person should be a
bull, but f the Home Mmister 1s @
red rag, it must be understood that
matters of this type must be consider-
ed by the Cabmet and not bv any
single Ministry

Shri Frank Anthony I only wanted
to know whether the President will
act 1n his individual capacity or on
the advice of the Cabinet

Shri G B Pant: That 1s a question
which has to be determined n  the
hight of the Constitution Does the
Constitution empower or impose the
duty on the President to deal with
these matters mn his individual cape-
city? 1 am not aware of any such
provision myself
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Shri Frank Anthony: 1 only want-
ed a clarification

Shri G. B. Pant: You knew better;
still you said it I had made certain
remarks when I had the privilege of
making this motion After hearing
those remarks and after observing
my conduct 1n this committee conti-
nuously for two years, was 1t fair for
Shr1 Anthony to create an atmos-
phere of suspicion unnecessarily?

Shri Frank Anthony: On a point of
explanation I do not think the Home
Ministar is being fair either ¢o him-
self or to me I never| pointed a
finger of suspicion at the Home
Minister I certainly pointed a finger
ot my Hindi-speaking friends I
never mentioned the Home Minister
there In fact, in the very com-
mencement of my minute of dissent,
f paid a tribute to the outstanding
tact and courtesy of the Home Minis-
ter and I said, but for the Home
Minister, the committee would bave
broken up in disorder; we would have
broken one another’s heads Nobody
but the Home Minister could have
produced that report I have said
that

Shri G. B. Pant: But you have
withdrawn that minute!

Shri Frank Anthony: I never
pointed a finger at the Home Minis-
ter

Shri G. B. Pant: Thank you for
that

Mz, Deputy-Speaker: Along with
that minute, that comphment also 18
withdrawn!

Shri G. B, Pant: What I said 1s this

“I am happy, and I hope hon.
Members of this House will be
gratified to find that not a single
member from any non-Hind: areas
has appended any nvte of dissent,
or expressed any view, which would
be discordant with the proposals
contained in the report. They had
& hand and share in evolving these
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proposals and they have unreserve
edly adopted this report, which was
the result of our joint labours. This
unanimity s the greatest asset and
1 feel that in the circumstances
which we are, we must look at these
things from a correct perspective.

“Language 1s & vital force, 1t is a
force for good, 1t 1sa bond of
unity, but 1t can also be a force for
dwvision, for disintegration So,
while bearing 1n mund the national
requirements and the need of hev-
ing a common link for binding
together all parts of Indm emo-
tionally, culturally and administra-
tively, we should remember that it
1s only through the co-operation,
active co-operation, of all sections
of the Indian community that we
can make rapid advance If we
show any resentment or 1f mn our
efforts we try to run fast, we may
sometimes fall down and not be
able to cover the ground that we
may have lost

“So, we have throughout adhered
to this basic principle In fact, on
the first day we met, I had the pri-
vilege of teliing my fellow mem-
bers of that committee that the test
of our success will be measured,
not by the character of our pro-
posals so much, as by complete un-
animity among ourselves We want
to promote emotional integration
m the country We want to con-
solidate our mdependence We have
also to remember that we are pass-
ing through difficult times And we
have to see that even if we feel
that our aspirations are not being
fulfilled we do not adopt such
measures as will create disumty or
as will deprive us of the co-opera-
tion of non-Hindi speaking people
in advancing the Union languages
for Union purposes That has been
the main principle that we have
placed before ourselves R

So, there could be no room for doubt
about my general attitude to thir
problem, not only now but—I think
Shri Anthony knows—from the time
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of the Constituent Assembly as to
how I handled this question then. 1
do not consider 1t necessary to refer
again to the decisions of the Com-
snittee, but there are one or two
points which have to be remembered

As I said, the Language Commis-
sion has not stated its views about
the continuance of Enghish after 1985.
It said that the time is not yet ripe
for taking any definite decision, but
we have definitely stated in our re-
port that we cannot think of replac-
ing English completely—as was con-
templated when the Constitution was
framed—by 1865, English must con-
tinue after 1965, in accordance with
the wishes of Parliament, for such
purposes and for so long as may bde
necessary. There should not be any
deadline and there should not be any
time-limit for it. We have made 1t
clear that so far as these questions
are concerned, they have to be treat-
ed in a flexible way, as ngidity will
only recoil obn us

Similarly, about other matters
which have been touched upon here,
we have said that all regional lan-
guages are entitled to full scope in
the fields of administration, educa-
tion, culture and so on in their res-
pective States, and that Hindi and
regional languages should be deve-
loped simultaneously so that each
may help the other We have also
said that the pace of growth of Hinas,
its progress and advancement, will be
determined by the degree of active
co-operation that we can get from
the people living in non-Hindi areas.
The more we have this understand-
ing, the greater will be the speed and
the smoother will be the progress.
So, in every way, we have tried to
place before ourselves the demand of
a country which has @ number of
languages and which has been fed by
a foreign language, if I may be per-
mitted to use the expression, for
about 150 years. We have placed
before ourselves the demands of that
country. But we know the handi-
caps under which we labour and we
know the difficulties that we have to
face and we also know that any
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false step that we take, imnstead of
bemng of any help to us, will retard
our progress further We have also.
said that Hind: should be simple, and
should become the composite lan-
guage. It must assimilate not oniy-
styles that are consistent with its
genius, but also words from all Indian
languages, so that it may well be re-
garded as the language of the Umwon
of India We have also suggested
thaet, so far as the future 1> concern-
ed, our efforts should be to train peo-
ple m Hindi 1n non-Hindi areas with
greater zeal, greater energy and great-
er vigour than we have done so far.
We have definitely stated, not only
about services but generally, that
whatever we may do, we must bear
in mind that the least inconvenience,
the least dislocation and no disadvan-
tage should be caused to any section
of the community

In so mr as services are conzerned,
Dr. Krishnaswami made a remark
which was altogether, I think, ms-
conceived He said that we had sug-
gested 1n the report that a commuttee
should be appointed to examine the
proposal for haeving two compulisory
papers, one in Hindi and the other n
the indigenous language. That is not
30 We have said that there will be
three compulsery paners in a way:
one 1in English, one n Hind1 and one
in another indigenous language, the
latter two being of an equal standard
so that all who enter the examination
should be able to answer the ques-
tions in a manner which may not
cause any disadvantage to one or
confer any undue advantage to
another.

Then, we have also suggested that
in the subordinate services an ele-
ment of bihnguism should be intro-
duced, even in the Central services,
so that the Central employees in the-
regions, who have to do most of the
work 1n the regions, may 1 rform
their tasks in the regional language
and may learn the Union language to
the extent that 1s necessary to enable
them to maintain their contacts with
the Centre. That is again a new pro-
posal that has been made there. So
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thet, about services we have taken
good care to see that no one, whe-
ther belonging to non-Hindi region or
to a Hindx region, 1s placed at a dis-
advantage and that all have to com-
pete on equal terms

Then they pointed out that after
due notice has been given Hinda may
be adopted as a medium of examinga-
tion along with Enghsh But we have
suggested that an  expert committee
should also be set up to see that if
regional languages can be adopted as
media of examunation So, there also
Dr Krishnaswam: was confused

Then, Shr1 Nag: Reddy, I think,
made certain remarks I do not want
to deal with them at length  But he
forgot that the recommendations of
this committee had been supported
by Shr1 Dange by Professor H N
Mukerjee and also by Shn Nayar
So, the leaders of the Communist
Party were all in agreement with the
sentiments and the views expressed
m thus Report In the circumstances
I would like him to re-examine his
own position and also to see whether
what has been said here does not re-
present the views of his Party also

Acharya Kripalani made a very en
ivening speech I think a great deal
of what he said was quite true and
correct. But so far as the efforts of
the Government of India to advance
the cause of Hindi are concerned,
they have not perhaps been suffici-
ently publiczsed If the difficulties
under which this work has to be done
are borne in mind, I think there wall
be no ground for any dissatisfaction
“We have not been able to prepare any
time-schedule because we wanted the
primnciples to be settled and final deci-
sions to be taken on the Report

any time-scheduled for the
future could be prepared

This debate really, as I said, 15 not a
debate I had placed the Report
‘here and the scope, strictly speaking,
was very limited. But the debate has
covered all aspects of the language

« problem I am glad that it has done
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80 because the prodlem. does
the attention of people of the
and as circumstances change,
necessary to review the position
the situation so that vi
under one set of circumstances
be revised in the light of the changes
that are taking place

I think, as the time fixed for me is
over, I should conclude

Mr Deputy-Speaker: I shall now
put the motion formally te the vote
of the House The question 1s:

oA

1k

“That thms House takes note of
the Report of the Committee of
Parliament on Official Language
laid on the Table of the House on
the 22nd Apri, 1959"

The motion was adopted

1533 hrs
RE BUSINESS OF THE HOUSE®

Mr. Deputy-Speaker: The House
will now take up Private Membery’
Bills and Resolutions Motion to be
made by Sardar A S Saigal

Shri N. R. Muniswamy (Vellore): I
have got a submission to make. This
non-official business will go on for 2§
hours and we will sit till six o’clock.
The half-an-hour discussion to be
raised by me was to come at five
o'clock 1 want to know whether it
will be by-passed or we will sit be-
yond six o'clock and take it up at six
o'clock

Mr. Deputy-Speaker: We might take
it up some other day if the House i»
not prepared to take 1t up after six
o’clock today

8hri N R. Muniswamy: May I know

when?

Mr. Deputy-Speaker: I cannot sy
that definitely I shall have to consult
the programme that is alveady there.
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Whe Minister of Partamentary
Afhirs (Shri Satya Narasyan B8inke);
i oan be taken up on Monday.

" Mer. Deputy-Speaker: On Monday it
exn be taken up.

——————

1534 hry,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRrTY~-NINTR REPORT -
Sardar A. 8. Saigal (Janjgir): Sir,
I beg to move that this House agrees
with the Forty-ninth Report of the
Committee on Private Members’ Bills
snd Resolutions presented to the
House on the 2nd September, 1959

Mr., Deputy-Speaker: The question
i

‘“That this House agrees with
the Forty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nd September,
1859."

The motion was adopted

et

~1535 hrs.

RESOLUTION RE: REFERENCE OF
THE TIBET ISSUE TO THE UNO—
contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Atal
Bibari Vajpayee on the 2ist August,
1888 regarding reference of  Tibet
imsue to the UNO.

Out of 8 hours allotted for the dis-
cussion of the Resclution, 28 minutes

U3 1.3D-7.

Beference of
the T4bet Issue Sand,
to the UN.O.

have already been taken up and 1
four and 32 minutes are left for ¥s
further discussion today. !

Shri Braj Raj Singh may continue
his speech.

But there is one thing that I might
say in the beginning. There is such a
large number of hon. Members who
have expressed their desire to speak
that the time they take should bhe
limited to the minimum. I think ten
minutes each might be enough.

Shri P. K. Deo (Kalahandi): Sir
you promised that the time would be
extended by say, one hour.

That is within the discretion of the
Chair.

Mr. Deputy-Speaker: I will leok
into it if I have given any promise.
But even then the time-limit would
be ten minutes

Shri Shree Narayan Das (Dar-
bhanga): There arc some amendments
of which notice has been given.

Mr. Deputy-Bpeaker: I am sorry
that I forgot them. But the reason
for that was that they were all be-
yond the scopc of this Resolution.
Shri P. K. Dro’s amendment says
that for the word ‘refer’ substitute ‘re-
open’. That would not be covered.
Then he says that after the words
“Tibetan issue’ add the words ‘and re-
fer the Chinese aggressive in roads to
India’ Tuat would be out of order
as it i~ beyond the scope of this
Resolution. We cannot refer to a
friendly country in such a manner.
Then there 1s Shri Shree Narayan Das’
amendment. That also refers to cer-
tain matters that ought not to be
brought in this Resolution. I will
give them an opportunity to gpeak
and I think that is all that they
want.

Dr. Gohekar (Yeotm.l) My amend-
mumm
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Time could be extended a
little, say, by another half-an-hour or
an hour, if you like.

Shri P. K. Deo: At least by one hour.

Dr. Gohokar: My amendment is
there. I think it is perfectly in order.

An Hon. Member: There are other
amendments also.

Mr. Deputy-Speaker: Which amend-
ment.

Dr. Gohokar: The one in my name.
It is in list No. 3.

Mr. Deputy-Speaker: Shri Kalika
Singh’s amendment is there. That is
very argumentative and it touches...

Shri Kalika Singh (Azamgarh):
Taken as a whole it is in order.

Mr. Deputy-Speaker: I have seen it.
It says:

“This House is of opinion that
Tibet is an integral part of China,
and as such, it is within the do-
mestic jurisdiction of the People’s
Republic of China to solve the
Tibetan tangle in the best possi-
ble manner. Failure of China to
solve the tangle may result into
mass genocide and breach of in-
ternational peace which may at-
tract the provisions of U.N. Char-
ter for intervention....... »,

I do not think it would be advis-
able to discuss all these things here
or bring them up here thus. Shri
Gohokar’s amendment. ....

Shri Radha Raman
Chowk): My amendment is there in
Hst No. 2.

Mr. Deputy-Speaker: Shri Gohokar’s
amendment says, for the words ‘refer
the Tibetan issue to the  United
Nation’, substitute ‘support the Tibetan
issue if brought in the United Nations
Organisation.” That is in order.
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Shri Radha Raman: My amendment
is in list No. 2. It is amendment No.
4.

Mr. Deputy-Speaker: Shri Radha
Raman’s amendment says, for the ori-
ginal Resolution, substitute—

“This House approves of all the -
steps which Central Government
has taken so far in respect of the
Tibetan issue and is further of
opinion that suitable steps such as
would lead to a Conference of
Bandung Powers at an early date
be taken to consider and resolve
this question in the larger interest
of Asia and maintenance of peace
in it

Things like convening of Bandung
Conference and others cannot be cov-
ered by this Resolution.

st awew fag  (fEosmang)
I WEIRA, FH YEAF 9T AT &
agq € 32 39T 419 § WG &
TSI § AZTATEH aATS ATHT 9977
§ A7 F 39w @ Fwvar g

fasaa & Y weqd 98V & I
T Zoraret &7, faaay 918 39 [ A §,
Farfee grar smarfas & 1 a2 ama gady
dfezmaw d fRTEM ¥ a) &g
AR QHT ARYH FYG g (6 IAFY q9
39 3 A Ag & W F W% 1 39 AW
geqres A fafaa 7 &1 1 foeqe §
7 fas awgad g § afervw ag A
FW_FT AFAE (% AT ATSEY AT
FATHTATE G | 77 fasga 1 grarry
FT ZeAT FT WF ITAT & AT ER Y
Jrer AT NG F1 A7 ATAT TT4T &

AT 78 %0 § WY 3 G FT Ux I39
IS AT A7 qF AT ALA AF ST F
forea @ ®T I3 I219T 3T 4T AT FT0
A8l afesd ey T/q =T 197 1 IAF
qIg Tg IO @aq &7 98 fF ug wwa
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it aw & gw ) W | ¥® Ay
¥ AW gw wW w7 5y A fear
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Wt afcfeafy § o% dwd gu A S
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ww w0 wifgd, g & wfes §
wfas Y wt g qro @ Wi,
v we o fin foweer F N 3 gwr ¢
ag v gt & 1 foswm W oo
o o § fold g gfar & oY A g
A T §, o AgT T f @
fis ¥reer 1 oW §, 9 W o
s Nfgd oK ¥@ & faq Bw
*t g s wiigd fe suk fre
& ot g9 fear § S8 SN o S,
foowr & ot vy wed fer § wwd
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frws oF YA we @ §, e
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g &, felt 4w v i ey e
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frafrow gwafen & faar £ SN
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W 7 gy o § e g gf § wfie
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wift wigen & &1 gW ug W w@
fmq‘(wimﬂm%‘mlfdﬂﬁi‘
ar qet aw. figem & 9w IR
R §, IR N & wifs @y
s fegam @ &, ¥ 5 fey
@ w1 g Aafes I g, w6
sl & | TR & A S W
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¥ v gwd § ) wafad | W S
fo F17 ST FEAT AW & AR
i WY dar wew s frey
gﬁmlﬁmiws_‘ﬁmwﬁm
N1

P. K Deo: 1 wholeheartedly
m:::lrt the resolution which has bHeen
so ably moved by my hon. t_'hnd
Shri Vajpayee on this Tibeian issue.
The whole purpose of my tabling the
amendment was this, that I thought
that the Tibetan question was already
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pending coppideration in ihe Unimd
Nations, and 50, there would be po
quest:on of referring the issue to
them; the appropriate thing would be
to reopen the Tibetan question in e
Unuted Nations forum.

On the 13th November, 1958, we
learnt from an announcement from
Lake Success that the question of
Chinese aggression and invasion om
Tibet had been referred to the United
Nations by the then Tibetan Govern-
ment. Formally, it was raised n the
Steering Committee of the Geners
Asgsembly of the United Nations by
Mr. Castro, the representative of Ei
Slavador. He very correctly pointed
out that under article 1, Paragraph 1
of the Charter of the United Nations,
the United Nations must maintam
mternational peace and security, even
though Tibet was not a member of
the United Nations, because the UN.O.
must not only maintain peace among
the member-States, but the main
obligation of the U.N.O was to main-
tain international peace throughout
the world

It was only on the firm assurance
of India that the Tibetan question
could be peacefully solved and that
Tibetan autonomy would be safely
safeguarded by peaceful negotiations,
that this adjournment was done on
this Tibetan question; and there has
been no final decision on the Tibetan
question; there has been no res
judwata, It has been pending cen-
sideration since then, and it could be
reopened at any time by any member
of the UN Genera! Assembly

Whle taking part in the discussion,
India's representative, the Jamsaheh
of Nawanagar had said that :

“The Chinese forces have ceased
to advance after the fall of
Chamdo, that is, 480 kilomales
from Lhass. Indian Government
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are certain that the Tibetan ques-
fien could Ye settled by peaceful
meend and such a settlement esn
skfeguard the autonomy which
Tibet has enjoyed for several
decades, while mamtamning its
historical assocfation with China”

He further said

“My delegation considers that
the best way of attaining that
objective would be to abandon
for the time being the idea of
mcluding the question in the
agenda of the General Assembly ”

‘Sir, I would request you to mark the
words for the time bemng' The
whole question was shelved for the
time being From the recent occur-
rences, you will notice how disillu
sioned the Jamsaheb was at that time
when he suggested such a measure
The Chinese forces did not stop at
Chamdo, they forcibly occupied Tibet,
they massed their troops along the
Indian border and invaded and
occupied certan portions of the
Indian territory

Sir Tibet 1s of conaiderable strate-
gic importance to India The
“Thirteenth Dala: Lama declared the
complete independence of Tibet, just
as Nepal broke away all sorts of
allegiance with China for all time
T bet 1s an autonomous government,
and has never permitted—any inter-
ference m its internal administration
by the Chinese Further, in the
Second World War Tibet did not
compromise by throwmng her forces
on the side of China So you can
very wel] see that Tibet has all along
maintained an independent status so
far ag her internal administration 1s
cdoncerned

In 1050, 1t was on the assurance of
India that even the US A voted for
the adjournment of the Tibetan ques-
tion Mr Gross of the US A at that
time pointed out that he had voted
for the adjournment motion on the
fact that “the Government of Incha
‘most directly concerned in the subject

Rejaeance of 6506
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matter and whose territlory botders
on Tibet hoped that the Tibetan quea~
tion could be peacefully and honeus~
ably settled”

I beg to submit that mn 1950 the
Tibetan question was not rejected, it
was simply adjourned

Lately, we find that the Chinese
dragon has been spreading its fangs
trom the roof of the world on India.
It was possible because of the lati-
tude that we have shown to the
Chinese for so long, and because of
our traditional good behaviour
towards our neighbours

I most respectfully submut that i
was on the mitiative of India that the
Tibetan question was zhelved, and it
1s now the sacred duty of Indip to
reopen the Tibetan question i the
United Nat ons especially when the
Chinese have not only crossed and
penetrated into Indian territory but
have thrown a challenge to India's
integrity and sovereignty

The Sino Tibetan agreement of 1951
which was possible because of the
goodwill of our Government, and
which recognised Tibetan autonomy
under Chinese suzera.nty has been
thrown to thc¢ winds and Tibetan
autonomy and Chinese suzeramty
have not bcen icconciled by peaceful
means

The people of Tibet have been
dcnied the fundamental rights of
hberty and security of ife We have
seen that freedom to live and freedom
of movement have been denied to the
Tibetan people Freedom of worship
ind religion has been completely
v olated Thousands have been but-
chered, and thousands have been put
to torturously cruel methods and
foiced labour There 1s an organised
and planned attempt to annihilate the
personality and the individuality of
Tibet and to completely wipe it out
from the map of the world

1 most respectfully submit that i
that has been done mn Tibet amaunis
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w genocide whica has been resorted
to by the Chinefe on the helpless, the
unarmed and the peace-lov.ng Tibetan
people; and this has surpassed even
the outrages of Hitler 1n tha Brlscn
'camp

It was on the init.ative of India,
Cuba and Panama that a resolution
on genocide was passed India has
been champion ng such cases all along
R was on India’s mnitiative that the
resolut on on genocide wag passed It
said that genocide 18 a matter of
mternational concern as 1t 1s a crume
against humanity The convention on
the prevention and punishment of the
crime of genocide was passed by 55
votes to 0 That was passed just one
day prior to the Universal Declara-
tion of the Human R ghts by the
United Nations These two conven-
tions were passed without a single
note of dissent from any member So,
you can very well imagine what an
amount of goodwill from the whole
world was there behind those two
cvonventions or resolutions

Now, what 1s genocide? It 1s said
in that resoluton that genocide,
according to that convention, means
any of the following acts committed
with intent to destroy in whole or 1n
part a national, ethnical, racial or
rehigious group, namely (1) killing
members of the group, (1) causing
serious bodily and mental harm, etc
1t provided that the crime should be
pun shed, and the trial should be by
an international tribunal

I most respectfully submat that the
misdeedg of China are clearly proved,
that China has commutied genocide
and should stand tria] by an inter-
nat.onal tnbunal and should be
punished. By ‘China’, I mean the
People’s Republic of China, regard-
ing whose admusion into the United
Nations, we have been advocating so
much. Further, China has denied the
’:.::ﬂml the right of self determina-

In this conneotion, I may drew your
attention to the famous resolution om
the night of welf-determmation. Aa I
had pointed out previously, this time
also, India along with mx powers
uutiated the resolutiod in the UN.O.
on the rght of self-determination
which clearly suggested the appoint-
ment of a commission which at the
request of any ten members of the
UNO would exammne any situation
resulting from alleged denial or
mmadequate realisation of the right of
self-determination In this case, India
was the prme mover behind the
resolution

In the case of Tibet, we have found
that the right of self-determination
has been denied to the Tibetans,
genocide has been committed om
Tibet, and the integrity of Tibet has
been violated The aggressive atti-
tude of the Chinese has proved that
mmper alism 1s not the monopoly of
European countries It can spread
even to Asia and 1t can be ut lised to

suppress and to victimise weaker
nations
16 hrs
Tibet has completely unmasked

China as a wolf i1n sheep's clothing.
Communist imperialism 18 worse than
western imperialism, because they
claim themselves as the Iiberators of
the down-trodden countries We have
seen what ‘hberation’ has meant to
the Tibetans recently India has no
political axe to grind, but in view of
the historical role that India has play-
ed for the right cause and in view of
the manner 1 which India bhas
championed the cause of the down-
trodden, dependent and weak coun-
tries, it is just right that India should
rise to the occasion and recpen the
Tibetan question in the General
Assembly of the United Nations

In the case of Morocco, Algeris,
Indonesia and in the Anpglo-Fremeh
action against Egypt, Indin kas al?
along s ded with the weaker nations,
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nations which have been subjected to
the imperialism of aggressive bigger
powers. Even the stand taken by the
United Nations in the case of Korea
has clearly proved......

Mr. Chalrman: The hon. Deputy-
,Speaker had said in the very begin-
" ning that there are a large number
of Members who wish to speak. So if
any one Member speaks beyond the
time-limit, it will curtail the oppor-
tunity of others.

‘Shri P. K. Deo: I' will not speak
beyond the time-limit. I will just
take flve minutes more.

Mr. Chairman: By my watch, he
has already taken 12 minutes.

Shri P. K. Deo: Let me have three
minutes more.

Mr. Chairman: I hope he will con-
clude within that time.

Shri C. R. Narasimhan (Krishna-
giri): On a point of order. Of course,
1 do' not want to disturb the hon.
Member who :s on his legs.

Shri P. K. Deo: He is taking up
my time.

Shri C. R. Narasimhan: I am apolo-
gising for raising the point of order.
Can we have the debate in a manner
which spoil our friendship with other
nations?

Shri Vajpayee (Balrampur): What
is the point of order? There is no
pe.nt of order.

Shri C. R, Narasimban: According
to our rules, we ghould not in our
debates offend friendly countries.

and in that conneetion, it was said
that the Government of India had
sided with the weaker nations. As
far as that goes, anything relating to
Tibet come in. But the only
thing i that the time-limit should dbe

BHADRA 18, 1881 (SAKA)
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Shri P. K, Deo: If you examine the
stand India took in the case of Korea,.
you will find that India approved of

‘the enforcement of collective mea-

sures against armed attack on the
Republic of Korea by North Korea.

I submit that India has always play-
ed that historical role. In this con-
nection, I would crave the indulgence
of the Prime Minister to repeat a few
words from his famous speech on $rd
November 1948 in the United Nations.
Thig is what our beloved Prime Minis-
ter said then:

“It was an astonishing thing that
any country could still venture to
cling to that doctrine of colonial-
ism, whether by direct or indirect
rule. After all that happened
there, there will be not mere
objection to that situation but an
active struggle against any and
every form of colonialism in any
part of the world”:

I request the Prime Minister to
remember these famous words he
spoke there and act accordingly.

On the 5th June, 1959, the Interna-
tional Commission of Jurists

Mr. Chairman: If he goes on quot-

ing like this, there is no time avail-
able.

Shri P. K. Deo: This is the last one.

Shri Kalika Singh: This is Chinese
attitude!

Shri P. K. Deo: On the 5th of June,
1859, the International Committee of
Jurists at Geneva have clearly stated
after going into the evidence that
deliberate violations of the funda-
mental human rights have taken place
and there has been a prima facie case
that the Chinese have made an
attempt to destroy the national ethni-
ca), racial and religious activities ofa
group, by killing the members of the
group and by causing serious bodily
harm to the members of the group.

In these circumstances, I do noS:
think that there can be a.better case-
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and a better cause for India to raiwe o forowa @t andy el & e AT A
wm the United Nations and for the
United Nations to intervens and act. ;‘;a::r :‘:2:::'::;:;’3;
n::. fhm Shri Shree Narayan ot fin gk fel¥ & G oy W wney
méndmenu lho:ﬁebo :ivenv:dm\ee &’m““"mtni#{“
first. Shri Shree Naraysn Das. 0 w7 gaeg 7l vt 9% fog & wrx
WA AR B AT § e} Foar wrgar

Dr. Gohokar:
‘hag been allowed.

Mr. Chairman: Shr1 Shree Nanyun'

Das.
Dr. Gobokar: Sir, I beg to move*
In the resolution,—
for the words “refer the Tibetan

issue to the United Nations”

substitute “support the Tibetan
issue if brought in the United
Nations Organisation.” (6)
sft sfrreraw T : gt AgNe,
forg qeara & aX & WY faare §1 @
R, 3= 1 vt faqa § 2 a2 & wgege
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g 3« wr fagg § 1 fooaa 7€ 3
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2
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Sir, my amendment
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e oy 73 fardy wa F v Forae
F7 oY qAAg weew qgr ML § A
ez w1 § 42 I §, afagd New
¥ ag fagigreay fagw &, dfaa fex
7t . f

e wwelm v : gfear a1 iy
oT% AT K ?

oft sfvreraw TR ¢ uT g g
ari ® fad dure § fe fag qop o

wrtareas fasre ¥ Y ofrd, wa ¥ wrey
o vy age v §, pu oty
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s awm wyrqafe se @ A
fwsga ¥ ¥ ar® o wwr §, WA
® wxT I ® W wfowre §, 31 wigerd
W& wrex w0 ok 31 qfeerd
& Fex %l & W A N e
T 7 Y AT § QX AT W
frrrom we & ww T T ),
Ay garar q& wEafr 97 & Qo
¢

T AT T F U JIE W
Yfres A dgqqn § feqa Farew
weqr fwar §, wafy frevm ® 97
NI ®; VAT §, IT FANAT ® @Y
FT AT 3TN Tasew & qrq At AR
faear §, F1 gwerearar fear &1 SR
G LTI & faeg oy fwar &
&q g wrs 7 faga @ av 7 Fqg7 779
% A3 971 & Aqan g f& @
g I8 7957 ar faad A 2w gfaar &
£ 3rwas g aggawraag.

Wy "am 7 & o faar & 1g
#1, faq ga w127 & fo Ava g
AQET TSL F F AW qg AATT WAT Y |
Ty ag T @ 6 ow saTy TSy
F gt Favx iy wv e frar an
T @l 4 Sfer swr aw wgwar
#7 awAT & a9T a1 7Ly, @R A dA
#Y vy &7 wf w1 F qr7 A ¥
WY EHITTCIMT G T WA A 75 A
fawar &, 7€ ST FT FHITTIAT GATL
ART , TR A FAT fear d fa
fooer ot & wg Frr AT T oWiT
frsxa qw rarr @ AGr & wa g
faexa w1 a5 @& Ay wi forpr g
for og qare 3Istar  fn ama, feaaa
¥ § a7 V7w 9T A &, T THA
e Ot | dfeq Frexar w0 AT O
Gaw §, fad wfrex 7 €, 3w &
wfwrdt T wrwwr gt §, 78§ s
F 1 qw frd wa g g § fe xe o
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®r goe U KO & & avar @ Ay
ey wrgar? sz d fe Wiagaanr
* ¥ yocrearar frona & @i foar §
3q # fawg o mear & a0 ow oo
AT g §F awaT §, T T I &7 AW
tfsfaaa g NaeT v ow &
ghrar €1 aifs & &= @7 AT
ayga s we & @y 7 AW
§ far & ¥ mv vder wg Wr }
fo e Aqes T ag AR fo fedr
2w § ar gfamr & faedt T & ¥ Ay
fa wear adY § for g gfmr § ward
RY? ¥ weqaraqr §, AT 37 §¢ fr aw
sftmg A s eeng v fad §
Tg ARAAT AIZATE -5 No7 v fearz
#7% &1 A7 Wy faer § 9@ aga wsay
whyr ——f g9 AW w AT T
g § faq qa7 § Fwr T Awa
gz Hty wr waq K A@r A vEF
FH ATy § A AL AT 9847 §
57 &7 4% 716G A7 F fow M ®
® amr wd ) wrar g7 faapy vy
Xy & & S1a1 AT T JALE FAN
TATHA WATIAT & WAL q T[T $TF
F Ffrq & AT 1 A0 TS AR AR
¥ a8 g7 faaramaz § ot 057 W1
AT A R, 7§ BT fqoxa #7
Arfeafr g aw S T A AdrgE
XS AT Or a4 F Soe aTT HIF ) #g
AT GIEASTEAT qH AL ACTH GLWE
et 7% fggram wraeT g P ww @
fasga & Wod ®1 ATFT 7 A I5E
ac & a1 fa g9 957§ 54 3fee-
FIy 7 A7 AT ¥TEF 1 AT Far fa
mift qrafer wzen & wat fv fgrar
1 $AAT § ITHITE, 3T SUHAN
F1 €71 (2 GITqT A TSI AT
w7 gy i A A Y T 9@ § fggeam
AT AT AN gAT IT SIAAA §
6 W s ge Frg i fe feeff @R
gt & ot § 1 3T wEAT § YW
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o ary A ol § dfeT qa Ao ot shaveaw o ot & waw
¢ fo foowe o1 i oY w2t &t wegd® za1d wr wif o o€ § i
§ o wax fasr WY g & aedr & wwar ¥ fe oo foufad & amdrg
w¥ feafer wrer g haf o wrror fgegea

# fad acarar g T A fe g Torewra
T N d@0% UG 99 € ama §
w1y dfer ferswar v vy gafraer gy
.

A sto Wo q: s WK forw wawme
¥ afgor wler & AAraY § &Tg AN
iz ® Ay adft et § AR 3TE T
T iy fear amar § ok grenfie ag
zfetor wareT w1 YT AR gAfey
et @ dfeq e AR O A ¥
T & Y forewa & qraS WA F v
aw )

staroqw g @ 7 w7 fw
@ § U9 2w § e o o fwdt @Rt
3y 2 &1 wigwrr § s g gew
wg ‘wars 951 § fo wrar faeaw @t
srufria} fo afr sk qfe g
wr afada AT § O 39 g § o
g faaz 330 grn fa ¥@ A W
Jaaq WL 7 IST 17 f 7Yy qgg™
& guas § 5 @ v qCof Wiy
frar %7 *r s § fo fggeam
oY 9 anrd 7 gzt fzd fe g

ogr aw A faolt wg W e
# qg eqer w2 &7 wrgar g fe g
agrafa forarm & oqar & @y 7@
§ W A gre T Hr aTw F AN
wrwgT fpar § & sawrawdT e Ewd |
s T 8 ey g onft § fe ey
# war feafer g€ § o fon 1cafer &
7 & aTere ¥ agy oy wvdangy v av
AWT FT AT T VT 10T CGOY 3T SN
ety wd At §

W WIRY W WY Ay S
w » ¥

wxeq A fors farqy €Y fie aga & vmolt
aprar AR AR Hfe gaar eyse § fiw
g ¥ o gATory § o) A fsaely

EIER § Tq@ § ag Wy qod W
PRI A wrd § W d fggea &
O %Y tud foa aarf v sgav g
fr sz 1od e it i A @ o
N graw § v gl AW
AT ETU QT RF & gy 7§97 § &Y
A AT FTTC A AN AR F Canw
foar | gl #x% & oF WL WY
g U ® TF wATT & 7T @
TEAT FIER €T AT FT AZAAC 79 ¥
&AET B9R AR W F T A gfawy
W &Y § 917 g gHE 97 31 g
w aurg 37 ¢ 1 T T § WY
W1 9T aga & fasqdt arandt gk
AT F Wy 4G § IAET Q@T A AR WW
gfawd ¥ #T Arew grwEw ] qqQT §
wa & gaifas g feam § aaqe @8
fr gua fa g ¥ a7 fedy o &
¥rx & arq g4 farre gy v forar § 0
afwa fmT oy go Sfoa s afrae &
frafaa 7t gu i g 7w wd
& frrmar o7 OF ey g & wRierd
¥R AW & N 4T I gwd WA A
7w A fer o s T v
gfar war | & wawaT g fe Gur
R gRA AR vy o7 fear § S
marfis g Rher s
fe foawr @ o feqfr § sud gu
ol W ot Wi 3w T §
errerQ wifew oY ad fr fooas oY
oy ot Wy grer & X Faewy off
oy eqr wipdt § we an W o .
ety o AR 1+ W TS SN O
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TR o ¥ e
WAQT BT AR GEAT Y Fwar o
& g gam § e 3w grere § fgegeara
* g ©wd frared ®r gwoy ot O
Wrewg oy § qedy g fesarr wr A
¥ TG § W Twar o Hfer
qar aff § e W Faw qqw TG
& 78 w51 & A ¥ Fawarelt orrar v oY
wer § Jawr o g 7 e § W
W g T arEr A § O § wwwar
i @ asiard @
93 fawre woar wfgs, wgfr gfee &
@ X farare s T1fgd o e
%Y zfez & gu gt faere wea fEd
FRATIHT & AT T AT faely a<g iy Arerav
¥ ifcf &Y o< ¥ a@ TR BT R
gaaat § fa oot ofae adf § W
g wg & wafad A
gfee & agr o Frafy Y afez & W
qfF ag Tl o1 sor § A Qe &
W g A A AT A A
Wy gavaa & faa fao & oo afy v
FAHT Wi TIA 7 AT g A a8 T
fggeT™ 7 T ar | wifiny wwr feram §
AT i ¥ Aeafga a7 w9 $1€ 1
T & ag sfaq Jrar fa aferar & o
F T41% g § 977 wrew 7 Frare
faarsr § AR ET ATA KT ATAX W1 NIA
fonart ax i s SAEY WEAT 74T §
YT IAT AR wAT § AT { /AAI
¥ o qod fF feaiifer sax ax
Ao g TR Fgwan g &
fegem® 41 T AR AW ¥ ®
R THT9 AT ALZT TH aT7 $7 A7
wfeg 7 &7 fo gas DagT W7
arfere adE & g fpar @ @R
afz Qa1 Y af o 7% woar g & |
JAET Aq 7 9T wT W TG T
R e we It & @
aweqt w1 g QA avar At §
el fosry o o enar § g
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Yar wed § fod erfay samt ara
Yk frdiy o dfar € o a=r wedw
¥y & IF aa § 7 w7 frere
Yerd wr it wiR ay 2ar i e
Sygrrrr &1 g X & it waw W
Yifed fin aff 1 wregarat § 7§ wew
a1 AT g wgt G AR gafad o
§ tw weare wr fa Qe WA g o

Dr. Gohokar: Mr, Chairman, Sir,
5Q far as the resolution maoved by Shri
vnjpayee and the amendment that has

allowed by you are concerned,
I 4o not think that Shri Vajpayee will
against my amendment. Because
biz main object in moving this resolu-
Uhn 13 to get this issue discussed
in the United Nations General As-
8embly So, whether Government
Wants to take thig 1ssue by themselves
OF not, when it comes up in the
Uhited Nations, I wish the  Govern-
Ment should support this issue in the
bly

We have to look at this issue from
Qujte a different pont of view,

ause so many facts have come out
90y, The Dalai Lama is present in
OUr country and he has explained so
Mpny facts If you remember, in his
stytement of June 20th, he said that
the 1951 agreement which was signed
between Tibet and China was signed
Ulider duress and was signed at the
POint of the bayonet The Tibetan
Tepresentatives were compelled to
Sigm it and they were thereatened to
i they did not sign 1t the T betan
tebritory would be wviolated Again,
the seal which they used on this
8freement was not a rea] seal. It
W§g a fabricated one So we have
t0 jook at this agrecment from al
thege different points of view  The
Very fact that China thought 1t neces-
saly tg conclude an agreement with
TiLet shows that China herself recog-
niseq the political position of Tibet
S0, the agreement which was conclud-
ed in 1951, as has been shown by the
Dajai Lama, was under duress sud
at the point of the bayonet. So, [ fod
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that the agreement cannot stand any
more

Our Government which concluded
wu agreement 1n 1954 did not know all
these facts We took the 1851 agree-
ment between Tibet and China to be
true and at its face value we conclud-
ad the 1854 agreement When we now
know from the Dala: Lama that the
1981 agreement was under duress, we
wrust look at our 1954 agreement from
dus pomnt of view also We have to
seview all our past positions taking
mnto consideration these new faets
if the agreements of 1851 and 1854
do not stand and f we go to the his-
sorical background, then we find that
as far back as 1906 when an Anglo-
Chinese convention was held 1n Peking
In 19668 m this convention, the Chinese
Government withdrew the suzeramn
nght over Tibet and gave all those
rights to the British Government who
were then the rulers :n India Thus
shows that China did not claam any
sovereignty even i 1806 They only
transferred the suzerain rights They

. did not have the sovereign rights
even in 1908 Whether any nation 1s
exist:ng or not, the test that could
be applied to see whether it exists or
pot 18 the de jure and de facto aspects.
Whatever de jure rights China had,
were transferred in 1908 If we look
to the position of the Government of
Thbet, we find that 1t was generally
self-governing Or at the most, 1f
momebody says some other power had
suzerain rights over 1it, I might even
say that it was autonomous to some
extent, but we find that after 1508,
China was never in possession of this
Tibetan territory So, the Chinese
clamm that they held some sort of
claim over Tibet 15 wrong I feel that
from 1806 at least, Chinese cannot
elaim any sovereignty or suzeranty
over Tibet

B wa- frem this convention of 1906
tht India claimed some sort of éom-
ceasions over Tibet Rven India did
ndt claim any sovereignty, emly oes-
tola cerwessions were given Yeu will

Tibet was ratified 1n 1914, when Chins
was never consujted Jf China had
any claimms over Tibet, China would
have been consulted then But this
never happened 'This also shows that
China did not object to the 1914 rati-

fication, which was about the
McMohan hine
With the Dalai Lama’s statement,

everything 18 clear We must review
our relations with Tibet in the light
of these circumstances In my amend-
ment to the reaolution of Shr1 Vaj-
payee, I have requested the Govern-
ment to support this 1ssue in the UN
Assembly Our Government, I learn,
feel that it will be a sort of inter-
ference m the intermal affeirs of
China But 1 feel quite differently,
because if we take all these facts and
our relations and Chma's relations
with Tibet from 1906, 1t 1s a question
of Chinese intervention in the inger-
nal affairs of Tibet since 1951 and not
otherwise So when this issue 1s
brought before the United Nations
Assembly, I want our Government to
support thig 1ssue

If we do not take this issue to the
UN Asgembly, I am sure some other
country, which 1s a member of the
UN, will surely bring this 1ssue
Another point which 1 want to stress
here 1s that we have been supporting
Chmna's membership mn the UN.O. I
feel m the present circumstances, we
must review the situation, because up
tll now we were friendly with China,
but now our relations have been
stramned So, we must look at this
from a different point of view 1t is
said that 1If wé take this issue and
make China a member in the UN.O
then Ching will act with some res-
ponsitbiity But I feel that 1t is
generally not so We have found that
m the case of South Africa, Rusdia
and France also. though they are
members of the UN.O,, they hawe net
acted many fimes in accordance with
the spirit of the UN Charter. 8o, 1
feel that even if China Dbecomtey &
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in the LN.. it will be of mo
use to us. I think with the position
she will get 1n the UN., she will try
to wield her influence and carry .pivo-
paganda againat democratic countries.
So, I feel that we shoyld not any moee
champion this cause. With these
words, I request the Government to
support the Tibetan issue, if it comes
before the United Nationg General
Asgembly in the com.ng session.

16.30 hrs.

g‘.f

[Mg. Dzrury-SeEakEr n the Chair.]

Shri Joachim Alva (Kanara). 1
oppose the motion moved by my
eateemed friend, Shri Vajpayee, with
so many emotion and passion, though
with sincerity. We are in a very
orucial stage in the history of the
world and nght m our own land we
have been conquered by almost many
cduntries of the world—the Brtish,
the French, the Dutch. the Portuguese
the Moghuls, the Japanese and now
cven perhaps the Chinese may be
threatening to invade our territory.
China and India have been friends
down the centuries. Chinese have
come down here as traveliers and I
have heard from Chinese that they
have read the stories of Chinese
travellers about our great past. But
the speech delivered by my hon.
fr end. His Highness, if it were to be
implemented—unfortunately he ig not
n his seat—if, unfortunately, what-
ever he said 13 1mplemented, we shall
make a bonfire of our friendship with
China apd we sbhall throw Iadia into
danger and every line of our frontiers
will be ;n extreme danger. Today we
had very reactionary speeches in this
House. Just when the China lobby is
being eliminated 1n the Congresss of
the United States of America, unwit-
tingly a Chinese lobby 1s being built
up in this very House. That we shall
resslutely oppose. We shall also
resolutely cppose if ever China were
to towch an inch of our tervitory.

An Bem, Member: They have
alvendy dpam: it

BHADRA 13, 1681 (SAKA)
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Mr. Deputy-Speaker: Order, order.

Shri Joachim Ailva: The Prime
Minister hag stated that the Mac-
Mohan line is by usage, by hustorical
precedents and by agreement our
border ine And we shall fight for
that border line, whether it 1s the
Chinese, the Russians, or the British,
or the Americans We shall not
agree to have an mch of foreign do-
mination in our land. We shall hve
and die for our country and only
when we dic shall we preserve our
hard-won freedom This Parliament
shall fall to pieces 1f our treedom is
gone Gone are the days when we
went to jail and when going to jail
wag an easy thing, or not so difficult.
Now 1t 13 a very difficult thing to keep
our freedom going, and the world has
become so small. And yet His High-
ness, the Maharaja, whose adherents
are partners in our administration of
Orissa, makes a written speech on
that question which is reactionary amd
which, if accepted, our border will
crumble down to bits

I ask my Chinese friends: are they
prepared to invade India? I am sure
m their heart of hearts they do not
want to invade India I ask my own
people are you prepared to go for
a war with China? There are lobbies,
whispers, suspicions and mustrust and
so 1t 1s time that we take a full view,
of the great policy enunciated by our
Prime Mmister, a policy which has
been born down the ages for 2,000
years We have tolerated every kind
of man, whether they are Bmtishers
or other foreigners But if there is
any incursion we will be up against
it As I said. I am also one of those
who will not allow an inch of our
langd to, be taken by any country

But we must take note of another
factor and that factor is that the
Chinese people are also very inscrut-
able people During the last two
gears 1 have been to London and
Moscow. 1 have visited all the bor-
ders like the German-Polish border
and the Turkish-Scviet border so
much so when I met Mr CGromyles
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the Foreign Minister and Mr. Adnan
Mendares, the Turkisa Prime Minis-
‘ter, they said they do not generally
permit others to speak about the rival
+countries: “we allow you to talk of
“Turkey” “we allow you to talk about
Russia”, because they felt that I was
hailing from the land of the great
‘Mahatina who brought peoples toge-
«ther.

When General Ayub Khan was here
yesterday the whole event was over-
shadowed, though it was a historical
event. When he came here I was
“the only Indian M.P, who was at the
Palam airport. I went there as a
Aournalist. And 1 may tell you ¢rank-
ly that General Ayub Khan is a
different type of man, a man of few
words, a man who nobly said: “for-
get and forgive” in one line

Are you going to war aganst the
Chinese? What is China? Let us have
a background of China There was
Manchu China and Sun Yat Sen's
‘China. Then came the Red China.
Then came the untouchable China
that you know. Lastly came the re-
bellious China. You know what
was Manchu China and Sun Yat Sen’s
China. Manchu China was exploited
by the nations of Europe in a manner
that the Chinese were worse than
dogs. A few millionaires of ours in
Bombay, made money when the
Upium War was waged. Have you
any idea as to how many rich men
became richer in Bombay and are
still millionaires in their mansions
because they made meney out of the
Opium War when the Western powers
thrust opium on the hclpless Chinese?
YThe Chinese were treated as dogs,
were worsé than Indians and worse
than what we were under the British
Tet ug not forget that background.
“They are gallant and inscrutable race.

Through the kindnéss. ... (Inter-
ruption), 1 am explaining their back-
ground. I am coming now......

Mr, Deputy-Speakey: At least some

# .
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' Shrt Jouchim Alva: Through the

M. Deputy.Speaker: At least some-
timmes 8¢ certain intervals he should
look towards the Chair also.

Shrl Joachim Alva: I shall not ook
towards anybody else.

Through the kindness of an ez~
teemed ambassador of ours, Dz
Khosla, one of India's most popular
ambgassadors abroad, I had a long
chat with one of America’s ablest
ambassadors, Mr, Leslie Johnson, in
Prague sitting down at two o'clock in
the morning in October, 1857. Mr.
Lesiie Johnson and Mr. Wang, the
Secretaries-General ol the American
and Chinese Delegation respectively
at the Geneva Conference carried on
negotiations for the release of Ame-
rican prisoners After hearing Mr.
Leslie Johnson, who is mow US.A.
Ambassador in Thailand, I do not un-
derstand why the Chinese threw away
the chance of releasing just flve or
six American prisoners. The Ameri-
cans, as I heard from Mr. Johnson—I
do not think I am giving away any
secret—were ready to go for a second
stage and the second stage might have
ended In the recognition of China by
the United States. But lo, the Chi-
nese built an iron wall and said, “We
shall not release these five or six
prisoners”. For the sake of five or
six prisoners, world tension had been
kept up When I heard the story
from the mouth of Mr, Leslie Johnson
as early as two o’clock in the moming
in Prague, I wondered where India
came, Why India did not interfere and
prought the Chinese and the Amerf-
cans together and got those five pri-
soners released That was human
consideration

But today we do not need pedlars.
We do not need intermediaries %o
bring China and us together. Today
we have to talk it round the table.
It you want to go to arms, by aff
means go to arms, though we bave
never been. But we are not gaing
to throw our precious lberty inte
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the dustbin by sudden freaks of anger
and take away what we have given
by the right hand. Seven times we
have moved it in the forum of the
United Nations. It does not matter
it the resolution that iz moved may
be thrown to the wolves. But seven
times we have moved in the United
Nations that China be admitted. 1
say, China is still considered an un-
touchable in the U.N.O. Would you
not feel it as a nation if you are the
masters of this land and if you are
not admitted to the club of the Umted
Nations? If you are not admitted
would you not feel it? There are rules
of the club and if you are admitted
to the club you are bound by the
rules. To keep the Chinese out of it
is an injustice and the sooner this is
mended the better it is. Here we
stand and sponsor & resolution that
Nations but with the left hand we
China be admitted to the United
Nations but with the left hand we
say that the Tibetan issue be taken

I was looking at the map of the
world for El Salvador. I have noth-
ing to say against El Salvador. El
Salvador I could not locate in the
map though I took the aid of my
esteemed friend Dr. Ram Subhag
Singh. I could not find El Salvador
on the map. But in the year in 1850
or so, a year after Red China declar-
ed independence, El Salvador moveéd
that Tibet be discussed. I do not
know anything about what His High-
ness the Jam Saheb said. I hope the
hon. Prime Minister will say about it.
But be assured that even though 1
am a practising Roman Catholic, 1
say that the record of the Roman
Catholic and Protestant Churcheg in
China has not been altogether credit-
able. They have been pedlars. They
have been the casinos. They have
Tun even insurance company and what
not—these missionaries. This is the
‘way Ching was treated and that is
thow they became rebellious against
everything. It they are coming down
40 our borders and i they are show-
ing their strength we shall take it
calmly and firmly. We have been

213 LSD.—8.
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the followers of Mahatma Ganadhi.
We have been brought up during the
la.stﬂ)yeauinthelpir!tot non-
violence, I have seen the effect of that
spirit of non-violence in the Chanceries
of Europe and in the Capitals of
Europe where people honour you for
your foreign policy. If you are going
to throw your foreign policy in the
dustbin we shall not be honoured.

And what is 1t that Kingsley Martin
say?

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Joachim Alva: I want to take
three or four minutes more. It is
very important.

Mr. Deputy-Speaker: Two niinutes.

Shri Joachim Alva: Sir Kingsley
Martin, Editor of the New Statesman
and Nation, who visited Bhutan and
Sikkim barely two years ago, wrote
a long article on Tibet. If anybody
wants I will hand over a copy of it
to him. I bought a dozen copies of
the New Statesman. Do you know

what he said at the end of that art-
cle?

“They are fools indeed, whe-
ther in this country, Amenica or
in India who would be glad to see
Nehru compelled to abandon
Indian neutralism and come forth
as a champion in the cold war.”

These are the last lines in his article.

What do the Egyptians say?
Al Ghamouria, the Government organ
at Cairo, whose Editor had come to
India recently, in its issue of April
20th says:

“China must respect the right
of India to accept (Tibetan) re-
fugees and India should prevent
the Dalai Lama from making any
statements insulting to China....
India is the Dbiggest country
following a policy of positive
neutrality. Nothing will force
her to change her position, It is
better for China to win her than
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to push her into a bloc she does
not wish to be in....India and
China are neighbours and should
live like good neighbours.”

Lots of advices have come to us.
Our Army has moved on. They know
their business. After all, you and I
cannot take arms. We may talk as
much ag we like. We have entrusted
the defence of our country to our
Defence Forces. The major business
of our defence forces is to help the
civil authority in distress and also to
guard our frontiers and they are doing
their job. But, the time will come
when we will have to sit around a
Table and discuss what is the effect.
Remember, we in India are also dis-
turbed that the Chinese have not said
a word about Kashmir. ‘Marghal
Bulganin and Mr. Khruschev, when
they were in Kashmir, made an un-
equivocal declaration that Kashmir
belongs to India. We have not heard
anything from the Chinese, If we
are the friends of the Chinese, let us
tell them that we expect the Chinese,
like the Russians to say that Kashmir
belongs to us. If they have been
nibbling Ladakh little by little, let
us not forget that we are the inherit.
ors of power from the British. What
did the British do in Tibet? My hon.
friend His Highness the Maharaja
could not...... (The time bell rings)
....Only two more lines, Sir.

What did the British do in Tibet,
just in this century?

“We killed several thousands of
the brave ill-armed men; and as
the story of the fighting is not
always pleasant reading, I think it
right, before describing the puni-
tive side of the expedition, to
make it quite clear that military
operations were unavoidable—
that we were drawn info the vor-
tex of war against our will by
the folly and obstinacy of the
Tibetans.”

This is by Mr. Candler in his book,
Unveiling of Lhasa, He participated
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in the Young husband Expedition in-
to Lhasa. He also described his hor~
ror at the squalor, the dirt and the
cruelty that the British found in
Tibet. No doubt, he says, the Lamas
employed “spiritual terrorism” to
maintain their system of rule and
justified it by their own dread of an
age of materialism and reason......

Mr. Depaty-Spesker: The hon.
Member must resume his seat now.

Shri  Joachim
sentence.

Alva: One more

Mr. Deputy-Speaker: Order, order;
I have rung the bell three times, Shri
Hem Barua.

Shri Joachim Alva: With these
few words, I oppose the motion that
the matter be referred to the United
Nations General Assembly.

Shri Hem Barua (Gauhati): Sir,
thigs Resolution purports to refer the
Tibetan issue to the United Nations
and I welcome this Resolution whole~
heartedly.

In the context of this, the question
that is naturally asked is, under what
provision we refer this Tibetan issue
to the UN.O. A very wide issue is
involved in it. We find there is a
flagrant violation of the human rights
enunciated in the Universal Declara-
tion adopted by the UN.O. on the
10th December, 1948. The basic
human rights constitute the Bible of
the civilised world. China, by adopt-
ing the law of the jungle subjugating
the people of Tibet to a reign of blood
and terror, has not only violated the
fundamental principles of the Dec~
laration, but has also outraged the
conscience of the civilised world. At
the same time, I feel there is a viola-
tion of the Bandung spirit, a spirit that

" tried to create an atmosphere of

mutual goodwill and understanding
among the nations of the world and &
spirit that has been so carefully nur-
tured by our Prime Minister into &
positive philosophy.
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There are 30 articles in the Decla-
ration. I do not want to analyse sach
one of them against the background
of the Chinese action in Tibet. But,
I take a particular article of it, that
is article 8 which says:

‘“Everybody has the right to
life, liberty and security of per-
son.”

fvents today under Chinese authority
in Tibet of murder and naked bar-
barism in that country only prove
it to the hilt that this very human
right is soaked in blood and that is
the blood of innocent people in that
small country. I can substantiate
what I have said elaborately from
the report of the International Com-
mission of Jurists that was recently
published in Geneva. I can just tell
you that there is unabashed gang-
sterism stalking the land from one
end to the other. And with the in-
vasion of the country by Chinese
forces, the debacle is complete. Tibet
today appears to me to be vast
slaughter-house.

I would just refer you to the press
conference at Mussoorie on the 20th
June 1958, where a question was
asked by a journalist in the following
terms:

“An Indian report filed with
the International Commission of
Jurist; says that 65,000 Tibetans
have been killed in fighting with
Chinese occupation forceg sines
1956. Is that correct?”.

And the Dalai Lama said:

“The number of Tibetans kil~
led in fighting the Chinese occu-
pation forces since 1956 is actually
more than the Indian report.”

1]

This shows that more than 65,000
people were killed in Tibet since 1936.

Tt is on this specific issue, namely
the viclation, the naked violation of
the human rights enunciated in the
Universal Declaration of Human
Rights of the IUNQ that we can bring
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this matter before them or refer the
Tibetan issue to the UNO and thus
justify the moral heights thatt we
have attained today in the eyes of
the world.

It is not that alone; there is a prima
facie case of genocide against China.
There are positive instances to prove
that there has been indiscriminate
air attack on the innocent people
not actually engaged in hostilities.

Now, may I draw your attention
to the fact that the contracting par-
tiec to the genocide convention of
1948 undertook touprevent and punish
genocide, a crime against the law of
nations? This makes it obligatory on
all the nations who participated in
that convention that whenever there
is a case of genocide in the world.
they should bring it to the notice of
the parent organisation, that is, the
United Nations Organisation. A moral
responsibility devolves on India as
well, which was a party to that con-
vention. When there is a clear case
of genocide in Tibet, it devolves on
us to bring this to the notice of the
UNO.

In this connection, I would just like
10 quote the appeal made by the In-
ternational Commission of Jurists,
which says:

“The Commission, therefore,
earnestly hopes that this matter
will be taken up by the United
Nations. For, what at the moment
appears to be attempted genocide
may become the full act of geno-
cide.”

There can be another argument also,
and this is very often advanced. Peo-
ple say that this is an internal prob-
lem of China, and we should not have
anything to do with it. The People’s
Da’ly of China also claims it; that
also claims sovereign rights over
Tibet. It says:

“The People’s Republic of
China enjoys full sovereignty
over the Tibetan region....there
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can be no doubt whatever about
this, and no interference by any
foreign country or by the United
Nations under whatever pretext
or 1n whatever form wall be tole-
rated”

This claim to sovereign rights is an
anachronmism, it 1s historically un-
tenable, and 1t does not have any
historical foundation whatsoever

During centuries of relation bet-
ween China and Tibet, whether rela-
tions of peace or of war, no Chinese
Governthent have ever claimed the
right to sovereignty over Tibet That
is aiso a fact Now, the very fact that
China was forced to enter into an
agreement with Tibet shows that Tibet
was independent, it shows positively
that China did not enjoy sovereign
rights over Tibet

The preamble of the agreement
states

“The Central People’s Govern-
ment appointed representatives
with full powers to conduct talks
on a friendly basis with the dele-
gates with full powers of the local
Government of Tibet”

The very words of the preamble
prove that it 1s an agreement not
between a paramount country and a
subordinate country but between two
sovereign States

After the Second World War start-
ed. after the Far Eastern debacle in
1943, Chmna wanted to establish
means of communication through
Tibet. but Tibet denied those rights
to China and maintained her autono-
my or rather independence

I want to quote a despatch sent by
the Head of the Far Eastern Depart-
ment of the British Foreign Office to
the Counsellor of the American Em-
bassy in London That was on 7th
August 18942 It says

“In fact, the Tibetans not only
claim to be but actually are an
independent people, and they
have in recent years fought suc-
cessfully to maintain this free-
dom against Chinese attempts at
domination”
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1 can justify it by reference to Shri
Nehru’s book Glimpses of World His-
tory There he says about China

“So China lost Manchuria and
much else, and Japan continued
to threaten the rest of the coun-
try Tibet was independent”

This 1s on page 842 of that book

The sovereign nght of China over
Tibet and the subsequent agreement
of 1951 were effected under the threat
of bayonets and bullets Therefore, it
cannot be an internal problem of
China alone It 1s an international
problem I feel that China has to be
contamned because of the recent bor-
der jncidents There 18 some design
on their part I know there 1s a book-
let by Mao Tse-Tung where he says
that there should be a Federation of
the Mongoloid people who are on the
peniphery of China, people who live
on this periphery of the Himalayas
all belong to the Mongoloid group of
people There 1s a pomnted reference
made by Chou En-Lai when he said
in April Last that there are ‘undeter-
mined frontiers with our southern
neighbours At the same time, they
have not yet ratified the agreement
under which the MacMahon Line was
drawn up in 1914

All these facts show that they have
certain designs here I would say that
there was recently at the Inter-Parha-
mentary Union’s Conference in War-
saw a reference by a Russian represen-
tative, Govkin, in which he said
positively that the fault lay with
India and did not lie with China

These are the things We have to
view the entire problem :n the con-
text of these developments When
we view the entire problem in the
context of these developments, we feel
that liberty is butchered, freedom is
slaughtered—Tibet 1s a vast slaughter-
house, as I have already said—and
all sense of human values are sacri-
ficed at the altar of expansionizm, and
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there is a threat to the security and
solidarity of our borders as well,

All these things call for a ready re-
ference of the Tibetan issue to the
UNO and such action will be justi-
fled,

Shri Brajeswar Prasad (Gaya) Mr
Deputy-Speaker, Sir, The Govern-
ment of India can nesther raise the
question of Tibet nor support it if it
18 raised by someone else in the Unit-
ed Nations Organisation The agree-
ment between China and Tibet has no
validity 1n the eyes of international
law, because Tibet ;s not an interna-
tional personality

Shri Surendranath Dwivedy (Ken-
drapara) It i1s an independent coun-
try,

Shr Brajeswar Prasad: We have
also endorsed this position by saying
that Tibet 1s an integral part of China
and that China’s sovereignty exists
over Tibet

The division between North Korea
and South Korea was recognised by
the United Nations Organisation
Tibetan autonomy, on the other hand,
has never been recognised by either
the United Nations Organisations or
the League of Nations or by any other
international organisation Tibet can
become 1ndependent if Russia and
America 1nvade China As long as
this condition 1s not fulfilled, Tibet can
never become free

Therefore, 1t 1s futile to raise the
question of Tibet 1n the United
Nations Organmisation An anti-Com-
munist front cannot be formed by
‘nusmz the question of Tibet m the
United Nations Orgamisation Any
new anti-Communist front, if formed,
will go the way of the Rome-Berhn-
Tokyo Axis Russia and America
have started embracing each other
Any conflict between India and China
will jeopardise the interests of the
black and the coloured races in gene-
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ral, and of India and China in parti~
cular more of India than of China,
because China has become a nuclear
power Any conflict between India
and China will facilitate a polhitical
settlement between Russia and
America on terms advantageous to
the latter. Similarly, any collabora-
tion between India and America will
lead to the same result,

If we antagonise China on the ques-
tion of Tibet, Russia will support
Pakistan on the question of Kashmir,
Let us try to liberate Kashmir first
before we talk of Tibet For Heaven's
<ake stop talking about Tibet. The
threat of the establishment of the
Karachi-Peking-Moscow axis looms
large on the horizon Russia 18 with
China on the question of Tibet Let
there be no mustake about it, There
are people who think that Russia 1s
gwving only routine support to Chma
on the question of Tibet I differ from
this view It will be a political blun-
der of the gravest magmtude to anta-
gonise China at this hour when the
threat of a polhtical settlement bet-
ween Russia and America leading to
the establishment of white hegemony
over the black and coloured races
looms large on the horizon

The central problem of international
politics 1s not that of a conflict either
between Russia and America or bet-
ween communism and democracy It
1s one of conflict between the black
and coloured races on the one Side and
the white races on the other The
menace of white hegemony can be
hquidated by the integration of Russia
with the Afro-Asian land mass.
Russia can be integrated with the
Afro-Asian land mass if India and
China are integrated into one politi-
cal unit The alternative to the inte-
gration of India and China mto one
pohitical umit 1s the division of the
world either between Russia and
America or between Russia and China,

An Hon Member: In case of inte-

gration who will be the Prime Minis-
ter?
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Skri Beajeswar Prassd: Sovereign
pation States have become obsolete.
The status quo cannot be maintained
by any strategem whatsoever, 1 do
pot give my support to the cult of
selt~determination. It led to the out-
break of the Second World War (In-
terruptions). The Second World War
was fought at the altar of Polish in-
dependence. Where is Poland now?
And, was the independence of Poland
worth the price paid? Poland led to
the tragedy of Hiroshima and Nagas-
aki

(Rai Bareli):

An Hon Member: What about

Tibet?

Shri Brajeswar Prasad: One thing
leads to another A war between
India and China may be the result of
our championing the cause ¢f Tibetan
autonomy_, A war between India and
China may lead to the outbreak of a
nuclear war on a global scale,

President Wilson championed the
cause of self-determination The re-
sult was the outbreak of the Second
World War, We also championed the
cause of self-determination. The re-
sult was the vivisection of India.

1

17 hers.

Military security 1s not possible in a
world of sovereign Nation States
India, Chma, Russia, Amerira, Eng-
1.vd France and Germany feel threa-
t:1ed by one another. AM nation
States are enemies of one another by
virtue of the 1mperatives of power
politics, in a world of anarchy. There
are no permanent friend or enemies
All big nation States are gangsters
and small nation States are just like
prostitutes. They either go with the
highest bidder. .. (Interruptions ) or
are liquidated by force of arms. A
full-fledged settlement between India,
China and Russia will facilitate the
achievement of the goal of (Interrup-
tions) & world government which is
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the only solution of the problems of
insecurity. N

Swami Ramananda Tirtha (Auran-
gabad): On a point of order, S8ir.
Issues of high international impor-
tance are being discussed and the
manner in which the hon. speaker is
speaking is most reprehensible...
(Interruptions,)

Shri Brajeswar Prasad: I am sorry
that my friend has not been able to
follow me,

Mr. Deputy-Speaker: He has finish-
ed his speech, I suppose.

Shri Brajeswar .Prasad: Let me
have a few minutes more, Sir. )

Mr, Deputy-Speaker: Order, order.
I have called the Prime Mmister.

Shri Jawaharlal Nehru: Mr.
Deputy-Speaker, Sir, The Resolution
moved by the hon. Member appears
to be a fairly simple one, simply-
worded But as the course of this de-
bate has shown, behind that Resolu-
tion lLie high international issues and
big problems with big consequences,
Now, 1 suppose everyone in this
House has a feeling of the deepest
sympathy at the sufferings of the
Tibetan people There 1s no doubt
about that As everyone knows, we
have given refuge and asylum not
only to the Dalai Lama but to nearly
13,000 others. In fact we have given
refuge to everyone who came. I can-
not remember the case of a single
person whom we demed refuge in
this case, 1in regard to Tibet. That
itself was evidence of our feelings in
this matter,

But feeling apart, our sympathy for
the Tibetans apart, what exactly
should we do about it? What exactly
should we do even, let us say, to give
expression to those feelings of sym-
pathy? Some hon, Members have
delivered rather brave speeches as to
the evil deeds perpetrated by other
countries. Jt is easy enough to talk
about them and it is eesy ‘enough to
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find many fauits iy the ways the
<ouniries behave, But, if a8 country
like India has to function, we have
to function in a mature way, 1n &
<considered way, in 8 way which at
least promises some kind of results.
It is absolutely—I should say respect-
fully—pointless for us to make brave
gestureg and it 1s worse than point-
less if these brave gestures react and
rebound on us and injure us or in-
jure the cause which we seek to pro-
mote,

So far as this question of Tibet 1s
concerned, we may look at it from
many points of view- historical, cul-
tural and other contacts with India,
China, etc, It is a long and chequered
history and one need not go into it.
When a country has had a long and
chequered history, it supplies enough
material for any party to support any
claam. The Chmese claim that Tibet
was subject to thewr soveréignty or
suzerainty—I do not know what word
they use—for hundreds of years. The
Tibetans claim that they were inde-
pendent for many periods except
when they were forced into some kind
of subservience Now, really this may
be interesting to the historical stu-
dents, but 1t does not help us, It is
a fact, of course, that for a period of
40 years or so, for all practical pur-
poses, ever since the Manchu Dynasty
fell or & little after that, Tibet was
practically independent; even so not
Rundred per cent, even s0 China never
gave up her claim. But in effect it
‘was independent

As 1 said, it does not help us very
much. Of course, it this question
arose in the International Court of
Justice at the Hague—of course, {t
will not; such questions do not arise
there because national States do not
take them there and China, anyhow,
has nothing to do with the Interna-
tional Court of Justice at the Hague—
:.lhay might consider all these ques-

ons.

The two or three main considera-
tions are that ‘internationally consi-
dered, Mbet has not been considered
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as an independent country. It bas
been considered an autonomous coun-
try but under the suzerainty or sover-
eignty of China, That was the case
before India became independent, with
the United Kingdom, with Russia—
not only the Soviet Union but the
Czarist Russia previous to that—and
thege were the main countries con-
cerned. The rest of the world did
not pay the slightest attention to
Tibet except that it was some kind
of a land of mystery,

That being so, when India became
independent and we 1nherited more or
less the position as it was in British
days, both the advantages and the
disadvantages of it, well, for a moment
we carried on. We did not ike many
things there—I mean to say the extra-
territorial privileges that we have
there which certainly were relics of
British Imperialism in Tibet. We did
not hke that particularly, but we
were too busy for the first year or
two to interfere with anything

Then came this Chinese incursion
or invasion into Tibet, At no time
had we denied Chinese overlordship
of Tibet, you mught call it what you
like That has been the position all
along Even in recent years we have
not denied it Even after indepen-
dence, even before the People’s Gov-
ernment of China came there we had
not denied 1t. In fact, we had some-
what functioned as if we accepted it.

Now, when this came we had to
face a difficult situation in law, and
constitutionally speaking we could
not say anything because of the posi-
tion we had accepted and the world
had accepted, Nevertheless, we were
rather pained and upset at the way
things were happening, armies march-
ing, and what appeared to be a forci-
ble conquest and occupation of Tibet
We sent some notes in those days,
some one or two notes politely worded,
expressing the hope that this question
would be peacefully solved. I am
afraid, the replies we got from the
Chinese Government were not equally
politely worded at that time. [ am
speaking from memory...
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An Hon. Member: That is a fact,

Shri Jawabharial Nehra: That Is a
fact. I am talking about the sequence
of events; that 1 am spesking from
memory.

Then, a country, El Salvador, a
member of the United Nations spon-
sored some kind of a motion on Tibet
in the United Nations, It was a
motion for the inclusion of the item
on the agenda of the General Assem-
bly and with it was a draft resolution
condemning, what they called, the
unprovoked aggression in Tibet and
suggesting the appointment of a com-
mittee to study the appropriate mea-
sures to be taken.

Now, there was some discussion on
this question of the inclusion of the
item on the agenda. The representa-
tive of India, and I believe the repre-
sentative in this particular case was
the Jamsaheb of Nawanagar, pleaded
that this matter might be settled
peacefully and it would be better not
to take it up in this way. He added.
I believe, that we had received some
assurances from the Chinese Govern-
ment that they wanted to settle it
peaceful]ly by negotiation, and there-
fore the inclusion of this item on the
agenda be adjourned. This suggestion
was supported by the United King-
dom, the United States of America,
Australia, Soviet Union, and for its
own reasons no doubt, even by what
might be called Kuomintang China in
Formosa. The item was postponed.
The postponement was agreed to.

On what basis did the Jamsaheb
say that we had received assurances
from the Chinese Government? I am
sorry 1 have not got the exact papers
with me, but so far as I can remem-
ber, we had received a message from
the Chinese Government in answer to
our representations and to our re-
quests to the effect that they wanted
to settle it by negotiation and in a
peacelul way. In fact, I think they
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had stopped the warch of their army
somewhere near the eastern borders
of Tibet,

Also, some representatives of the
Tibetan Government sent by the
Dalai Lama were to proceed to Peking
to discuss this matter, In those days,
until quite recently, the easiest and
simplest way for a person going from
Lpasa to Peking was via India. It
was much more difficult to go via the
Gobi desert and all that. In fact, even
after the People’s Government of
China came into power, on several
o¢cdsions they sent their representa-
tives or their other people via India
to Tibet. It was simpler: from Cal-
cytta right up to Gangtok in Sikkim
and through Nathu La onwards. The
Tibetan representatives, on their way
to Peking, came to Delhi, It was
more or less natural. Also, I suppose,
tpey wanted to consult us. This hap-
pened ten years ago, and I have no
véry clear recollection of the sequence
of events. I know they remaincd in
pelhi for rather a long time; why
exactly it was not clear to me. Any-
how they did. It was this sequence
of events that led us to make that
suggestion in the United Nations, and
tpe matter was not discussed,

Afterwards, as a matter of fact,
tpere was no proper negotiation with
tpe team that the Tibetans sent. Long
pefore they reached Peking, the other
developments took place in Tibet. I
tnink the Chinese army started march-
ing again and the Dalai Lama and his
representatives came to an agreement
with them. Maybe, of course, the
agreement might have been under
compulsion of events, under pressure,
put it was an agreement signed on
pehalf of the Dalai Lama, ete.

May I say this in this connection?
fThe hon. Member Shri Vajpayee
gtated that the Dalai Lama came ta
the 17-point agreement with Ching
pecause of certain assurances that I
gave him and further that this war
gfter the Chinese Prime Minister’s,
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visit to India He hag got these things
rather mixed up There was no ques-
tion of my giving any assurance, and
the Chinese Prime Minister had not
come to India and I had not gone to
China I had not met the Chinese
Prime Minister at the time of this
so-called 17-point agreement between
the People’s Republic of China and
the Dalai Lama’s Government, what-
ever it was So, the question of any
assurances from ug does not come 1n
at all The only thing that we accept-
ed was—based on the message receiv-
ed from the Chinese Government—
what the Jamsaheb said in the United
Nations Security Council, namely, that
the Chinese said they wanted a peace-
ful settlement of this question and on
the basis of that, it was not consider-
ed

After that, there was this 17 pont
agreement in which some stress was
laid on the autonomy of Tibet Again
1t would be wrong to say that this
stress on autonomv was included there
because of our pressure and our
desire Certamnly, 1t was our desire
undoubtedlv but when the agreement
was concluded wc were not there, we
were not asked to express our opinion
It was between the Chinese Govern-
ment and the Tibetant So 1t 1s not
correct to say that they had given us
an assurance which they broke later

What happened was that, several
years afterwards, when Premier
Chou En-la1 came here, we had talks
about Tibet and the Dalai Lama too
was here at that time The talks 1
believe were really mmtiated by
Premier Chou En-la1 and he wanted to
explain to me—he did explain—what
their position was m regard to Tibet,
not because he was answering some
charge made by me or because he
thought that 1t was mncumbent ogn him
to do so, but because he felt—I take
1t—that we had friendly relations and
he had to try to convince me of
China’s position and case

He began by telling me that Tibet
had always been a part of the Chinese
State, ‘always’ meaning for hundreds
and hmgreds of years Occasionally
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when China was weak, that sovereign-
ty was not exercised properly, but he
said Tibet had always been a part of
Chinese State That was his case He
further added but Tibet 1s not China
proper It 1s part of the Chinese
State It 15 not the Hun people there
Chinese are the Hun people, but these
are th» Mongols, Manchus Tibetans,
etc Tibet, he said, 1s not a province
of China It 1s an autonomous region
of the Chinese State and we want to
respect that autonomy That 1s what
he told me In fact, he went on to
say that some people imagined that
we want to thrust communism on
Tibet That 1s absurd, because the
Tibetans socially speaking, are so
backward that communism 1s very far
from the Tibetan state of affairs now
But he said, certainly 1t 1s a very
backward State and we want to make

them progress socially economically,
etc

Even then that 1s, three years ago,
some trouble had started internally in
Tibet or rather on the eastern border
of Tibet particular'y m an area which
was not m Tibet proper, but 1t was
Thibetan really in  population—the
Kham area which was on the eastern
border of Tibet but inhabited by
Tibetans The portion had been incor-
porated in China a little while ago 1
forget when—not now anyway, but
previous to all this The Tibetans
there, the Khampas, did not take
kindlv to certain Chinese measures,
because although the Chinese Govern-
ment left Tibet proper more or less
untouched in the sense of any so-
called land reforms or any other
reforms poltically they held Tibet
firmly But they did not interfere—
that 1s what Premer Chou En-la: told
me “We do not wish to interfcre, let
them gradually develop themselves”
But m this eastern part which was
considered a part of China--they
treated 1t as a part of China—this
ultimately led to the Khampa rebel-
lion there, a kind of guerilla rebellion,
which had already lasted for a fair
time a year or more, when Premier
Chou En-lai came here three years
ago We did not discuss that But he
referred to 1t and said we do not wigh,
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to interfere with the Tibetans, with
their internal structure, internal auto-
nomy, social custom, relifion or any-
thing; but we would not, of course,
tolerate rebellion and foreign inter-
ference etc  Well, I do not know
what he meant or thought when
he said foreign interference or im-
perialist interference, but I find that
they had some kind of a kink in their
minds, not so much, I think, of India
havmg anything to do with it, but of
foreign countries, United Kingdom or
America somehow making incursions
into Tibet, because they had got those
countries in theirr mind They have
not quite realised that the Umted
Kingdom has absolutely no interest in
Tibet since they left India They just
cannot reach it They have no means,
no representative there, they have
nobody there even to gwve them any
news And, to my knowledge, neither
has the United States, in fact The
only representative in Tibet of any
other country 1s that of India, the Con-
sul-General, probably the Sowiet
Union also, possibly also Mongolia
But what I meant to say was there
were no Europeans or Americans
Anyhow this 13 what he told me the
rebellion 18 going on So, we had this
talk and you may call i1t what you
lLike But it was more an explanation
to me It was not some kind of an
assurance extracted by me from
Premier Chou En-lma I say this
because people might say oh, you did
this because of that guarantee given
to you It was not a guarantee m that
sense It was certainly something
which, when I heard, pleased me,
about the autonomy of Tibet etc But
1 have no business to call him to
account saying “you guaranteed and
you are not doing it”, 1n that sense,
though 1 must say that I was pamned
when, because of other developments,
the structure of the autonomy broke
down completely

Well, this internal revolt in Tibet
gradually spread month after month,
year after year It spread slowly from
the east westwards And I have per-
sonally little doubt that the great
majority of Tibetans, even though they
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did not during this period participate
in it, sympathised with it; I have no
doubt about it And that is for obvi-
ous reasons, not on any high grounds
but for the simple reason that the
Tibetans, like others, have a strong
nationalist sense, and they resented
those whom they considered outsiders
coming in and upsetting their life and
all the structure in which they lived
So, this spread and then other things
happened

One need not go into the detaled
history but the trouble in Lhasa 1tself,
partly of course, I think, may have
been caused by wvarious activities of
the Chinese governors Where a ruler,
an outsider, an ahen ruler has to deal
with the population which 1s not
friendly, well, the relationship can
well be imagined It is not a healthy
relationship The ruler 1s afraid, the
people are afraid, both of each other
And when fear governs the relations
of two parties, it 1s likely to lead to
bad results In fact, wherever a coun-
try 1s a subject country, that 15 an
unhealthy relationship Well, that led
to this upheavel 1n Tibet and the
Dala: Lama’s flight from Lhasa, com-
ing to India and so on and so forth
After that I have no accurate news
of what has happened

I think we may broadly say that
there has been strong military pres-
sure on several parts of Tibet and the
Tibetans enjoy far from autonomy
under the military government there
It may be that the stories that we hear
about happenings mside Tibet are
exaggerated, because most of the
stories 1nevitably come from refugees,
and refugees, however good they may
be, having suffered themselves, are apt
to give rather a coloured picture, and
the picture 13 not of what they have
seen or what they have heard So, it
goes on increasing So, it may be that
the stories are exaggerated Butasa
responsible person 1 cannot repeat
those stories till I have some kind of
a proof But whether they are exag-
gerated or not there can be little doubt
that a great dea] has happened in
Tibet which is deplorable and that the
people of Tibet have suffered murh
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and that it can certainly not be said
that -4t is a happy family living to-
3et‘ er.
1738 brs.

[Mn. Seraxzr in the Chair)

Previously when this matter came
up before thig House I said that our
approach to these problems was gov-
erned by two or three factors Among
these I mentioned two—our sympathy
for the Tibetan people and our desire
to maintain friendly relations with
China Now that may appear to be
something contradictory and 1t does
in the present context slightly contra-
dict each other., That 1s the difficulty
of the situation But that does not get
away from our biic approach which
is governed by these two factors The
third factor, of course, 13 and always
will be the integrity of India and the
freedom of India It 1s our first duty
to protect that

Why do I say that?” Because I want
to repeat that any step that we may
take now cannot be taken i a huff,
if I may say so, because we are angry
and we do something regardless of the
consequences of that step We work
not only in the present but for the
future—for the distant future I have
always thought that 1t 1s important,
even essential if you like, that these
two countries of Asia, India and China,
should have friendly and as far as pos-
s.ble co-opcrative relations It 1s a
remarkable fact of history—and I do
not think you will find 1t duplicated
elsewhere at any time—that during
theso two thousand years of relation-
ship between India and China they
have not had any kind of military
conflict, It has been a cultural rela-
tionship It hag been to some extent
a trade relationship. It has been a
religious association. Throughout these
long periods, they were not passive
countries. They were active, positive
countries. They went in those days,
not like the later days in India when
we did become a passive, inert coun-
try, tied down by caste and do not
cross the seas and do not touch this
man and do not see that man—that
iype of country we developed—our
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people went on adventures. They
went all over the south eastern seas.
They established colonies. They estab-
lished, not imperia‘ist colonies, but
independent colonies. In fact the
effect of India all over the south
eastern region was tremendous. You
sez it today. So also was the effect of
China there So these two great big
powerful countries were constantly
meeting and yet there was no conflict,
1t is a remarkable fact of history.
Certainly nowhere 1n Europe will you °
find such a thing or, for the matter
of that, 1n Asia.

Now it seemed to me that m the
future it would be a tragedy not only
for India, and possibly for China, but
for Asia and the world if we develop
some kind of permanent hostility.
Natural'y friendship does not exist if
you are weak and if you are looked
down upon as a weak country.
Friendship cannot exist between the
weak and the strong, between a coun-
try that 1s trying to bully and the
other who accepts to be bulhed Whe-
ther 1t 1s an individual or a group or
a country that does not happen It
1s only when people are more or less
equal, when people respect each other
that they are friends So also nations,
But subject to that we did work for
the friendship of India and Chma.
May I say that in spite of all that has
‘happened and 1s happening today, that
1s stil} our objective and we shall con-
tinue to work for 1t That does not
mean that we should surrender in any-
thing that we consider right or that
we should hand over bits of territory
of India to China to please them That
1s not the way to be friends with any-
body or to maintamn our dignity or
self-respect. But, in the long run, it
1s of mmportance for these two great
countries, whatever their internal
structures and policies might be, to be
friends.

I know that, sometimes, 1t 1s duffi-
cult to feel friendly when one hears
things that irritate, that anger, when
we see that our people have not been
treated even courteously, when we
receive communications from the
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Chinese Government, which are sin-
gularly lacking in even ordinary poli~
teness All that 1s irmtating But,
then, 1t 1s easy enough for any one to
get angry and irmtated It is neces-
sary for people who hold responsible
positions not to allow themselves to
be wrntated, certainly to mamntain the
dignity of the country and the conti-
nuity of our policy too

Many people charge us ‘What
about your famous Panch Shec], where
are those five principles, dead and
gone and buried or cremated?” Call
1t whatever you hike That indicates
a completely wrong approach to this
question What is Panch Sheel”?
Panch Sheel or the five principles,—
they did not become principles because
they were embodied in a treaty be-
tween India and China—they stand by
themselves, principles of international
relationship which we hold to be cor-
rect and we shall hold to them even
1if all the world says ‘'no’ to them
Of course, 1t 18 obvious that if the
other party does not agree to them,
that relationship does not subsist The
principles remain true all the same
When people are wise enough, they
come back to them Therefore there
15 no qeustion of Panch Sheel faihng
It may be, if you like, the question of
India faiing or China failing But,
the principleg remain This 1s the
outlook

It you will permit me to go shightly
outside the purview of this Resolution,
we have to face certain difficult situa-
tions on our borders and elsewhere
the treatment accorded to our people
1n Tabet by the Chinese authonties I
may inform the House that the first
thmg that I do every morming 1s to
open a bunch of telegrams, a pretty big
bunch 1 should imagine that in every
bunch there are at least five or six
dealing with this affair either from
Peking or Lhasa or Gyantse or
Yatung, just the latest happenmgs, the
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latest developments Of course, the
telegrams we get from Gyantse,
Yatung and Lhasa cannot tell us about
the happenings in Tibet, because they
have no communication with the rest
of Tibet They can only see more or
less round about the Consulate or the
Trade agency and tell us what are the
happenings today There are petty
problems arising Almost every morn-
ing, usually, at least, I start the day
not m a too pleasant mood, because of
these messages I try to overcome
that I am getting accustomed to some-
extent to do that

We have got to deal with these diffi-
cult problems these border incidents
If anyone asks me, as they sometimes
do, what do the border incidents indi-
cate frankly, I do not know what
might be 1n the minds of the other
partv whether 1t 1s just local aggres-
sivenes, or just to show us our place,
if T may use a colloquial phrase, so
that we mav not get uppish or whe-
ther 1t 1s something decper I do not
know

I might inform the House that only
last evening we received a fairly long
reply from the Chinese Government
That 1s a reply to the protest I had
sent a few days ago about these inci-
dents on the North [East Frontier
border It 1s a fairly long reply It
will, naturally, require very careful
consideration But, broadly spesking,
the reply 1s a repudiation of our charge
that they had come on our territory,
that they had started firing on our
patrol there and charging us with
having come on their territory and
having opened fire on them- that is,
complete conflict in the facts, rever-
sal of the facts here

An Hon, Member: Reversal of the
MacMahon Line



6549 Kesolgtion re

Shri Jawabarial Nehra: Of course,
we shall examune that reply carefully
bacause 1t 18 & long and more or less
argued note, with lots of places men.
tioned and other things And we
shall send them a rep'y fairly soon,
that 18, in the next two or three days

May 1 also repeat what I said here
that before this House rises in this
session, I hope to place a White Paper
before the House containing corres-
‘pondence between the Chinese Gov-
ernment and our Government ever
since the treaty between India and
China 1n regard to Tibet, that 1s, dur-
ing the last five years, so that the
House may have thr background of
what has been happening?

Now, all this 1s there We have,
on the one hand, naturally to protect
our borders And when I say that,
I want to hold myself and somewhat
restrain my poweiful reactions so as
not to go too far, in, let us say, mih-
tary measures and the like, because,
when nations get excited and all therr
prestige 18 involved, then, step by step,
they are driven often in wrong direc-
tions So we try, at any rate, to
ba ance balance 1n the sense of a firm
policy where we think we are in the
r1ght, nevertheless, with always a door
open to accommnodation, a door open
to a settlement, wherever this 1s pos-
sible

Broadly speaking, m regard to this
border, that 1s, the border incidents,
as I have just mentioned, they say
that we have committed aggression
Now, 1t 18 a question of fact, whether
this village or that village or this
Tittle strip of territory is on their side
or on our side Normally, wherever
these are relatively petty disputes,
‘well, it does reem to me rather absurd
for two great countries or two small
countries immediately to rush at each
other’s throat and to deade whether
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two mules of territory are on this side
or on that side, and especially, two
miles of territory in the high moun-
tains, where nobody lives But where
national prestige and dignity 1s involy-
ed 1t 15 not the two mileg of terntory,
1t 15 the nation’s digmity and self-res-
pect that become 1nvolved in 1t  And,
therefore, this happens But I do not
wish, in so far as I can, to press the
1ssue so far that there 1s no escape for
either country because their national
dignitie, ate involved, except a re-
course to arms That 1s not, I hope

Dr Ram Subhag Singh: What 13
the boundary, according to the latest
report? What is the boundary which
they have indicated according to the
latest reply that we have recelved
from them?

Shri Jawaharial Nehru: How can I
say that without a large map, all
kinds of little things about villages
and all that” The present dispute
about that matter 1s relatively a small
matter whether 1t may be two miles
this side or that side 13 not a very big
thing, but I do not know what their
map 1s, here, there and elsewhere So
far as 1 am concerned, I have often
stated how our frontier from the
Burma border right up to the Bhutan
border 1s the MacMahon Line, we hold
by that

Shm  Achar
they

(Mangalore) Do

Shri Jawaharial Nehru: Please
al ow me to continue Please do not
attach too much importance to what
appears m the ncwspapers I speak
with a lttle greater authority on this
subject

Thatts the MacMahon line, and we
hold by 1t, and we think 1t 1s haghly
objectionable, highly improper for the
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Chinese Government to go on ssumng
maps colouring half of the North
Eastern Frontier Agency, one-third of
Assam and one-third of Bhutan as if
they belong to Chma That 1s really
an affront 1 can understand some-
th ng happening for a little while, and
some mistake, but a continuing thing,
to be told year after year for ten
years that ‘Oh, weli, we shall look
into 1t when we have leisure’ 1s not
a good enough answer That is so

But having accepted broadly the
MacMahon line, I am prepared to dis-
cuss any nterpretation of the Mac-
Mszahon Ime, minor interpretation here
and there,—that is a different matter—
not these big chunks but the minor
interpretation whcther this hill s
there or this hittle bit 1s on that side
or this side, on the facts, on the maps,
on the evidence avalable That I am
prepared to discuss with the Chinese
Government 1 am prepared to have
any kind of conciliatory, mediatory
process to consider this I am prepar-
ed to have arbitration of any authonty
agreed to by the two parties about
those minor rectifications, where they
are challenged by them or by us,
whichever the case may be That 1s
a different matter I say this because
I do not take up that kaind of narrow
attitude that whatever I say 1s right
and whatever the other person says
is wrong But the broad MacMahon
Line has to be accepted and so far as
we are concerned, it 18 there and we
accept 1t

The position about Ladakh 1s some-
what different The MacMahon Line
does not go there That 1s governed
by ancient treaties over & hundred
years old between the then ruler of
Kashmir, Maharaja Gulab Singh, who
was a feudatory of the Sikh ruler of
the Punjab at the time—this was in
the thirties of the 19th century—on
the one side, there was the treaty of
1842 and on the other siude, the ruler
of Lhasa and the representative of the
Emperor of China, which resulted in
Ladakh being recognised as a part of
Kashmir State.
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Now, nobody has challenged that
Nobody challenges it now. But the
actual boundary of Ladakh with Tibet
was not very carefully defined. It
was defined to some extent by British
officers who went there. But I rather
doubt if they did any careful survey.
They marked the line It has been
marked all along 1n our maps. They
did it As people do not hve there, by
and large, it does not make any diffe-
rence It did not make any difference.
At that time, nobody cared about it.

Now, the question arose. We are
prepared to sit down and discuss those
minor thmgs But discuss it on what
terms? First, treaties, existing maps
etc Secondly, usage, what has been
the usage all these years Thirdly,
geography By geography, I mean
physical features like water-sheds,
ridge of a mountain, not a bit of plain
divided up Those are convenient
features for international boundaries.

I have gone out of my way to refer
to these various matters in connection
with this Resolution which deals with
a simpler 1ssue Coming back to this
particular Resolution, quite apart from
the sympathy which the hon Mover
and some other hon Members fee] for
the Tibetans, 1f we take an action, it
should be justifiable in law and in
constitution and we should hope for
some results, some results which will
help us to achieve the objective aimed
at

Looking at 1t from the point of view
of justification, the United Nations
may come into the picture for two
reasons One is, violation of human
rights and the other, aggression Now,
violation of human rights applies to
those who have accepted the Charter
of the United Nations, in other words,
those members of the United Nations
who have accepted the Charter.
Strictly speaking, you cannot apply
the Charter to people who have not
accepted the Charter, who have not
been allowed to come into the United
Nations.
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Secondly, If you talk about aggres-
sion, aggression iz by one sovereign
independent State on another, As I
told ybu, in so far ag world affairs
are concerned, Tibet hag not been
acknowledged as an independent State
for a considerable time, even long
before this happened—much less after
Therefore, it is difficult to justify
aggression.

Now, you may say that these may
be rather legal pleas But I am mere-
ly pomnting out a constitutional aspect
of and the difficulties and the proce-
dures wmvolved.

Then, I come to a certamn practical
aspect And that is what good will it
achieve? Suppose we get over the
legal quubbles and legal difficulties It
may lead to a debate in the General
Assembly or the Security Council
wherever 1t 13 taken up, a debate
which will be an acrimonious debate,
an angry debate, a debate which wall
be after the fashion of cold war Hav-
ing had the debate what then will the
promoters of that debate and that
motion do” Nothing more They wll
return home After having brought
matters to a higher temperature, fever
heat, they will go home They have
done their duty because they can do
nothing else

Obviously, nobody is going to send
an army to Tibet or China If that
was not done 1n the case of Hungary
whach is 1n the heart of Europe and
which 15 more alied to European
nations, 1t i1s fantastic to think they
will move mn that way in Tibet Ob-
viously not So, all that will happen
is an expression of strong opinion by
some other countries denying it and
the matter being raised to the level
of cold war—brought into the domain
of cold war—and probably producing
reactions on the Chinese Government
which are more adverse to Tibet ana
the Tibetan people than even now
So, the ultumate result 1s no relief to
the Tibetan people but something the
reverse of it

The question, both from the consti-
tutional and the legal point of view,
is not clear. In fact, persons who have
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examined it think that f{t is diM-
cult to bring it there And, from the
practical point of view also there is
no good result Then, what exactly
1g the purpose of taking that subject,
except maybe to satisfy some kind of
urge to show sympathy or to show
that we are angry I can understand
that urge certanly But we must not
allow the urge to take the reins into
its hands and take us away with 1t
to unknown regions and dangerous
regions Therefore, I am unable to-
accept this resolution and I would
suggest to the House also not to accept
it.
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Mr. Speaker: Order, order. This is
not the first time that the hon. Mem-
ber is moving his motion. He has
moved his motion and spoken on it.
If any explanation has to be given to
what has arisen out of the speeches
that have been made for or against,
he can do s0 by explaining a few
points. He cannot make a second
speech as the one which he made at
the time of moving the motion.

Shrl Vajpayee: I am only explain-
ing a few points.

Mr. Speaker: The hon. Member is
not doing that. He has reopened the
whole thing.
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afy g fewmew & daw W TR N
& wff o fox i M 3E @R
g ¥ Wy § I9N) @ g T W
apm ag # wtw fram ¥ fag
agw vt 31 wfeg, daT ¥ J w5,
oot ¥ foror w1 ag e w § fe g
i W aTg W g I« W
vt ag 1 fawer e o &
T awi § 1 A ST
¢ O g @y o gvw w3 W
b1 ot T wrwer R0 WK
s A Y R g TS S
# arr O WY e At @) F wae
F & wx iy & warer w) IS0 A
wfgg 1 o d v@ a ¥ whw sE
fis wg AT eyt W) SFR SRR T
foz vl fr Tz Y W wfs-
AR § AT gewre foww & qarer
o R § T IS WH, W AT Jw
W Wiy fosay ¥ aqer & @ §,
Tt wTr & AW § W e o
wer § fe o @ rew W @R
w1 -

18 hrs.

Mr., Speaker: There is an amend-
ment moved to thig motion.

Shri Gohokar: 1 beg leave to with-
draw my amendment

The Amendment was, by leave, with-
drawn.

“This House¢ is of opiniom that

Government should refer the
Tibetan issue to the United
Nations”.

The motion was negatived

18401 hre,
RESOLUTION RE: SESSION OF LGK
SABHA AT HYDERABAD OR
BANGALORE
St qerw v AW (e
wow aged, ot W e § faer
Y gwar & Ty § vt § o ft g
9y # O ag SR SAfeaE wR A
g g, g § s o qwar fafgr 4
Ny —

W g ur g 5 A
&y w1 wfwdwt wiend afigor wror
¥ Yraure # ygar na ¥ Qar
ofgq 1
g YT 7 ¥ A Aryawey
wy sfirfrfirer o §, afew a8 Aread
¥ 'CF agy 1T Iq P N Avear
wr sfafafam o war 3, fre W afiger
AT R FC TR AT R ) 7 A
drarg § f& Iax W e frand
0 gu & wod afaer wrey & et
i wraare} w1 sfafafirr w<@ & fag
XY TR Y ¥ qq § v s o
£ gat fec uw wwy der o fis fore
qau feeet Arcad ¥ sweq F wefy amdy
dY | wg wa ag qv aw fis wrond
%t fivsrors af) o ur sive e Wy vy
wRT-ami-e o 1 qfieear o
I wwy e F afmfoer av o ey
o Wt AT ¥ quw g v § Wk
qifecn ¥R & X WY § I0T
WMOE QAT AR @A R
wr ) Wy av w e W
wfere wff fisar o e § s feolt



sl Resolution re: BHADRA 13, 1881 (SAKA)  Sesmsion of Lek 6562
Sabha at Hyderabad

or Bangalore
arend F e ¥ § 1 Bt for Mr. Bpoaker: It is past 8 o'clock.
frew SRt & v f et ouch on the next dey, e
9T WY § BT W AAWAT GTCA FT
fot e i wemdn SO

€ §, yfawar vt & § s g7 fevm m'rne L:fk cfabg t:en adjourned till
even e Clock on Moanday, th
oXfrwrt & f g W [ W iember 7, 1959/Bhadrs 16, 1681

TNy L L L . . . (Saka).



ORAL  ANSWERS
QURSTIONS
SQ. Subject
No.

1132 Free-trade Area
Bu

1133 Dem‘:z:u;tion before
Indian consulate st

1134. H
1135, M
1136,

1138,
1139.

1144.

1140. Dus

trial concerns
1141,
poration
1142.

1143.
43 of film

1146.
1149.

1150. Pakistan

TO

m

laced ons
m %md'lbud plfiﬂdm-
State Trading COI‘-

Rise :n pnice of Dhnl
Service  conditions
labour

Press Plots n  Delln

Import  restnictions
on non-ferrous metals

Interna-

tional Awrways Plane

1151,
1153.

1154. Labour

by contractors
1158.

1156. tion

tries .

SNQ.
No.

9. U.s. Rocket bneun

10. Rne Enee ut

3 8 Nmonll and

Dandakaranya Project
Minimum wages
employed

Documenmbrn film
on exportable goods
Corporal for
closed down indus-

Isys Bank dispute

WRITTEN ANSWBRS TO
QUESTION .

3Q.
No.

1137.

1148,

3x¢7. Modernisstion

cotton  textile
Jute Mills .

Hindr Type Writers
Dandakaranya Scheme

of
and

DALY DIGREY
{Friday, September 4, 1989 [Bhadra 13, 1881  (Saha))

6301—49
CoLuMNS

6301-~03

630304
6304—07
6307—10

6310—12
6312—14

6315—17
631718

6318—20

6320—=22
6323—24

6324—26
6326-27

633729

6329-30
6330—33
6334-35

6336-37
6337-38

6338—40

6340—44
6344—46
6347—49

6349—6402

6349
634950

635052

116s.

1166.
1167.
1168

1169.
1170,
I171.
1173,
1173,
1174,

1178,

1176,

1177,
1178,

UsQ.

No.
214s.

2146,

Thermometer Factory

. Cement production
. Indian Davis

Cup
Team mn US.A, .
Ukat Irmgation and
Power Project .
Industrial  Estate at
Gauhat: (Assam) .
Block Advisory
Boards .

. Pakstan: Police At-

tack on Amurka

Calcurta Dock Wor-
kers tion of
Employment) Scheme
Distribution  of raw
films |

Promotion of exports
Indan exports

Entry of Pakistanis
mnto Indian Tern-
tory
Compensstion to dis-
placed Limited con-
cerns

Dandakaranya Scheme
Per Capita National
Income

Cure for * Root-rot ”’
1n plants .
Exp&n of handioom

Antillary and feeder
ndustries

Speeches mdwntmss
of Netan Subhas
Chandra Bose .

Death sentence foran
dian in Pakistan

Steel quota for Bombay
Loanees in Punisb

tive smm

Holidsy Homes for
Factory Workers,

6564

Corunmms

6381

6351-52
6352
6352-53
6353
635354
6354
6354-55
6355

6355-56

6356
6356
6357

6357-58

6358
6358-59

6359
6359-60
6360
636061

6361

6361-~63
6362

6363



WRITTEN ANSWERS TO
QUESTIONS-—contd.
U.8.Q.
No.

2147,

2148. Radio Sets .
2149. Bducated Unemploy-

2150.
2151. Com:

2152. P, 1, B' Bnnch

Offices in Bombay .
at Bx of Black
53 Pem to US.A. .
2154. Productivity Teams’
visit to Americs and

Japan . . .
215s. Unsold handloom
goods in Orissa

21§6. Wool
Councit

2157. Lemongrass oil .

2158. Small Scale lndm-
try .

Coffee erkeun‘

System

Indian Poltical Pn-

soner in Malaya .

2161, Youth Empl
and vocation:
dance Section

2162. Employment o
tunities in Punja

2163. Markets at _ Jan th
3 and Irwin Roldp. .
2164.

Survey of Graduate
joyment .
216s. Indian Nationals
in Ceylon .
Labour Information
Centre, Delhi .
2167. Sericulture
2168. Development Projects
2169. Calcutta—]

a170. EBxports to Burma
2171. Conversion of Provi-
dent Fund

a159.

a160.

Gm-

2173, Hu“::ldry For-

2173. Tes Guarsatee Fund
2174. Employee's

2175.

{Bustr. Decuey]

Covumns

6364
6364

6365
636566
6366
6366

6366-67
6367

6367-68
6368

6369
6369
6369-70

6370-71
6371
6372

6372-73
6373

6374
6374
637475

6375
6375-76

6376

6376-77
6377

6377
6378

WRITTEN ANSWERS TO
QUESTIONS-—contd.
U.s.Q. Subject
No.

2176. Central Trede Union
Orgsnisations

2177. Bmployees State
nsurance Scheme .

zx78. Sublldued Indus-
trial Housing Scheme
2179. Ad-hoc  Committee
for Small Industries

2180, Cement Factory in
Jammu and Kuhmir

Import licences in
Jammu and Kashmir

2182. Cinema matinee showy

2183. Sindri Fertilizers
and Chemicals Ltd.

2184. Displaced Persons in
Bihar .

2181,

218¢. Lifting of Indian
s Cattle by Pakistanis

Institute of Char-
tered Accountants

2187. Naga hostiles

2188, Conference of State
Rehabilitation Minis-
ters . .

2189 O:Infermce of Region-

Commissioners

2190 All India Ragio

3191 All India Printing Ink
Manufacturers  As-
sociation .

2192 Sale of cars by dip.

2193 B&m Pmmouon
2194 Dandakaranya Scheme
2195 Government Adver-
tisements .
2196 Bxport of Tussar S:lk
2197 Watch Factory at
i Methupalayam .
2198 German 'l‘oumu in
Naga Hills
2199 Datta Nagar Nunery

2200 Tea and Coffee
duction in Mlg:;

State
dhput-d

2186.

2201 Talkks on
area in Assam

2202 Radio signals

2203 1!0;1 Committee on
‘ransport .

Corumns

6378
6379
6379-80
6380
6380

6381
6381

6382
6382-83
6383-84

6384
633485
6385-86

6386
6306-87
6387
6388

6388-89
6389

6389
6390

6390-91
6391
639192
6392

639393
639394

394
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WRITTEN ANSWERS TO
QUESTIONS-—contd.

USQ. Subject
No.
2304 Export Trade with Bant
Asian Countries .
Nangsl Fertilizers and
Chemicals Led. .

try in
A.LR. Cuttack .
2208 Foreign Tourists
2209 News bulletin of A.LR.
azre Haj Pilgrims L
O Py S

2212 Kingsway Camp
2213 Refugee Pﬂm in

220§

2306 Medium Scale Indus-
Manipar .

2207

2214 Shml?“r Marhct, New
2213 Fnul by Pakimm

Porces
2216 Industrial develop-
ment of Punjab .

2217 Industrial development
MO’I‘IONS FOR ADJOURN
MENT

The Spelke: thhheld his
consent to the mowing of
t

: X

Sarvashrt S. M. jee,
agdish Awasthi, Pra-
Vir Shastri, A. K,

, Tridib Kamar
huri, V. P. Nevar,
Prabhat Kar, M. Eliss,
KT.XK ., T.
C. N. Menon, Shamrso
Vishnu Parulekar -

i

[Dagtr Desnatt’)

Corumns

6394-95

6395
6396
6396-97
6397
6397-98

6398
6398-99

6399-6400

6400~01
6401-02

6402—23

PAPBRSLAIDQNTHE

TABLE .

"’x"‘“;',:} Remort o the
ugu s
tion Inguiry.

(%) The adwioe of the Union

blic Service Comrais-

sion in Sbri H. M. Patels
case.

(iﬁ; The advice of the Union
ublic  Service Com-

misvion in Shri G. R.
Kamat’s case.

(o) Govermem Resolu-
tion No. F. 15/58-HS
dated the 27th May, 1959

MESSAGES FROM RAJYA
SABHA . . . .

Secretary reported the fol-
lowing messages  from
Rajys Sabha.

() That Rajys Sabha had
no recommendations
to make to Lok Sabhe
in regard to the Cen-
tral Excises and Salt
(Amendment) Bill. 1959,
pnued by Lok Sabha on

the 2sth August, 1959

(6) That at its sitting
eld on the and Sep-
tember, 1959 Rajya
Sabhs had sgreed with-
out anv amendment to
the Oil and Natuzal
Gas COmr:‘:mr ﬁk}l,
1949,
Sabha p::r: they 20th
August, 1959.

642425



6569
MESSAGES RFOM RAJYA
SABHA-—comtd,

(z) The Government
Banks

(Amendment) Bill,

1959, passed Dy

Lok Sabha on the
31 August, 1959

(30 ’rhn at 1ts utunl

b;n the 2 RSlc’:P-
tember, 1959 (ot
Sabha had passed {ae

Cnminal Law (Amend-
ment) Bill, 199,

BILL PASSED BY RAJYA
SABHA LAID ON THE
TABLE

Secretary Iud on the Table
the Criminal Law (Amend-
ment) Bill, 1959 as pss-
sed by Rajya Sabha

REPORT OF COMMITTEE
OF PRIVILEGES LAID
ON THE TABLE

Tenth Report was lud on
the Table

CALLING ATTENTION

PORTANCE

Shr1 Supakar called the
sttention of the Prime
Munster to the talks held
between the  Premdent
of Pakistant and the Pnme
Minister of India on the
15t September 1959

The Pnime Minister (Shrt
Jawaharlal Nehru) made
a statement in  regard
thereto

ELECTION TO COM-
MITTEE

The Minister of( s!’hl;hlénen-
tary Affairs stya
Narayan Sinha) moved
for the election of one
Member of Lok Sabha
to be the member of
Committee on Public
Accounts. The Motion
was adopted

[Danny Drcssr)

CoLvmns

6425

6425—28

6430-31

BILL INTRODUCED
The Mines (Amendment)
Bill

MOTION RE. REPORT
OF COMMITTEE OF
PARLIAMENT ON OF-
FICIAL LANGUAGE

Further discussion on the
motion to consider the
Report of Committee of
Parhament on Official
Language continuea The
Minaster of Home Affairs
(Shn G B Pant) rephed
to the Debate and the
motion was adopted

REPORT OF COMMITTEE
ON PRIVATE MEM-
BERS’ BILLS AND
RESOLUTIONS ADOP-
TED

Forty-mnth Report was
adopted

PRIVATE MEMBERS’ RE-
%%LUTION NAGATIV-

Further discussion on the
Resolution re. Reference
of the Tibet Issue to
the UNO. concluded
and the Resoluton was

nagatived

PRIVATE MEMBER’S RE-
SOLUTION UNDER DIS-
CUSSION

Shr1 Prakash Vir Shastn
moved the Resolution re
Session of Lok Sabha at
Hyderabad or Bangalore.

The discussion was not
concluded

AGENDA FOR MONDAY
SEPTEMBER 7, 1959/
BHADRA 16, 1881 (SAKA)

Discussion on the motions
r; IVlvun Bo;{e d
o iry’s port O

mqlmunnee Corpo-

rmon Inquuiry.

6570

6431

643292

w:

6493—6560

656062





